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LOK SABHA Shri T. T. Krishnamachari: It is

Monday, 23rd April, 1956

The Lok Sabha met at Half Past Ten
of the Clock

[MR. SPEAKER in the Chair]
MEMBER SWORN

Shrimati Sushila Ganesh Maviankar
(Ahmedabad.)

ORAL ANSWERS TO QUESTIONS
SoapP INDUSTRY

*1646. Shri Jhuln Sinha: Will the
Minister of Commerce and Industry
be pleased to state :

(a) the proportion of Indian require-
ments of washing and toilet soap met
by production of concerns under
Indian management and of those
under foreign management ; and

(b) the measures taken or proposed
to be taken to give fillip to the
former ?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) and (b). A state-
ment is placed on the Table of the
House. [See Appendix IX, annexure
No. 50].

Shri Jhulan Sinha: May I know
the quantum or extent of improve-
ment made in the production from in-
digenous capital during the last two
years ?

Shri T. T. Krishnamachari: In the
organised sector there has not been
any improvement. But in the un-
organised sector there has been a very
marked improvement.

Shri Jholan Sinha: May I have an
idea about the quantity of medicated
soap imported into this country, which
has been referred to in the last item
of the statement ?

1- ~92 Lik Sabha

a very small quantity. I have not got
the figures here, but it is a negligible
quantity.

Shri Kamath: Has any of the hon.
Ministers any interest, financial, com-
mercial, or otherwise, direct or in-
direct, intimate or remote, in any of
the latter, that is to say companies
under foreign management ; and, if
so, what is the degree and kind of
the ingerest ?

Mr. Speaker: That does not arise
out of this question.

Shri T. T. Krishnamachari: None
whatever.

Dr. Rama Rao: Is it a fact that
82 per cent. of the installed capacity
of the Indian owned units lie idle,
whereas the foreign owned units are
utilising 94 or 93 per cent. of their
installed capacity ?

chhrl T. T. Krishnamachari: It niay

Shri A. M. Thomas: May I know
whether, side by side with the steps
which have been given out by the
hon. Minister, the Ministry is also tak-
ing steps, having regard to the im-
portance of this article to the com-
mon man, to have cheaper soaps
available ?

Shri T. T. Krishnamachari: Well,
I suppose most of the indigenous
soaps are sold at a price which can
be said to be reasonably cheap.

MANUFACTURE OF INDIAN MusicAL
INSTRUMENTS

*1647. Shri Dabhi: Will the Minister
of Production he pleased to state:

(8) whether it is a fact that a
training centr= for the manufacture
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of Indian Musi' ' Instruments is to
be set up at M as by the All Indma
Handicrafts Be.ad;

(b) if so, when it will be opened;
and

(c) the recurring and non-recurring
expenditure for running the centre ?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey) : (a) and (b). The Centre for
imparting training in the manufacture
of musical instruments was started
at Madras on 2-1-1956.

(c) The estimated expenditure for
running the Centre is as follows:—

Rs. 32,200'¢

Recurring (for one year). .
Rs. 20,000'

Non-recurring (for one year)

Shri Dabhi: May I know the de-
tails about the training centres, re-
garding the number of trainees, their
qualifications, etc.?

Skri R. G. Dnbey: I could not say
about their qualifications. But so far,
twenty trainees have joined; twelve
are from the mofussil and the rest
from Madras City.

Shri T. S. A. Chettiar; May I know
whether it is an ad hoc arrangement
for this year or for one or two years,
or whether it is a permanent arrange-
_meq?t for the purpose of this train-
ing

Shri R. G. Dubey: That question
is under consideration. We have been
requesting the Handicrafts Board to
give us an exact idea as to how they
want to conduct this Centre in the
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TUNGABHADRA BOARD

*1648. Shri Krishnacharya Joshi:
Will the Minister of Irrigation aad
Power be pleased to state:

(@) how many meetings of the
Tungabhadra Board were held during
1955; and

(b) the main decisions arrived at ?

The Deputy Minister of Imrigation
and Power (Shri Hathi): (a) The
Tungabhadra Board held five meet-
ings during the year 1955.

(b) The decisions taken by the
Board covered all questions which
had to be dealt with by it in the dis-
charge of the functions assigned to
it particularly the completion of the
sanctioned Tungabhadra Project, fts
maintenance and operation.

Shri Krishnacharya Joshi: What
are the functions of this Board ?

Shri Hathi: The main functions of
the Board are to deal with works
which are common to the States of
Andhra and Mysore and all the con-
sequential works which may be
necessary.

Shri Krishnacharya Joshi: May I
know whether this Board will be re-
constituted after 1st October when the
new States come into existence.

Shri Hathi: I do not think it will
be necessary to reconstitute the Board
as a result of implementation of the
S.R.C. recommendations.

Shri Viswanatha Reddy: May I
know whether the Board has consider-
ed at any of its meetings the various
issues involved in the construction of
the high level channel of the Tunga-
bhadra project ? If so, may I know
whether there was any difference of
opinion between the various Govern-
ments represented on the Board ?

Shri Hathi: No. This Board is
mainly concerned with the construc-
tion of the project as it is at present.

. Shri Viswanatha Reddy : Do I take
it that it never considered the question
of the high level channel ?
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.Shri Hathi: I do not think this
Board has considered it.

Shri B. S. Murthy: May I know
whether it is under the purview of the
Board to devise means to bring more
acreage under the plough and, if so,
whether this question has been con-
sidered in the recent meetings ?

Shri Hathi: Yes, the development
of the Tungabhadra Valley is one of
the functions, and they have consider-
ed this question.

Shri B. S. Murthy: What are the
decisions, may I know ?

Shri Hathi: They were not acutally
decisions, they were recommendations
to the effect that efforts should be
made by the State Governments to
help the agriculturists to bring more
land under water by way of contour-
bunding, levelling and all the other
steps.

REPORT OF FACT FINDING COMMISSION
ON RECOVERY OF ABDUCTED WOMEN

*1649. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 727 on the 12th December, 1955
and state:

(a) whether the Fact-Finding Com-
mission appointed jointly by the Gov-
ernments of India and Pakistan with
regard to the recovery of abducted
women has submitted its report; and

(b) if so, whether it has been con-
sidered?

The Minister of Works, Housing and
If:lupply (Sardar Sawaran Singh): (a)
0.

(b) Does not arise.

Shri D. C, Sharma: May I know
what reasons have been responsible
for not convening the meeting of this
Commission which was brought into
IlJeing for the consideration of this prob-
em?

Sardar Swaran Singh: The Fact-
Finding Commission consists of two
high-powered officers, one represent-
ing India and the other representing
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Pakistan. They have met quite often,
they have discussed this thing, but
they have not been able to finalise
the report.

Shri D. C. Sharma: May I know
if any tentative decisions have emerg-
ed as a result of the meetings of
these two high-powered officers ?

Sardar Swaran Singh: Yes, Sir.
They discuss a number of matters and
generally they agrec upon procedural
matters and the rest. In the meantime
the work continues. Their terms of
reference were two, namely, in the
first place, assessment of the outstand-
ing work and, secondly, what other
steps should be taken to speed up
the work. Assessment of work, from
the very nature of it, is rather a very
difficult thing, and the work continues.
Nothing is being withheld or stopped
for want of a report.

Shri D. C. Sharma: May I know
whether some decisions have been
taken in order to step up the work,
which was the second term of reference
to this Commission ?

Sardar Swaran Singh: Yes, Sir, all
steps are being taken to see that the
recoveries proceed as rapidly as
possible.

Shri B. S. Murthy: Is it truc that
the Pakistan Government is not plac-
ing all facts before the Indian member,
and this is the reason why the report
has not been finalised ?

Sardar Swaran Singh: No, I will
not venture such a suggestion.

Sardar Igbal Singh: May I know
whether Government is totally satisfi-
ed with the present speed of recovery
and, if that is so, what has been done
by the Government with regard to
the interim period between now and
the submission of the report?

Sardar Swaran Singh: It is very
difficult in such cases to say that one
is always satisfied with the nature
of the work; that perhaps will result
in complacency. But Government is
satisfied that all steps that could or
should be taken in this connection
are being taken.
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CotToN PRICE

*1652. Shri S. V. Ramaswamy: Will
the Minister of Commerce and Indus-
try be pleased to state the steps taken
to bring down the price of cotton?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari): A statement 1is
laid on the Table of the House. [See
Appendix IX, annexure No. 51].

Shri S. V. Ramaswamy: May I
know what is the effect of all these
measures, and how has the market
responded?

Shri T. T. Krishnamachari: The
cumulative effect of all these measures
is that the ceiling has not been pierc-
ed.

Shri S. V. Ramaswamy: Is it a
fact that this control has hit the
agriculturists and left the millowners
with a wide margin of profit?

Shri T. T. Krishnamachari: It is a
conclusion which is completely wrong.

Shri V. P. Nayar: Is it not a fact
that the spinning mills have been re-
aping increasing profits in the last
two or three ycars and that yarn
prices are very high, even as compar-
ed to the peak figures in wartime?
In view of this, may I know whether
Government have taken any steps to
reduce the prices of yarn made
available to the handloom workers,
as also the price of cotton?

Shri T, T. Krishnamachari: I do
not see how that question can arise
from the present question about con-
trol and price of cotton. If the hon.
Member wants an answer to that
question, he may put down a question
split into four or five parts, and 1
will attempt to answer it.

TiLalya RESERVOIR

*1654. Dr. Rama Rao: Will the
Minister of Irrigation and Power be
plcased to state:

(a) when the Tilaiya reservoir was
eompleted;

(b) when the water was stored first;
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(c) how the water has been used
for irrigation; and

(d) the extent of land irrigated
each year from 1952?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) and (b).
The Tilaiya dam was completed in
early 1953 and the water was stored
in the reservoir for the first time
during 1952-53 monsoon. '

(¢) and (d). No water has so far
been used for irrigation.

Dr. Rama Rao: May I know the
reason why the water is not used for
irrigation?

Shri Hathi: It was not used for
irrigation because the terrain there
is such that irrigation would be cost-
ly. They prepared a scheme costing
about Rs. 1000 Fer acre, Naturally,
it was not possible to irrigate at that
cost. They subsequently prepared
another scheme; that also was costly.
Now, they have prepared a third
scheme which the Bihar Government
is considering for utilisation of the
water.

Dr. Rama Rao: In view of the
fact that both in the Tungabhadra
dam and in the Tilaiya dam water is
not being utilised even after the dams
are complete, what steps are being
taken by Government to sce that
water is utilised for irrigation also?

Shri Hathi: The question of Tilaya
stands on a different footing from
that of Tungabhadra. In Tungabhadra,
really the water stored has to be used
for irrigation. But there the difficulty
was that the land was not ready re-

- garding levelling etc. But so far as

Tilaiya was concerned, originally it
was contemplated to be a dam main-
ly for flood control, and then some-
thing of generation of power; the idea
was also to use that water for the
construction of an earth dam at
Konar. But there was not much of
an idea of utilising the water for
irrigation. In Tungabhadra, of course,
the object is for irrigation only and
steps are being taken to help the
agriculturists, by giving them loans,
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to see that more land is brought
under irrigation.

Dr. Rama Rao: Under the present
plan. what is the acreage expected to
be brought under irrgation by Tilaiya
in the next five years, by way of a
rough estimate?

Shri Hathi: As I said, directly it
would not be much. It might be 7,500
or 10,000 acres.

Shri S. V. Ramaswamy: Is it a fact
that the Governments of Bihar and
West Bengal are not agreed as to the
way in which this water is to be
utilised, and that there is no proper
legislation for levy of water rates ?

Shri Hathi: Not that there is no
agreement. The question was about
the cost of irrigation,

RoAD TRANSPORT CORPORATION

*1655. Sardar Igbal Singh: Will the
Minister of Planning be pleased to refer
the reply given to Starred Question
No. 988 on the 20th December, 1955

and state:

(a) the names of States where the
recommendation of the Planning Com-
mission regarding construction of
Road Transport Corporations has
been implemented and of those who
have not been able to implement
them; and

(b) the main difficulties of the
latter?

The Deputy Minister of Planning
{Shri S. N. Mishra): (a) The following
States were advised by the Planning
Commission to set up Corporations
under the Road Transport Corpora-
tion Act 1950:

Assam, Bihar, Madhya Pradesh,
Orissa, Punjab, Uttar Pradesh,
Hyderabad, Mysore, Saurashtra,
PEPSU, Travancore-Cochin and
Himachal Pradesh.

Of these, Bihar, Saurashtra and PEP-
SU have so far communicated their
acceptance of the Planning Commis-
sion’s recommendation.

(b) The State Governments concern-
ed are still considering the matter.
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Sardar Igbal Singh: May I know
whether the formation of Road
Transport Corporations is a better
way of dealing with road transport
than nationalising the trangport and
running it departmentally?

Shri S. N. Mishra : This is, in fact,
the consideration, that it would be
better run on commercial lines.

Sardar Igbal Singh: May I know
whether Government are aware of
the fact that where departmental cor-
porations have been formed, the road
transport organisation does not make
progress as rapidly as has been the
case before?

Shri S. N. Mishra: I have not been
able to follow the question.

Mr. Speaker: The hon. Member does
not make himself understood.
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Sardar Igbal Singh: May 1 know
whether the Planning Commission has
also recommended that the formation
of the corporation should be on a
tripartite basis, namely, Railways, State
Government and private operators? If
that is so, have Government advised
these States to form ‘corporations on
this basis?

Shri S. N. Mishra: Yes. In fact, a tri-
partite organisation is contemplated in
which the State Government, the
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private operators and the Railways
would participate.

RESEARCH ON SOCIO-ECONOMIC
PROBLEMS

*1656. Shri Sanganna: Will the Min-
ister of Planning be pleased to state:

(a) whether any liaison has been
established between the Universities
and the Planning Commission in con-
nection with research on Socio-econo-
mic problems of the country;

(b) if so, whether this liaison sys-
tem supplements the purpose served
by the Indian Statistical Institute,
Calcutta; and

(c) whether the liaison system is
organised on regional basis or other-
wise?

The Deputy Minister of Planning
(Shri S, N. Mishra): (a) Yes, Sir.
Liaison has been established through
the Research Programmes Committee
which initiates and assisls research
on selected socio-economic problcms
in the ficld of development. The
Committeec consists of economists and
social scientists and works in close
cooperation with universities, schools
of social work and other research in-
stitutions in the country.

(b) The Rescarch Programmes
Committee is intended to supplement
and strengthen the activities and pur-
poses of all rescarch institutions in the

country.

(c) The Research Programmes
Committee has certain sub-committees
for discussion of technical problems
relating to research projects in hand.

Shri Sanganna: May I know how
many rcsearches have so far been
carried out, and what are the results?

Shri S. N. Mishra: In fact, that is a
very large question for which a sepa-
rate notice would be required.

Shri Sanganna: May I know the
agency through which these results
are extended to the concerned areas for
implementation ?

Shri S. N. Mishra : The agencies for
research, as I have indicated in the
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reply itself, are the Universities, schools
of social work and other research

institutions.

Shri Shree Narayan Das: May I
know the number of institutes and
other institutions which have under-
taken research in connection with
this?

Shri S. N. Mishra: They are many,
and I think in response to the ques-
tions that are being put in this con-
nection, it would be better if I lay
complete information on the Table of
the House.

Shri Mohinddin: May I know whe-
ther after the investigations have
been completed and reports submit-
ted, they are being published or not?

Shri S. N. Mishra: Readers are
appointed to go through the reports
that arc submitted, and in case they
arc of opinion that these should be
published, publication would be un-
dertaken.

Shri B. S. Murthy: May I know whe-
ther any persons have been sent
abroad to study the socio-economic
problems of other countries in com-
parison with those of our country ?

Shri S. N. Mishra: 1 think it would
be outside the ambit of this committee,

INDIAN INDUSTRIES FAIR

*1657. Th, Lakshman Singh Charak:
Will the Minister of Commerce and
Industry be pleased to state the names
of the countries which had presented
their Pavilions in the Indian Indus-
tries Fair to the Government of India?

The Minister of Commerce (Shri
Karmarkar): The offers of the Pavilions
made by the U.S.A., and the People’s
Republic of China have been accepted
by the Government of India. The
offer of Pavilion made by Czechoslo-
vakia, and the offer by the US.S.R.,
of the office structures behind their
Pavilion are under consideration.

Th. Lakshman Singh Charak: May I
know what the other Governments
propose to do with their pavilions ?

Shri Karmarkar: I think, under the

normal course, they are being pulled
down or retained; I am not sure. My
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hon. colleague, the Minister of Works,
Housing and Supply may, perhaps,
be able to know.

Mr. Speaker: Is the other Minister
going to reply? One Minister points
to his other colleague.

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari): The point really is
that the pavilions which are likely to
remain are only those that have been
mentioned by my hon. colleague; the
others are being pulled down.

SussIDISED HOUSING SCHEMES,
PEPSU

*1658. Shri Ram Krishan: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that loans
and subsidies given to the Govern-
ment of PEPSU under the Subsidised
Housing Schcmes for Industrial Work-
ers were not utilised in full by the
State Government; and

(b) if so, whether any action is
proposed to be taken in the matter?

The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
ply (Shri P. S. Naskar) : (a) and (b).
Under the Scheme, a State Govern-
ment is eligible to be paid 1/3rd of
the loan portion of the assistance
immediately on the issue of a sanc-
tion. Such portion relating to two
schemes sponsored by the PEPSU Gov-
ernment amounting to Rs. 63,000
was paid to that Government in
October /November, 1955. They have
since informed us that in regard to
one of these schemes they have acquir-
ed the necessary land and therefore,
the construction of tenements will
start immediately. In regard to the
other, they expect to start construc-
tion within a month.
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Sardar Igbal Singh: May I know the
names of the places where these
houses are going to be constructed
under this scheme in PEPSU?

Shri P. S. Naskar: So for, there are
two schemes, one for Phagwara and
another at Rajpura.ll

§
GoAN REFUGEES

*1659. Shri B, S. Murthy: Will the
Prime Minister be pleased to state:

(a) the number of Goanese refugees
who entered India since the beginning
of the current year; and

(b) the steps taken to stop further
large scale exodus from Goa ?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
About 600 Goans were apprehended
on entering India illegally during this
year.

(b) The various security and anti-
smuggling measures which are in
operation at the Indian border are
adequate to prevent any large scale
migration from Goa.

Shri B. S. Murthy: May I know whe-
ther these refugees have asked for
any assistance for rehabilitation: and,
if so, what steps have been taken to
render them any assistance?

Shri Anil K. Chanda: Eight hundred
fishermen who had migrated from Goa
had asked for facilities for fishing
trade on the borders of Saurashtra
and those facilities have been given.

Shri H. N. Mukerjee: Will Govern-
ment tell us if there is any truth in
recent Press reports that a number of
Goans, who had come over to India
for shelter, were forced back to Goa
where they face torture, prison and
worse things, even though we are
issued that Goans are as good In-
dians as others?

Shri Anil K. Chanda: On compas-
sionate grounds, we have not moved
out those who were in danger in
Goa. But, where there was really
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illicit emiﬁration from Goa, naturally,
we put those people back to their
own places.

Shri Kamath: Is the House to under-
stand that Government has decided
not to refuse to give political asylum
to refugees fleeing from Portuguese
tyranny and persecution?

Shri Anil K. Chanda: Each case will
be decided on its own merits.

Shri D. C. Sharma: Is the Govern-
ment aware that thc Portuguese in
Goa are following a systematic policy
of squeezing out all the Goans and,
if so, what steps has Government
taken to counteract this policy?

Shri Anil K. Chanda: How can they
squeeze out all the Goans from their
territory? Then, it will creatc a
vacuum.

INDIAN FRONTIER ADMINISTRATIVE
SERVICE

*1662. Shri Rishang Keishing: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that the
Government of India have proposed
to bring the posts of the Chief
Secretary, Home Secretary, Deputy
Commissioner and Superintendent of
Police, Manipur into the Indian
Frontier Administrative Service; and

(b) if so, when is it proposed to be
given effect to and why?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) and
(b). A proposal from the Manipur
Administration for the inclusion of
the posts of Chief Secretary, Home
Secretary and the Superintendent of
Police in the N.E.F.A. Cadre, is under
consideration of the Government. The
post of Deputy Commissioner, Mani-
pur, has already been included in
Schedule 1 of the Indian Frontier
Administrative Scrvice Rules, a copy
of which is laid on the Table of the
House [See Appendix IX, annexure
No. 52).

Shri Rishang Keishing: May I know
whether any special facilities” will be
given to the tribal people of Manipur
in the Frontier Administrative Service
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as given to other tribal people living
in the tribal areas of Assam?

Shri Anil K. Chanda: Yes; it is the
intention of Government, wherever it
is possible, to give preference to tribal
people.

Shri Rishang Keishing: What are the
facilities which can be called specially
granted for the tribals in the Indian
Frontier Administrative Service.

Shri Anil K. Chanda: I did not
understand the question.

Mr. Speaker: Are there any special
facilities proposed to be given to
these tribal people in the Frontier
Administrative Service?

Shri Anil K. Chanda: About 50
per cent. of the intake in the Service
later on would be from the tribal
people—50 per cent. rescrvation.

Mr. Speaker: Question No. 1663.

Shri Kamath: Sir, I suggest that this
question and question No. 1672 may
be answered together.

Mr. Speaker: Is Shri Krishnacharya
Joshi willing to have these two clubbed
together?

Shri Krishnacharya Joshi: Yes.

Mr. Speaker: Yes; they may be
answered together.

MEETING OF POLICE OFFICERS OF
INDIA AND PAKISTAN REGARDING
BorRDER CRIMES

*1663. Shri Gidwani: Will the Prime
Minister bc pleased to state:

(a) whether it is a fact that the
Police Officers of India and Pakistan
met at Hyderabad Sind (West Pakis-
tan) during the 3rd week of March,
1956 to discuss the question of border
crimes and other similar matters;

(b) if so, the subjects discussed ; and
(c) the conclusions arrived at?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes, Sir.

(b) and (c). The Police officers re-
viewed the general law and order situa-
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tion on the border including activities
of dacoits taking shelter in Pakistani
territory, release of persons kidnapp-
ed by these dacoits, restoration of
stolen cattle and unauthorised influx
of Pakistan nationals into Indian

territory.

INDO-PAKISTAN BORDER OFFICIALS'
CONFERENCE

*1672. Shri Krishnacharya Joshi:
Will the Prime Minister be pleased to

state:

(a) whether Indo-Pakistan Border
Officials’ Conference was held in the
first week of February, 1956; and

(b) if so, the main points discussed
in that Conference?

The Parliamentary Secretary to the
Minister of External Afiairs (Shri
Sadath Ali Khan): (a) and (b). A meet-
ing took place on the Ist' February
1956 at Amritsar between senior offi-
cers of the West Pakistan Border
Police and the Punajb Armed Police.
This was a periodical meeting of
officers of the two police forces and
was the first to be held since the in-
tegration of West Pakistan into one
Unit. The Conference reviewed and
reaffirmed the previous decisions of
the Inspectors General of Police and
the Commandants of the Border
Police on both sides relating to main-
tenance of the status quo, peaceful
negotiations of disputes and measures
to deal with smuggling, straying of
cattle and unintentional trespass across
the border by villagers.

Shri Gidwani: Is it a fact that there
was heavy concentration of Pakistan
Army personnel at Gandasinghwala
near the Housseinwala headworks and
they were hampering the repair works
there and whether Government had
protested to the Pakistan Government
about this matter on the 18th instant
if so. whether any reply has been
received from Pakistan Government
and have the Pakistan Army per-
sonnel been removed?

Mr. Speaker: This question relates
to the Conference of Border Officials.’
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The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): We have received some infor-
mation about some concentration of
forces on the other side of the
border and, I belicve, the attention
of the Pakistan Government hgs been
drawn to it.

Shri Gidwani: They were actually
hampering our repair works at the
particular headworks.

Mr. Speaker: It does not arise out of
this.

Shri Kamath: So far as these border
raids are concerncd—which the Parlia-
mentary Secrctary has referred to as
dacoits raids (I heard him say some-
thing like that)—have the Government,
on the basis of the information that
they have got, reason to suspect the
hidden hand of the Pakistan Govern-
ment or other official authorities in
this matter?

Shri Jawaharlal Nehru: I do not
know what the hon. Member expects
me to say about hidden things. We
are not dealing with Sherlock Holmes’
stories.

Shri Krishnacharya Joshi: May I
know whether any Pakistani officers
are serious in this matter and whether
any useful purpose is served by
attending such conferences?

Shri Sadath Ali Khan: We have no
rcason to believe that they are not
serious. Such conferences between the
police officers of the two sides is use-
ful in reducing the chances of mis-
understanding between the two sides
and also in helping to maintain order
on the border.

Sardar Iqbal Singh: May I know the
number of persons asked to be re-
patriated to India at these conferences
who had committed crimes in India
and gone to Pakistan, and whether
any has been given back to India?

Shri Jawaharlal Nehru: They do not
register themselves after committing
crimes.

Shri Kasliwal: The hon. Parliamen-
tary Secretary stated that one of the
questions discusscd at thesc' conferen-
ces was the return of stolen cattle.
May 1 know whether Government
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have any information that since then
any stolen cattle have been returned?

Shri Sadath Ali Khan: Cattle-lifting
shows satisfactory decline.

Shri Kamath: May I know if the
Prime Minister has resurrected Sher-
lock Holmes?
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Shri K. C. Sodhia: In the Second
Five Year Plan, there is a great ex-
pansion proposed of the aluminium
industry and the Government are go-
ing to have very up-to-date factories.
Will it not be desirable to ask this
expert committee to visit some of
the foreign countries where aluminium
manufacture is in a high form of
development?

Mr. Speaker: The hon. Member is
making a suggestion and not putting
a question.

Shri T. T. Krishnamachari: The in-
tention is to determine the quantum
of aluminium that has to be produc-
ed for our needs during the Second
Five Year Plan, and also to determine
the location where we want the plants.

In regard to the processes that might
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be used, we will have to get some
foreign collaboration for the purpose,
and simultaneously negotiations are
afoot for the purpose.

Shri V. P. Nayar: In view of the
targets laid down for the production
of aluminium as contemplated in the
Second Five Year Plan, may I know
whether this committee will make a
special study of the exploitation of
bauxite ores in Shevroy Hills and
Malabar?

Shri T. T. Krishnamachari: The
question of assessing bauxite deposits
in various parts of India will be one
of the functions of this committee.

Shri V. P. Nayar: May 1 know whe-
ther this committee, which goes into
the question of aluminium industry.
has in it a competent geologist whose
guidance may be sought in the matter
of finding out the bauxite resources
and also thc exploitation of such re-
sources?

Shri T. T. Krishnamachari: It was
not considered necessary.

Dr. Rama Rao: In view of the fact
that active steps are taken to develop
aluminium in the public sector, may
I know the rcason why permission has
been granted to a foreign concern tc
open a new factory near Hirakud?

Shri T. T. Krishnamachari: The per-
mission to the particular concern
which apparently my hon. friend has
in mind was given three years back.

Shri V. P. Nayar: May I know whe-
ther in setting up new factorics which
are now contemplated, Government
will take into consideration the fact
that bauxite ore is available in various
places and whether such factories will
be located in such positions to which
bauxite can be transported at cheap
rates?

Shri T. T. Krishnamachari: May be
it is one of the considerations for the
committee, to report on but I would
like to add that what is more impor-
tant is the power available. Bauxite
happens to be a matter of comparative
irLaisniﬁcanoe in the production of
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aluminium as against the quantum of
electric power that is used.

UNAUTHORISED OCCUPATION OF
GOVERNMENT PROPERTY
*1666. Shri Radha Raman: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether Government have ap-
pointed a special body to consider the
cases cf unauthorised occupation of
Government as well as evacuee pro-
perty in Delhi;

(b) the total of rent running into
arrears so far; and

(c) the steps suggested by this body
to recover the arrears?

The Deputy Minister of Production
(Shri Satish Chandra): (a) Yes.

(b) More than Rs. 3 crores. Ap-
proximately Rs. 1:25 crores in res-
pect of Government built property and
Rs. 175 crores in respect of evacuee
property.

(¢) This body is not expected to
make suggestions regarding recovery
of arrears.

Shri Radha Raman : May 1 know if
this body is not cxpected to make
suggestions? What are the terms of
reference for this body?

Shri Satish Chandra: The committee
was set up to examine the question of
regularisation or eviction of unautho-
rised occupants in the case of Govern-
ment-built property as well as evacuee

property.

Shri Radha Raman: May I know
what progress this body has made
s_mcg its commencement in this direc-
tion’

Shri Satish Chandra: About 400
families, who were in unauthorised
occupation, have been evicted in Laj-
patnagar. About 530 cases have been
regularised as arrears have been re-
covered, and action is proceeding in
the case of 344 families in 23 colonies
spread all over Delhi.

Shri Radha Raman: What is the
number of buildings owned by Gov-
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ernment in which this unauthorised
occupation exists at present?

Shri Satish Chandra: Apart from the
cases in which some action has already
been taken, there would be about 700
Government-built houses which still
remain to be tackled.

Shri Radha Raman: May I know if
the Government have any scheme for
such persons who are now occupying
Government buildings in an unautho-
rised way, to get them vacated in case
they are incapable of paying rent
that is to be charged from them?

Shri Satish Chandra: It has been
decided that the cases of those per-
sons who had occupied the houses
before the 4th June 1955, will be
regularised by charging arrears of
rent. Otherwise, they will have to be
evicted.
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Shri Anil K. Chanda : This question
refers to Western Tibet only. With
regard to Central Tibet, the certificate
system has been operating both on
their side as well as on our side.
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Shri Jawaharlal Nehru: I should
not like to make a statement without
verification. My vague impression is
that it has increased.

Shri B. D. Pande: I want to know
whether a strict watch is kept on per-
sons who go to Tibet or who come
from Tibet to India as there are many
420's who may enter through the
border area.

Shri Jawaharlal Nehru: Is the hon.
Member referring to a strict watch by
the Government of China or by the
Government of India?

DOCUMENTARIES ON PROHIBITION

*1668. Shri C. R. Narasimhan: Will
the Minister of Information and
Broadcasting be pleased to state the
steps taken or proposed to be taken
to publish suitable literature and pro-
duce documentaries on Prohibition
and other subjects covered by the
directive principles of State Policy?

The Minister of Information and
Broadcasting (Dr. Keskar): The

23 APRIL 1956

Oral Ansters 2706

pamphlet entitled “Prohibition—Ques-
tions and Answers” has been brought
out by the Publications Division and
it will be translated in due course in
all regional languages. A documentary
film on prohibition is proposed to be
produced during the current financial
year and we have also undertaken to
produce for the Government of
Assam a documentary film on prohi-
bition in Assam. Literature and docu-
mentaries on other subjects ~covered
by the Directive principles of State
policy will be undertaken as and-when
they are adopted for implementation
or for educating public opinion in
their support.

Shri C, R, Narasimhan: May 1 know
whether there is any plan for this
kind of publications and also whether
it will be undertaken in all the impor-
tant regional languages?

Dr, Keskar: For the moment, we
have not got any big plan for this

purpose.

Shri C. R. Narasimhan: About pub-
lishing these things in regional langu-
ages, is there any intention to pub-
lish these in some of the important
regional languages?

Dr. Keskar: I have said in my
answer that it is going to be translat-
ed in the regional langauges.

Shri N. M. Lingam: In view of the
declared objective of making prohibi-
tion an integral part of the Second
Plan, does Government contemplate
launching a concerted drive to educate
the public through films and radio?

Dr. Keskar: That question will cer-
tainly be taken up as and when our
plan and the details are worked out.

GERMAN REPARATIONS ToOOLS

*1670. Shri S. C. Samanta: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the number of items of machine
tools received by the Government of
India as their share of German Re-
parations which remained undisposed
as on the 31st March, 1956;

(b) the number of the disposed
items which went to Government
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Department and the number which
went to private sources by auction;

and

(c) the income which accrued from
sale to private concerns as on the 3lst
March, 1956?

The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
ply (Shri P. S. Naskar): (a) 4.

(b) (1) 8,726

(ii) 1,369

(c) Rs. 991 lakhs.

Shri S. C. Samanta: With reference
to part (a), may I know where these
four items are lying?

Shri P. S. Naskar: Two out of the
four were handed over to the Sindri
Fertilisers in 1951, for processing cast
iron pipes and the factory had hand-
ed over the machines to Indian Iron
and Steel Works, Kulti. The other two
items could not be sold on the last
occasion and they will be sold as and
when there is an auction.

Shri S. C. Samanta: May I know
the total amount of the sale proceeds
from these machine tools and the ex-
penditure incurred for bringing them
to India and also the expenditure on
establishment?

Shri P. S. Naskar: I would require
notice.

Shri Kamath: Against which In-
dian property and where, damaged by
the German Government or German
army during the Second World War,
were these claims made by the Gov-
ernment, considering the fact that it
was the British Government, and not
India, that declared war on Germany ?

The Minister of Works, Ho and
Supply (Sardar Swaran Singh): These
th - - were asked for before Indepen-
de ~ #nd we ar~ only handling the
di: ~ sz} thereof.

Shri S. C. Samanta: May I know
the total number of items which were
received and the number of items that
had been disposed of as scrap?

Shri P. S. Naskar: The Govern-
ment of India received allocations for
10,421 items of machine tools as its
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share of German reparation. There
was no such thing as scrap which
could not be sold.

Shri Kamath: May I know if re-
parations have been claimed after
August 19477

Sardar Swaran Singh: This ques-
tion should be put to the External
Affairs Ministry.

Shri Kamath: Very good. I will
do it.

RURAL ELECTRIFICATION

*1673, Sardar Iqbal Singh: Will the
Minister of [Irrigation and Power
be pleased to state:

(a) the amounts sanctioned to states
for rural electrification during the
First Five Year Plan period;

(b) whether any application for
loan in this connection has been re-
ceived from the Punjab Government;
and

(c) if so, the decision taken by
Government in the matter?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
A statement giving the requisite in-
formation is laid on the Table of the
House. [See Appendix IX, Annexue
No. 54].

Sardar Iqbal Singh: Out of Rs. 20
crores that had been approved for
this loan, only eight crores had been
sanctioned. May I know the amount
that has been actually utilised at the
end of the First Plan?

Shri Hathi: Amount sanctioned
really means the total expenditure.
This loan is a reimbursement loan.
The States have to spend the money
and then they show the progress of
expenditure and the amount is given
according to the expenditure actually
ihcurred by them.

Sardar Igbal Singh: May I know
the total amount that has been asked
for by the Punjab Government? May
I also know the reason for sanction-
ing only Rs. 3 lakhs?

Shri Hathi: The Punjab Government
had asked for a loan of Rs. 70 lakhs.
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Out of this, Rs. 60 lakhs was the
amount required for the Uhl Power
system. They got a loan of Rs. 30
lakhs from another fund—special
development fund. We have not yet
received the progress of expenditure
about this item. Unless thcy give the
details about the expenditure, it may
not be sanctioned. The amount will
depend upon the Punjab Government
supplying the actual expenditure
figures.

SiLk WASTB

*1675. Shri B. S. Murthy: Will the
Minister of Production be pleased to
state:

(a) the quantity of silk waste pro-
duced in the country annually;

(b) the quantity consumed internal-
ly and exported annually; and

(c) the steps taken to establish
more factories for utilising all the
silk waste?

The Minister of Production (Shri
K. C. Reddy): (a) About 177 lakh
pounds.

(b) The internal consumption of silk
waste is about ten lakh lbs. and the
rest is allowed to be cxported. The
actual quantity exported has varied
from year to year. The quantity ex-
ported during 1955 was 868,158
pounds.

(c) The proposals to establish spun
silk mills in the States of Assam,
Bihar, West Bengal and Jammu &
Kashmir are under consideration.

Shri Madiah Gowda: May I know
if the existing mill is not working to
its full capacity and if so, the reasons
for it?

Shri K. C. Reddy: There is only
one spun silk mill in the whole of
India and the hon. Member is pre-
sumably referring to that at Chen-
napatnam in Mysore. Its capacity is
eight lakh pounds. It has not been
working to full capacity, possibly
because oflack of financial resources
and secondly, because of the difficulty
to purchase the raw material in the
open market at economic price. The
latest information that I have received
from the Mysore Government is that
the consumption has gone up during the
recent months upto about five lakh
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pounds whereas previously it was
three and odd lakh pounds. They were
also making some arrangements for
additional financial investment. That
is the position so far as that particular
mill is concerned.

Shri M. S. Gurupadaswamy: When
the one mill which is already function-
ing in India is not working satis-
factorily to the full capacity, where
is the necessity of opening so many
mills in Bengal and other places?
May 1 know whether the silk waste
available will be sufficient for these
mills also?

Shri K, C. Reddy: It is warranted
by the geography of India. There are
several areas where spun silk is avail-
able. The Mysore mill depends upon
the waste available in Madras and
Mysore States. Production there is
about five lakhs of pounds and the
waste in Madras and Mysore States
will more or less be sufficient for this
mill. Silk waste is also available in
Assam, West Bengal and Bihar and
proposals are, therefore, made to
ciuablish some spun silk mills there
also.

Shri Madiah Gowda: After the
spun silk mill in Chennapatnam is
taken over by the Government, is it
expected to have full work?

Shri K. C. Reddy: The hon. Member
is making too large an assumption.
Whether it is going to be taken over
by the Mysore Government is still a
matter for consideration by that Gov-
ernment. The Central Government
has no locus standi in the matter.

MINING INSTITUTE, KOTTAGUDAM

*1678. Shri Krishnacharya Joshi:
Will the Minister of Planning be
pleased to state:

(a) whether the Government of
Hyderabad have submitted a scheme
for the establishment of a Mining Ins-
titute at Kottagudam; and

(b) if so, whether the Government
of India have sanctioned the scheme?

The Deputy Minister of Planning
(Shri S. N, Misra): (a) Yes, Sir. The
Government of Hyderabad forwarded
to the Planning Commission in
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December 1955 a proposal for the
establishment of a Mining Institute
at Kottagudam (Singareni collierics)
at an estimated cost of Rs. 66,423 re-
curring and Rs. 643 lakhs non-recur-

ring.
(b) The question is still under con-
sideration.

Shri Krishnacharya Joshi: May 1
know whether the Central Govern-
ment will bear the expenses or the
State Government also will contri-
bute?

Shri S. N. Mishra: The State Gov-
ernment had indicated that the scheme
will have to be financed entirely by
the Centre as it will not be in a posi-
tion to finance it.

Dr. Rama Rao: In view of the grow-
ing needs for mining enginecers in the
country, and since there is only one
mining school in the whole country
at Dhanbad, will the Government
take up this place for establishing a
mining school?

Shri S. N. Mishra: The question
of organising training facilities for
technicians, mining engineers and so
on has been before the Planning
Commission. It has already held a
conference in June, 1955. This was
followed by a conference held by the
Ministry of Production. The latter ap-
pointed two sub-committees and one
of the sub-committees recommended
the setting up of 14 training centres,
one of them for Singareni, Even so,
it requires further processing and it is
being processed at other levels also.

A Qo THo WEWH : T Jg 6 &
i 7oy w2 & oY v ¥fReegmw (wfa-
&) Frat § ger § Iaa arefan sfeage

Shri Ramachandra Reddi: May I
know whether this Mining Institute,
if and when it is established, will be
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established at the cost of the Central
Government or with funds taken out
of the Coal Cess Fund?

Shri S. N, Mishra: As I mentioned
earlier in reply to a supplementary
question, the State Government had
already indicated that it will have to
be financed by the Central Govern-
ment. But the opinion of the Ministry
of Production seems to be that just
as in other cases the finances should
be organised by the collieries or from
the loans that would be available to
the collieries.

Shri P. C. Bose: May 1 know whe-
ther it is not a fact that there are
several mining lecture centres in
Bihar and West Bengal run and
financed by the State Governments,
and whether similar arrangements are
not possible to be made in Hyderabad
and Central Provinces?

Shri S. N. Mishra: That sugges-
tion can be considered.

CEMENT FACTORIES

*1679. Shri B, S. Murthy: Will the
Minister of Commerce and Industry
be pleased to refer to the reply
given to Starred Question No. 1303 on
the 10th April, 1956 and state:

(a) whether any State Governments
have applied for licence to start
cement factories in their respective
areas;

(b) if so, the names of the States;

(c) the expenditure involved; and

(d) the decision taken in the
matter?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) to (d). Do no arise.

Shri B. S. Murthy: May I know
whether the Andhra State has applied
for a licence to start a cement factory
at Nagarjunasagar and, if so, what
has happened to that?

Shri T. T. Krishnamachari : At the
present moment we have no such
suggestion from any State Govern-
ment before us.
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Shri Ramachandra Reddi: Is it
not a fact that in the Second Five
Year Plan the Andhra State Govern-
ment asked for a licence?

Shri T. T. Krishnamachari: There
was a time when they were contem-
plating putting up a factory. That is
all the information that 1 have. But
subsequently somebody else stepped
into the gap and, apparently, they are
willing to allow them to operate in-
stead of their doing it direct.

Shri B. S. Murthy: May I know
whether, at the time of giving the
licence to the private concern, the ap-
plication of the Andhra State Govern-
ment was also under consideration
and, if so, whether in preference to
the application from the State the
privatc individual was given the
licence?

Shri T. T. Krishnamachari: That
is not a fact, Sir, because the pro-
cedure followed by the Licensing
Committee is that, generally, all the
Directors of Industries of all the im-
portant States are present and the re-
spective Directors of Industries or the
Development Secretaries of the parti-
cular State concerned are always pre-
sent when a matter pertaining to a
State is decided. Therefore, if a deci-
sion was taken, it was taken with the
full cognizance of the Andhra State
Government.

Shri Viswanstha Reddy: May 1
know whether the manufacture of
cement has been reserved entirely to
the private sector in the new industrial
policy that is being formulated?

Shri T. T. Krishnamachari: I do
not know about the new industrial
policy. As my hon. friend put it, it
1s being formulated. What would
come out, I do not know. But, at the

nt moment nothing is rcserved
or anybody in particular.

Shri C. D. Pande: May I put
question No. 1651, Sir?

Mr. Speaker: Has the hon. Mem-
ber got authority for that?

Shri C. D. Pande: No, Sir; but
this is the usual practice.
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Mr. Speaker: There is no such
usual practice. I am not going 10

allow.

Shri Jaipal Singh : Is it not possible
under the Rules, Sir, for any hon.
Member to put a particular question
if it is an important one?

Mr. Speaker: If it is possible un-
der the Rules, it is equally possible
that the Speaker may not agree. 1
am not going to allow. Hon. Mem-
bers who put down questions do not
even care to give authority to some
other hon. Member. Why should I
encourage this?

Shri S. S. More: It is a loss to the
public, Sir.

Mr. Speaker: I will come to that
at the end.

SYNTHETIC OI1L PLANT

*1660. Dr. Rama Rao (on behalf of
Shri T. B. Vittal Rao): Will the Minis-
ter of Production be pleased to refer
to the reply given to Starred Question
No. 113 on the 21st February, 1956
and state:

(a) whether the Experts Committee
have since finalised their examination
of the project re submitted by
the two German firms and the Ameri-
can firm in connection with the instal-
lation of synthetic oil plant; and

(b) if so, the nature of the decision
taken?

The Deputy Minister of Production
(Shri Satish Chandra): (a) Yes, Sir.

(b) The Report of the Experts Com-~
mittee is now being examined.

Dr. Rama Rao: May I know whe«
ther it is a fact that a decision has
been taken to have this plant in Usrar
Pradesh as reported recently in the.
newspapers?

Shri Satish Chandra: No decision.
has been taken so far for establishing
the plant. If it is ever established, I
can tell the hon. Member that it is
not likely to be in Uttar Pradesh.

The Minister of Production (
K. C. Reddy): It may be anywhere,
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HANDLOOM INDUSTRY

*1664. Shri Ramachandra Reddi
(on behalf of Mulla Abdullabhai): Will
the Minister of Commerce and Indus-
try be plcased to refer to the reply
given to Starred Question No. 198 on
the 28th July, 1955 and state the
amount that has been given as grant
for 1955-56 to the Madhya Pradesh
Government for the development of
handloom industry?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): Rs. 6,81,443/-.

Shri Ramachandra Reddi: May I
know whether the entire amount
granted has been utilised?

Shri T. T. Krishnamachari: I
won't be able to say that unless the
hon. Member puts down a separate
question.

Shri C. D. Pande: What about my
request that Q. No. 1651 may be direc-
ted to be answered?

Mr. Speaker : Now, it can be done.

Let it be answered.
EXPORT OF INDIAN TEXTILES TO
BURMA

*1651. Shri Sivamurthi Swami: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Burma has expressed
her desire to purchase Indian textiles;

(b) if so, whether any negotiation
has been concluded; and

(c) the value of textiles proposed
to be purchased by Burma?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) and (b). Yes,
Sir. A Purchase Mission headed by
the Hon’ble U. Tin, the Minister for
Finance and Revenue, Government of
the Union of Burma recently visited
India for the purchase of Indian
textiles.

(c) Supplies valued at Rs. 49 lakhs
would be made available for export
to Burma.

Shri C. D. Pande: In view of the
restrictions on production of cloth in
this country, is the Government satis-
fied that there is sufficient margin for
export of cloth?

2—92 Lok Sabha
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Shri T. T. Krishnamachari: It is
not a matter which we consider uni-
laterally; we have also to think in
terms of obtaining foreign exchange.
The two rival claims are sought to be
reconciled every time the issue crops
up.

Shri C. D. Pande: Is there any
difficulty in increasing the production
of cloth so that it may be exported?

Shri T. T. Krishnamachari: That
is a different matter altogether; it is
not covered by the export of textiles
to Burma.

Shri A. M. Thomas: May I en-
quire whether this quantity includes
handlooms and, if so, to what extent?

Shri T. T. Krishnamachari: This
is entirely mill-made cloth, so far as
the information that 1 have with me
goes. There is an item relating to to-
wels ; but I think even that is mill-
made.

Dr, Lanka Sundaram: The Minis-
ter just spoke about concessional rate
in the foreign exchange. May 1 know
to what extent this particular deal
with Burma will give us a benefit?

Shri T. T. Krishnamachari: Rs. 49
lakhs.

WRITTEN ANSWERS TO
QUESTIONS

INDIAN TRUCE COMMISSION IN LAOS

*1650. Shri Gadilingana Gowd: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that there
was a clash between Royal Laotian
Forces and Pathet Lao troops in
North-Eastern Laos in the last week
of January, 1956;

(b) whether an Indian member of
the Truce Commission was hurt ; and

(c) if so, the action taken by the
Government of India in the matter?

The Deputy Minister of External
Affairs: (Shri Anil K. Chanda): (a)
Yes, there was a clash between Royal
Loatian and Pathet Lao troops at
Houeithao on the 21st January, 1956;

(b) An Indian Signalman K. 8.
Menon, who was on duty with the
International Commission’s subteam
was hit by a bullet below the left knee,
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(c) Government of India immediate-
ly told the Commission to inform both
the High Commands in firm and
clear terms of the seriousness of the
incident, and the necessity of bring-
ing the offenders to book.

IMPORT OF RAILS

*1653. Pandit D. N. Tiwary: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the requirements of
rails both metre and broad gauge are
fully met from the indigenous sources;
and

(b) if not, the quantity of rails im-
ported since 1951 upto date ?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): (a) No, Sir,

(b) Imports of Rails were:—

1951 .. Nil
1952 ... Nil
1953 .. Nil
1954 .. 14,956 tons
1955 we 42,733 tons

1956 ... 11,820 tons
(Jan. & Feb,)

INTERNATIONAL ATOMIC ENERGY

*1661. Shri G. P. Sinha: Will the
Prime Minister be pleased to State
when and where the World Confer-
ence is proposed to be held in con-
nection with the establishment of
International Agency for develop-
ment of atomic energy for peaceful
purposes?

The Deputy Minister of External
Aflairs (Shri Anil K. Chanda): The
date and place have not been finally
settled. It is proposed to hold the
Conference in September.

FoUNDRIES

*1669. Shri Balwant Sinha Mehta:
Will the Minister of Commerce and
Industry be pleased to state:

(@) whether it is a fact that Gov-
ernment have taken a decision to set
up four foundries in the country;

(b) if so, where th i .
ed; and ¢y will be locat

(c) the total expenditure likely to
be incurred on each foundry audy the
strength of labour likely to be absorb-

therein ¢
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The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) to (c). Govern-
ment are taking steps to have a detail-
ed project report prepared for the set-
ting up of a foundry in conjunction
with a forge shop. No decision has
yet been taken on the total number of
foundries that will be set up. An esti-
mate of the cost involved and the
strength of labour to be employed
will be known after the detailed pro-
ject report has been prepared. A deci-
sion regarding the location will also
then be taken.

CaLcutta FORMS STORE

*1671. Shri Tushar Chatterjea: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that the
office of the Government of India
forms store is being soon transferred
from Calcutta to Santragachi of
Howrah District;

(b) if so, whether any special con-
veyance allowance is proposed to be
granted to the employees of the said
office to incur the extra expenditure
necessary for attending the new office;
and

(c) whether any representation in
this regard has been received by the
Government from the employees?

The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
ply (Shri P. S. Naskar): (a) A part
of the Government of India Forms
Store, Calcutta is being temporarily
shifted to Santragachi.

_ (b) The matter is under considera-
tion of Government.

(c) Yes, Sir.

ProTesT TO SEATO POWERS

*1674. Shri G. P. Sinha: Will the
Prime Minister be pleased to state
whether any reply to the protest
lodged by India to different S.E.A.T.O.
powers on their uncalled for re-
ference of Kashmir during their last
Karachi Conference has been receiv-
ed?

The Parliamentary Secretary to the
Minister of Extermal Afiairs (Shri
Sadath Ali Khan): No, Sir.
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NANGAL FERTILIZER FACTORY

*1676. Shri Gadilingana Gowd: Will
the Minister of Produnction be pleased
to state:

(a) whether it is a fact that effort
is being made to synchronise the com-
pletion of the Nangal fertilizer factory
with the supply of hydro-electric
power from Bhakra in October, 1959;

(b) if so, whether a detailed prog-
ramme of recruitment and training of
technical personnel has been drawn;
and

(¢) whether arrangements have
been made for specialised training for
some of the Staff in foreign countries?

The Deputy Minister of Production
(Shri Satish Chandra): (a) and (b). Yes.

(c) The question of making arrange-
ments for specialised training abroad
will be taken up after the Technical
Consultants for the project are ap-
pointed and the final seclection of
plants and processes is made.

MANUFACTURE OF REFRACTORIES

*1677. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Government have
received the project report from a
well-known Austrian firm for the
manufacture of refractories in India;
and

(b) if so, the main features thereof?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) Does not arise.
DaAMODAR VALLEY CORPORATION

*1680. Shri G. P. Sinha: Will the
Minister of Irrigation and Power be
pleased to state:

. (a) whether he has received intima-
tion of general strike of the employees
of Damodar Valley Corporation
against retrenchment of bulk of em-
ployees;

(b) the number of surplus employ-
yees who arc expected to be absorbed
in different other projects; and
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(c) the steps taken to shift the
Damodar Valley Corporation head-
quarter from Calcutta to Ranchi?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No Sir.

(b) The Minister for Irrigation and
Power will shortly make beforc the
House a detailed Statement on the
situation.

(c) Attention of the hon. Member
is invited to the statement laid on
the Table of the Lok Sabha on the
25th July, 1955 in reply to question
No. 753 by Shri L. N. Mishra which
states the position regarding the shift-
ing of the headquarters of the Cor-
poration from Calcutta to Ranchi.

RENT OF GOVERNMENT BUILDINGS

1309. Shri Hem Raj: Will the Minis-
ter of Works, Housing and Supply
be pleased to state:

(a) the total amount of annual rent
assessment of thc Governmcnt cons-
tructed buildings in Delhi during
1955-56;

(b) the total amount of rent realis-
ed; and

(c) the arrears outstanding for

1955-56 and those for the previous
year 1954-1955, 1953-54 and 1952-53?
The Parliamentary Secretary to the
Minister of Works, Housing and
Supply (Shri P. S. Naskar): (a)
Rs. 7825 lakhs.
(b) Rs. 68.47 lakhs.

(c) 1955-56 Rs. 9-78 lakhs*
1954-55 Rs. 2:67 lakhs
1953-54 Rs. 1:39 lakhs
1952-53 Rs. 126 lakhs

*This is likely to be reduced by
about Rs. 5 lakhs since the recoveries
made by the Accounts or Treasury
Officers or Heads of Offices upto
March, 1956 will be adjusted in the
Supplementary Accounts of 1955-56
which are open up to September 1956.

O1L REFINERIES
1310. Shri Ram Krishan: Will the
Minister of Production be pleased to
state the total number of Indian
Nationals being trained by various
Qil Refinery companies in India refi-
nery-wise?
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The Minister of Production (Shri
K. C. Reddy): A Statement is laid
on the Table of the House. [See Ap-
pendix IX, annexure No. 55].

PANEL FOR SURGICAL APPLIANCES
ETC.

1311, Shri Ram Krishan: Will the
Minister of Commerce and Industry
. be pleased to state:

(a) whether the Panel appointed by
Government to suggest measures for
the development of the manufacture
of surgical appliances and allied pro-
blems in India has submitted its
report; and

(b) if so, the main recommenda-
tions thereof?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): (a) Not yet, Sir.
The inaugural meeting of the Panel
was held on the 28th February, 1956
and it will be quite some time before
their report becomes available.

(b) Does not arise.
Ghani OIL

1312, Shri Ram Krishan: Will the
Minister of Production be pleased to
state :

(a) ) the total number of Model
Ghani Centres set up by Government
so far, State-wise;

(b) the number of such centres to

be set up during the current year,
State-wise; and

(c) the total amount to be sanctioned
for the current year for subsidy for
Ghanies?

The Minister of Production (Shri
K. C. Reddy): (a) and (b). Informa-
tion is being collected and will be
laid on the Table of the Sabha as
early as possible.

(¢} The All India Khadi and Village
Industries Board have proposed an ex-
penditure of Rs. 6,00,000, Rs. 3,00,000
as grant and Rs. 3,00,000 as loan for
the purpose, the proposal is under
examination.
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Palm Gur INDUSTRY

1313, Shri Ram Krishan: Will the
Minister of Production be pleased to
state:

(a) whether any final decision has
been taken in regard to the location
of four training centres in the States
of M.P., Madhya Bharat, Punjab and
PEPSU with a view to give training
in the palm gur industry;

(b) if so, the names of the places
where they will be located; and

(c) the details thereof?

The Minister of Production (Shri
K. C. Reddy) : (a) to (c). Presumably
the hon. Member is refering to the 20
training centres. 5 each for the States
of Madhya Pradesh, Madhya Bharat,
Punjab and PEPSU sanctioned during
1954-55. 1f so, the position is as
follows. The following funds were
sanctioned for these centres during
the year 1954-55, (excluding expendi-
ture on establishment and T.A.):

A

(I) Details of expenditure per centre.

(1) Stipends @ Rs. 30 p. m. Rs.
per traince for 20 traincss

for 3 months - 5 1,800

(2) Equipment for 20 trainees
@ Rs. 50 per trainee . 1,000

(3) Journey expenses @ Rs. 15
per trainee for 20 trainees, 3oo
(4) Construction of a shed . 1,500

Tools & Equipments for the
(s) Centre &thﬂsc. Contin-

gencies . . . 1,500
ToraL 6,100
Expenditure for five centres: . Rs. 30,500

(I1) Expenditure for the Central Organisation
in a Slate.

(I) Propagands . . . 2,000
(2) Cost of Magic lantern with

ll:i.d.cl. . . L . 1,000
(3) Cost of one improved Neera
Evaporator, . . . 3,000
TotaL 6,000
Total for onc State: . « Ra, 36,500
Total for 4 States: . « Ras.1,46,000
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B. The names of the Centres under cach
State are:—

Name of the
Centres

Name of the State

Gulbabad.
Kalakhed.
Choma.
Rangwasa.
Dharampura.

. Madhya Bharat .

bl ob ol ol

. Kelvad.

. Kareli.

. Kateselu,

. Kherda.

. Raipura Distt.

»

. Madhya Pradesh

[ T

Sarna.

. Radaur,

. Mani Majra.
. Lohian Khas
. Dhilwan,

3. Punjab

g L 0 -

4. PEPSU . Gazipur,

. Chhat Bid.
. Sanauli.

. Nalagarh.
. Diwali.
PANEL For X-RAy EQUIPMENT

1314, Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Panel of experts
constituted by Government to suggest
measures for the development of the
manufacture of X-Ray equipment in
the country has submitted its report;
and

(b) if so, the main features thereof?

[T I

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): (a) Not yet, Sir.
The first meeting of the Panel was
held on 28-2-56 and it will be quite
some time before their report becomes
available,

(b) Does not arise. .

Co0-OPERATIVE SOCIETIES OF DISPLAC-
ED PERSONS IN TRIPURA

1315. Shri Biren Dutt : Will the Mi-
nister of Rehabilitation be pleased to
state :

(a) the number of co-operative
societies started by displaced persons
in Tripura; .

_(b) the number who have received
aid from Government; and
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(c) the amount given upto February,
1956 ?

The Deputy Minister of Production
(Shri Satish Chandra) : (a) to (¢). The
information is being collected and will
be laid on the Table of the Lok Sabha
in due course.

IRON ORE IN RAJASTHAN

1316. Shri Balwant Sinha Mehta:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Rajas-
than is an exporting State so far as
iron ore is concerned;

(b) if so, the quantity of iron ore
cxported during 1955-56; and

(c) the ports from which it has
been exported?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishngmachari): (a) Yes, Sir.

(b) and (c). Statistics of exports of
iron ore from Rajasthan through
different ports are not separately re-
corded in the Sea Borne Trade Ac-
counts.

CONFERENCE OF INDIAN GOVERN-
MENT TRADE REPRESENTATIVES

1317, Shri Bansal: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) whether a conference of Indian
Government Trade Representatives in
East and West Asia was held in New
Delhi in November-December, 1955;
and

(b) what improvements in the
machinery of reporting about the
commercial and economic conditions
in foreign countries were discussed at
this meeting?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) Information required is contain-
ed in the statement attached [See ap-
pendix IX, annexure No. 56].
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RURAL ELECTRIFICATION

1318. Pandit D. N. Tiwary: Will the
Minister of [Irrigation and Power
be pleased to state:

(a) whether Government have any
idea of the number of villages served
by electricity in various States upto
December, 1955;

(b) the extent of rural areas se;vcd
by electricity by big river projects
such as Damodar Valley Corporation,
Bhakra Nangal, Hirakud etc.; and

(c) whether the charges for electri-
city supplies in urban and rural areas
differ and if so, to what extent?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) According
to information available, 6942 villages
have been electrified till December,
1955.

(b) The

lows:—

(i) Damodar Valley Corporation.—
The districts of Patna, Gaya, Hazari-
bagh, Manbhoom, Ranchi and Singh-
bhum in Bihar are already availing
of D.V.C. power. About 2,500 square
miles of rural areas in West Bengal
are similarly served.

(ii) Bhakra Nangal Project.—This
project integrated as it is with the
Uhl System serves the whole of the
Punjab and upto December 1955,
some 650 villages were receiving
power. In PEPSU. the supply would
be available for the whole State. It
has been extended to 21 villages and
in Rajasthan to none so far.

(i) Hirakud Project.—The Hira-
kud Project is still under construction
and power supply has not yet com-
menced.

(iv) Muachkund Project.—Integrated
with the existing power systems, about
295 villages receive power in Andhra
State and none in Orissa State.

information is as fol-

(c) Generally speaking, the charges
for electricity of a particular supply
authority for a particular category of
usage are the same both in the rural
and urban areas throughout its area
of supply.
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Visits BY HEADS OF FOREIGN
COUNTRIES

1319. Chaudhuri Muhammed Shaf-
fee: Will the Prime Minister be
pleased to state the total amount
spent on the visits of Heads of For-
eign Countries who visited India
from the Ist September, 1955 to the
31st March, 19567

The Prime Minister and Minister of
External Afiairs (Shri Jawaharlal
Nehru): A statement giving the detail-
ed information is attached. [See Ap-
pendix 1X, annexure No. 57].
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GRAMOPHONE FACTORIES

1321, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government give any
encouragement to the Gramophone
manufacturing factories in the coun-
try either by purchasing gramophones
from them or by giving any direct
financial help or both; and

(b) if so. the names of such fac-
tories?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): (a) No information
is available about the purchases of
Gramphones by Government from
Gramophone manufacturing factories.
No financial assistance is given by
Government to these factories, nor
has any request for such help been
received by Government so far from
them.

(b) Does not arise.

BICYCLES

1322, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the number of
bicycles manufactured in India since
the 1st of July, 19557

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): (a) Statement is at-
tached, [See Appendix IX, annexure
No. 58].

RURAL AND URBAN HOUSING
ScHEMES FOR DISPLACED PERSONS

1323, Shri S. C. Samanta: Will the
Minister of Rehabilitation be pleased
to state:

(a) the manner in which Rs. 50
lakhs allotted recently to the state of
West Bengal for the execution of
urban and rural housing schemes for
displaced persons will be spent;

(b) the number of rural areas very
distant from Calcutta and its suburbs
selected for the purpose:

(c) whether similar sums have been
allotted for the purpose for the states
of dTl'iDl-tl'a~ Assam, Bihar and Orissa:
an

(d) if so, the amounts in each case?
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The Deputy Minister ol Production
(Shri Satish Chandra): (a) Rs. 25
lakhs are meant for wurban housing
and Rs. 25 lakhs for rural housing.
A small proportion of the amount
will be spent on direct construction
of tenements by the State Govern-
ment in urban areas, and the balance
will be given to the displaced persons
as house building loans.

(b) Displaced persons in different
rural areas of all districts in West
Bengal will get loans out of the allot-
ment for rural housing referred to in
part (a).

(c) Yes.

(d) A statement containing the re-
quired information is laid on the
Table of the Lok Sabha. [See Ap-
pendix I1X, annexure No. 59].

CONFERENCE OF INDO-PAK1STAN OFFI-
CIAL ON BounDArYy DISPUTES

1324. Shri S. C. Samanta: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that some
Indo-Pakistan District Officers’ Con-
ferences were held in December last
at Gitaldaha about Cooch-Bihar and
Rangpur’s problems;

(b) if so, the number thereof; and

(c) which of the problems regard-
ing border trade, border crime, dis-
puted enclaves, registration of to-
bacco growers etc., were dealt with
and final decisions taken thereon?

The Prime Minister and Minister of
External Afiairs (Shri Jawaharlal
Nehru) : (a) and (b). Only one Con-
ference between some officials of the
districts of Cooch-Bihar (West Bengal)
and Rangpur (East Bengal) was held
at Gitaldaha (Cooch-Bihar) on the

10th December, 1955.

(c) Many problems, including those
of border trade, border crimes, regis-
tration of tobacco-growers in the en-
claves, etc., were discussed at the Con-
ference.

The decisions taken on the various
matters discussed at the Conference
are mostly recommendatory in nature
and are at present under examination
of the Government of West Bengal.
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CEMENT FACTORY IN BHOPAL

1325, Shri Gadilingana Gowd: Will
the Minister of Planning be pleased
to state:

(a) whether Bhopal Government
have submitted a report to the Plan-
ning Commission for approval of a
scheme for setting up a cement fac-
tory between Bundi and Barkhera;

(b) whether the area between these
places is rich in limestone deposits;
and

(c) the action taken in this matter?

The Deputy Minister of Planning
(Shri S. N, Mishra): (a) The Govern-
ment of Bhopal included in their draft
proposals for the Second Five Year
Plan a sheme for the establishment of
a cement factory for which a token
provision of Rs. 1 crore was indicated.

(b) Information is not available in
the Commission.

(c) This scheme was considered in
the Planning Commission and it was
felt that there was no need for the
State Government to invest in  the
establishment of a cement factory
since considerable initiative has been
shown by private cnterprise in the
development of this industry. Further,
the demand for cement from the State
was also not very considerable to
justify the establishment of a unit.
It was also not clear whether neces-
sary survey regarding the availability
of limestone and other raw materials
in the State had been carried out,
In view of all these factors, the State
Government was advised to drop the
scheme and to interest some private
party to put up a cement factory in
the State in case the availability of
raw matcrials and the demand in the
State warranted the establishment of
a cement factory.

WESTERN REGION CONFERENCE OF
DispLACED PERSONS

1326. Sardar Igbal Singh: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether any conference of re-
presentatives of the State Govern-
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ments and Members of Parliament
from Western Region were held in
1955 and 1956 for discussion of dis-
placed persons’ problems;

(b) if so, the nature of the discus-
sions and decisions arrived at: and

(c) steps taken by Government to
implement those decisions?

The Deputy Minister of Production
(Shri Satish Chandra): (a) A Confe-
rence of the representatives of the
State Governments in the Western
Region was held in July 1955. This
was also attended by some Members
of the Parliament in their capacity
as members of the Advisory Board of
the Ministry. No conference has so
far been held during this year.

(b) and (c). A statement is laid on
the Table of the Lok Sabha. [See
Appendix 1X, annexure No. 60].

DisPLACED PERSONS FROM EAST
PAKISTAN

1327. Shri M. Islamuddin Will the
Minister of Rehabilitation be pleased
to state:

(a) whether there is any proposal
to rehabilitate some of the displaced
persons from East Pakistan in the
district of Purnea (Bihar);

(b) if so, the number of persons to
be rehabilitated there; and

(c) the name of the particular places
where they are intended to be reha-
bilitated?

The Deputy Minister of Production
(Shri Satish Chandra): (a) No speci-
fic proposal in this regard has so far
been received from the Government
of Bihar.

(b) and (c). Do not arise.

PRIME MINISTER'S NATIONAL
RELIEF FUND

1328. Shri M. Islamuddin: Will the
Prime Minister be pleased to state
the total collections to the Prime Mi-
nister’s National Relief Fund as on
the 31st January, 19567
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The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The position of the Prime
Minister’s National Relief Fund as
on 31st January, 1956, is indicated

below : —
Rs.

Total receipts since the
creation of the Fund
in November 1947
up to 31st January,

1956 . . 1,62,39,579 274

Total disbursements
during the same pe-

riod . ’ 1,37,95.060 4 4

Balance as on g1st Jan-

uary, 1956 . 24,44,509 14 ©
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AIlR.
INSTITUTIONS

1329, Shri Gadilingana Gowd: Will
the Minister of Information and
Broadcasting be pleased to state the
number of new talents discovered by
A. 1. R. Dharwar during 1954-55 and
1955-56?

The Minister of Information and
Broadcasting (Dr. Keskar): The num-
ber of new artists approved during
1954-55 and  1955-56 by Dharwar
Station of All India Radio was 96 and
141 respectively. Besides, 9 new folk
partics were approved during 1954-55
and 16 during 1955-56.

DiSPLACED PERSONS IN PUNJAB
STATE

_— {rs.mr Iqbal Singh:

LSIlri Ram Krishan :

Will the Minister of Rehabilitation
be pleased to state the number of
residential houses, tenements and
shops.constructed so far for displaced
persons in Punjab State?

The Deputy Minister of Production
(Shri Satish Chandra) : 26,414 houses:
10.223 tenements; 620 shops.
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DisPLACED EDUCATIONAL

1332. Dr. Satyawadi: Will the Mi-
nister of Rehabilitation be pleased to
state:

(a) the names of the displaced edu-
cational institutions from West Pakis-
tan and the financial grants in aid
given by Government during -the
years 1954-55 and 1955-56 in the State
of Punjab; and

(b) the names of such institutions
whose cases have been recommended
by the State Government and are still
under consideration?

The Deputy Minister of Production
(Shri Satish Chandra): (a) Two state-
ments are laid on the Table of the
Lok Sabha. [See Appendix IX, an-
nexure No. 61].

(b) All cases of Educational insti-
tutions recommended by thc State
Governments are generally considered
during the course of the financial
year for allotment of funds on the
merits of each case and within the
frame work of the broad policy laid

‘down from time to time. No cases are

kept pending for consideration during
the next financial year.

HaBra BaiGacH! RIFUGEE
CoLONY

1333, Shrimati Renu Chakravartty:
Will the Minister of Rehabilitation be
pleased to state:

(a) whether the Development Com-
mittee’s Report of Habra Baigachi



2738 Written Answers

Refugee Colony (Rural and Urban)
West Bengal. has been submitted to
Government; and

(b) if so, its findings?

The Deputy Minister of Production
(Shri Satish Chandra): (a) Yes.

(b) A statement giving the findings
of the Development Committee is laid
on the Table of the Lok Sabha [See
Appendix IX. annexure No. 62].

ENGINEFRING COLLEGE IN ORISSA

1334. Shri Sanganna: Will the Minis-
ter of Planning be pleased to refer
to the reply given to Starred Question
No. 300 on the 30th November, 1955,
in respect of the opening of an
Engineering College in Orissa and
state the progress that has been made
in the matter?

The Deputy Minister of Planning
(Shri S. N. Mishra): The scheme has
been ‘included in the State's Second
Five Year Plan.

DEVELOPMENT OF BACKWARD AREAS

1335, Shri Bheekha Bhai: Will the
Minister of Planning be pleased to
state :

(a) whether the Planning Commis-
sion are in possession of essential
data in backward areas and backward
regions of various States for proper

planning and development of the
areas; and
(b) if so. whether allotment of

National Extension Service Blocks,
Community Development Blocks or
social projects is made on the basis
of these data?

The Deputy Minister of Planning
(Shri S. N, Mishra): (a) The Planning
Commission is engaged in collecting
data relating to the level of develop-
ment in different parts of the country
with a view to evolving a suitable set
of indicators.

(b) Selection of areas for National
Extension and Community Project
Blocks is made by State Governments
whp give due consideration to the re-
quirements of the more backward
ragions.
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TrRIBAL REFUGEES IN TRIPURA

1336. Shri Dasaratha Deb: Will the
Minister of Rehabilitation be pleased
to state:

(a) the minimum and maximum
amount of loan so far granted or
given to the Tribal refugees of Tri-
pura;

(b) whether it is a fact that no
tribal refugees have been given loan
more than Rs. 550 per family; and

(c) the definite policy of Govern-
ment towards the Tribal refugees of
Tripura?

The Deputy Minister of Production
(Shri Satish Chandra): (a) A state-
ment showing the diffcrent scales of
rehabilitation loans admissible to dis-
placed persons in Tripura is placed
on the Table of the Lok Sabha. [See
Appendix IX, annexure No. 63]. The
scale is the same for both tribal and
non-tribal displaced persons.

(b) No.

(c) The policy of the Government
for rehabilitation of displaced persons
is the same for tribal displaced per-
sons as well as for the others.

RESIDENTIAL ACCOMMODATION IN
CaLcUuTTA

1337. Shri Ramananda Das: Will
the Minister of Works, Housing and'
Supply be pleased to state:

(a) the nature of action taken so far
by the Government of India for pro-
viding residential accommodation to
all Central Government employees
stationed at Calcutta and suburban
area, in receipt of pay upto Rs. 250;

(b) the percentage which the num-
ber of such employees at Calcutta
belonging to particular departments
(viz. P. and T., Income Tax, Railways
etc.) under Central Government bear
to the total number of such Calcutta
employees enjoying the Government
accommodation;

(c) the percentages which the num-
ber of the employees at Calcutta of all
Central Government departments en-
joying the Government accommodation
bears to the total number of such
employees at Calcutta; and



2735 Written Answers

(d) what further steps are going to
be taken for providing residential
accommodation to Central Govern-
ment Employees at Calcutta as has
been done at Delhi in view of acute
accommodation problem in Calcutta?

The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
ply (Shri P, S. Naskar): (a) Construc-
tion of 600 new quarters has been
sanctioned in classes ‘G’ and ‘H’
which will cover classes of officers
drawing Rs. 200 or more but less
than Rs. 350 and less than Rs. 200
respectively. Out of these 261 quar-
ters are expected to be ready within
another two months.

(b) and (c). As applications are
entertained only from those who have
not been able to secure private ac-
commodation full statistics in this
behalf are not available.

(d) Government have sanctioned
construction of 100 quarters for offi-
cers drawing Rs. 600 per month and
above and 650 quarters for officers
drawing less than Rs. 600 per month.

DispLACED PERSONS (DEBTS
ADJUSTMENT) Acr, 1951

1338. Shri Vallatharas: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether any Board or Authority
has been nominated and is functioning
under Section 18. sub-section (2) of
the Displaced Persons (Debts Adjust-
ment) Act, LXX of 1951;

(b) the number of reports made by
the Tribunals to the Board or nomi-
nated authority from 1951 to 1956 so
far and the number of final decrees
passed by the Tribunals;

(c) the number of appeals to the
High Court filed against the decrees
and the said final orders and orders in
the Execution proceedings; and

(d) the steps taken or proposed to
be taken by Government to minimise
or allow the delays caused in the
realisation of the claims by the
claimants in regard to the proceedings
in the Tribunals, Courts, appeals, and
execution proceedings?
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The Deputy Minister of Production
(Shri Satish Chandra): (a) Yes. But,
it has not yet started functioning.

(b) 8. No decree has yet been passed
by the Tribunal.

(c) Does not arise.

(d) In accordance with the provi-
sions of rule 4(ii) of the Insurance
Claims Board Rules, in determining
the amount for which the claim should
be decreed. the Board has to take
into account inter alia the total
amount of losses determined by the
Tribunal against an insurance com-
pany. The Board cannot, therefore,
start its work till such time as all the
applications made against a particular
insurance company are disposed of
by the various Tribunals. The Tri-
bunals have thcrefore been requested
through the High Courts to expedite
the disposal of applications pending
before them.

EVACUEE PROPERTIES

1339, Mulla Abdullabhai: Will the
Minister of Rehabilitation be pleased
to state the total number of evacuee
properties auctioned till the end of
February, 1956, State-wise?

The Deputy Minister of Production
(Shri Satish Chandra): A state-
ment giving the requisite information
is enclosed. [Sce Appendix 1X, an-
nexure No. 64]. ’

DispLACED PERsONS COLONY 'IN
TRIPURA

1340. Shri Dasaratha Deb: Will the
Minister of Rehabilitation be pleas-
ed to refer to the reply given to Un-
starred Question No. 524 on the 15th
December, 1955 and state:

(a) whether it is a fact that many
tribal families have been residing
permanently at Nalkata and Chail-
engta ;

(b) whether Government have re-
ceived any protest from the tribal
people of Tripura for not setting up
Displaced Persons Colonies in the two
localities; and

(c) whether Government are aware
that the tribals who have already been
in those localitics, should be given
first preference to be scttled thereon?
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The Dapu%hhzm of Production
(Shri Satish dra): (a) Some tri-
bal families are residing at present
in Chailengta and Nalkata.

(b) No.

(c) In both the cases, land for dis-
placed persons have been selected
after meeting the requirements of the
tribal people.

WESTERN GHATS RIVER WATERS

1341. Shri B, S. Murthy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Madras State is con-
templating to utilise the river waters
of Western Ghats to irrigate the lands
of Coimbatore, Ramanathapuram and
Tiruchirapalli Districts in the State:

(b) the Central assistance requested
for and whether the plans have been
completed; and

(c) the total area to be brought
under irrigation?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) Yes, Sir.

(b) According to the draft Second
Five Year Plan. the Government of
Madras requested for an assistance of
Rs. 6:81 crores. The Plans in respect
of the proposed schemes to utilise the
river waters of the Western Ghats
have not yet been finalised.

(c) 7,62,714 Acres.
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TEBA BoARD

1343, Mulla Abdullabbai: Will the
Minister of Commerce and Industry be
be pleased to state:

(a) the amount allotted by the Tea
Board Statc-wise, for the welfare of
tea garden workers during 1953-54
and 1954-55; and

(b) the progress of welfare works
undertaken for tea garden workers
out of the above mentioned allotments
during the above period?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): (a) No amount was
allotted by the late Central Tea Board
to any State during 1953-54. During
1954-55, the following allotments

were made : —

) Rs.
Government of Assam 35,250
Christian Hospital, Jotrhat,

Assam R . . 50,000
Deshbandhu Memorial Sonety,

Darjeeling . . 57,500
Government of Bihar 12,437
Government of U, P. 24,000
Government of Tripura . 17,000
Government of Punjab . . 5,000
Government of Coorg . 500

ToraL Rs B

. 2,01,687

(b) Information is being collected.

C.P.WD,

1344, Shri G. P. Sinha: Will the

Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the expenditure incurred by the
C.P.W.D. during the months of Febru-
ary and March, 1956 separately, for
civil works in Delhi; and

(b) the ratio it bears to the expendi-
ture incurred on these works during
the other months of the year 1955-567

The P-rliamenmr{lSecretary to the
Minister of Works, Housing and Sup-
ply (Shri P. S. Naskar): (2)

February March

Rs. 89,07,400 Rs. 1,39,34,102

(b) The expenditure incurred during
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the months of February and March
1956 bears a ratio of about §l% to
the expenditure incurred during the
other ten months of the year 1955-56.

HanD POUNDING RICE

1345. Shri Deogam: Will the Minis-
ter of Production be pleased to state:

(a) the steps taken to supply im-
proved implements, viz,  Chakkis,
dhenkis and fans for hand pounding
rice; and

(b) whether concession in Railway
Freight is allowed to transport them
from the place of manufacture?

The Minister of Production (Shri
K. C. Reddy): (a) Improved imple-
ments, viz. Stone chakkis, dhenkis
and winnowing fans are manufactured
at recognized centres and are supplied
to cooperative societies/registered in-
stitutions and Statutory State Boards
through the All India Khadi and
Village Industries Board at 509% cost,
the balance 509 being met by sub-
sidy sanctioned by Government.

(b) No.

CONTRACTS

1346. Shri Keshavaiengar: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the number of tendered con-
tracts accepted during the period from
the 1st January, 1954 to the 3l1st
December, 1954 half-yearly;

(b) in how many of these contracts
applications of amendments of time
for delivery ectc., have been made by
the contractors;

(c) whether Government have re-
ceived recommendations to alter,
modify or overhaul the prevailing
systtem and the procedure of imple-
mentation of accepted contracts; and

(d) if so, with what result?

The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
ply (Shri P, S. Naskar): (a) The Di-
rectorate General of Supplies & Dis-
posals placed 8,217 contracts for pur-
chase of stores from 1-1-54 to 30-6-
54, and 9,968 contracts from 1-7-54
to 31-12-1954.

(b) Statistics in regard to such ap-
plications are not maintained.
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(¢) The Stores Purchase Committee
has made certain recommendations in
this respect. The more important of
these relate to the stipulation of re-
alistic delivery periods, the sctting up
of a Progress Wing to progress sup-
plies against contracts so as to ensure
supplies within the contract delivery
period, the introduction of a grace
period of 21 days, and a simpler pro-
cedure for dealing with requests from

contractors regarding extention of
delivery period.
(d) These recommendations have

been accepted by Government and ap-
propriate orders issued. Although it
is too early to judge the results, the
implementation of these orders should
eliminate delays in procurement to a
large extent.

AlLR.

1347. Shri Siddananjappa: Will the
Minister of Information and Broad-
casting be pleased to state whether a
Producer and an Assistant Producer
for Drama have been appointed in the
All-India Radio Station at Bangalore;
and

(b) if so, how the selections were
made?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) No
Sir, not Yet.

(b) Selections will, when necessary,
be made by departmental selection
committee in which besides the Dir-
ector-General of All India Radio and .
the Secretary of the Ministry of In-
formation and Broadcasting, two in-
dependent persons, eminent in Kan-
nada literature are included.

ACCOMMODATION FOR GOVERNMENT
EMPLOYEES

1348, Shri Joshi :
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the steps Government propose
to take to reduce the pressure of ac-
commodation for Government em-
ployees in Delhi; and

(b) the total amount to be spent on
this scheme during 1956-57?
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The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
ply (Shri P. S. Naskar): (a) By under-
taking construction programme in
Delhi,

(b) About Rs. 5 crores.

EVICTION OF UNAUTHORISED
OCCUPANTS

1349, Shri Krishnacharya Joshi: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether Government evicted
unauthorised occupants of Govern-
ment residences in Delhi during 1955;
and

(b) if so, the total number of per-
sons evicted?

The Parliamentary to the
Minister of Works, Housing and Sup-
ply (Shri P, S. Naskar): (a) Yes; Sir.

(b) Unauthorised occupants of 137
houses were evicted.
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CoTTON-WASTE BLANKETS

1352, Shrimati Ila Palchoudhury:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Cotton-waste blankets
industry receives any assistance from
Government;

(b) if so, the nature of such assist-
ance; and

(c) the total annual output of these
blankets?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) and (b). No
special assistance is granted to the
manufacturers of Cotton Waste Blan-
kets; and

(c) Precise information is not avail-
able. It is understood that the total
production was about 16 million
yards by the organised cotton textile
mills during the Year 1955.

FOREIGN PRESS REPRESENTATIVES

1354 {Sarthr Igbal Singh :
* | Sardar Akarpuri:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) the number of the accredited
representatives of the Foreign Press,
country-wise at New Delhi during
1955-56; and

(b) the number of Indians working
as representatives or correspondents
of Foreign Press during the same
period?
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The Minister of Information and
Broadcasting (Dr. Keskar) : (a) on 31st
March, 1956, there were 63 Press re-
presentatives  accredited as Corres-
pondents at the headquarters of the
Government of India, on behalf of
the Foreign Press, as follows :—

Name of the Country to which Number of

the Foreign Press belongs accredited

Press Cor-

espondents
Australia 1
Ceylon . I
China . 1
East Africa 1
France . 3
Finland 1
Germany 4
Israel 1
Japan . 7
Pakistan 3
Switzerland . 1
South Africa . . . . 1
Switzerland and Norway . 1
Switzerland and Canada . 1
UK, . . . . 14
U. K. and U. S. A. I
U. S. A, . . 15
U.S. 8. R, 5
Yugoslavia 1
ToraL . 63
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(b) 24 of the above were Indians re-
representing newspapers and news
agencies of 13 foreign countries.

_N.B.—Foreign Press includes, be-
sides foreign newspapers and periodi-
cals, foreign news agencies, broadcast-
ing and television organisations also.

GOVERNMENT ADVERTISEMENTS

Sardar Akarpuri :

Will the Minister of Information and
Broadcasting be pleased to state :

(a) the number of newspapers in
foreign countries which were given

Government  adverti i
1955-96, an vertisements  during

(b) the amount paid to them?

Written Answers 2744

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Adver-
trisements intended to attract tourists
were issued to 68 foreign newspapers.
including magazines, travel and trade
publications while advertisements for
promoting sales of handloom pro-
ducts abroad were issued to 7 news-
papers. Advertisements were also fe-
leased on behalf of Central Public
Works Department to 2 other papers.

(b) Rs. 1,79,478-13-0.

INDUSTRIAL ESTATES

1356. Shri Shivananjappa : Will the
Minister of Commerce and Industry
be pleased to state :

(a) whether it is a fact that the
Government of Bihar propose to
establish two industrial estates at
Patna and Darbhanga during 1956-57;

(b) if so, what is the total estimated
cost of these estates ; and

() the Union Government’s finan-
cial assistance for these estates?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) Yes, Sir. .

(b) and (c). The detailed estimates
for these two schemes are still await-
ed from the Bihar Government. How-
ever, the Government of India will
advance to the State Government the
entire cost of the Estates as a long-
term loan.

m-{(m) Twt & Wt Y ge .-/ g
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INDUSTRIAL EXTENSION SERVICE
CENTRES

1358. Shri Krishnacharya Joshi:
Wwill the Minister of Commerce and
Industry be pleased to state:

(a) whether any Industrial Exten-
sion Service Centres are proposed to
be set up by the Regional Scrvice
Institutes for Small Industries; and

(b) if so, their number and location?

The Minister of Commerce gnd In-
* dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) Yes, Sir.

(b) The matter is under considera-
tion.

SMALL ScALE INDUSTRIES

" 1359, Shri Krishnacharya Joshi :
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Investigation Team
in the Development Commissioner’s
Office has prepared reports on Small
Scale Industries;

(b) if so, the names of Small Scale
Industries studied by the Team; and

(c) the main recommendations of
the Team?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) Yes, Sir.

(b) Sports Goods, Sewing Machines
& Parts, Bicycles and Parts, and
Lecather Footwear.

(¢) The main recommendations re-
latc to (i) opening of Industrial Ex-
tension Centres, (ii) organisations of
Trade Associations and Cooperatives
and (iii) provision of factory space
and supply of raw materials.
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PRESS INFORMATION BUREAUS

1360. Shri B. S. Murthy : Will the
Minister of Information and Broad-
casting be pleased to state :

(a) whether Press Information
Bureaus have been established in all
the States; and

(b) the reduction in personnel and
expenditure in view of the States Re-
organisation?

* The Minister of Information and
Broadcasting (Dr. Keskar): (a) and (b).
Press Information Bureau’s regional
centres are not established statewise
but according to the needs of the news-
papers, particularly Indian langauge
newspapers and periodicals. No ques-
tion, therefore, of reduction arises. In
fact an expansion is envisaged so as
to serve satisfactorily the needs of
newspapers and periodicals in all
Indian languages.

The rcgi;onal centres at present arc as
follows:—

Bombay Marathi and Gujerati.

Calcutta Bengali, Assamese and
Oriya.

Madras . Tamil and Telugu,

Ernakulam « Malayalam,
Bangalore ., . Kannada,

Lucknow (Distri-
bution Centre)

Jullundur .

Hindi.
Punjabi,

Hindi and Urdu information ser-
vices are released from Delhi. To
speed up information services in As-
samese and Oriya, it has been decided
to shift these language sections to
Gauhati and Cuttack respectively.

AvrLuMINIUM FACTORIES

1361. Shri B. S. Murthy : Will the
Minister of Commerce and Industry be
pleased to state :

(a) whether any decision has been
taken as to the number of Aluminium
Factories to be established during the
Second Five Year Plan; and

(b) if so, the places where these will
be located?
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The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) No. Sir.

(b) Does not arise.

ALUMINIUM INDUSTRY

1362. Shri B. S. Murthy : Will the
Minister of Commerce and Industry be
pleased to state :

(a) whethcr the State Government
has submitted any schemes for the de-
velopment of Aluminium Indusiry in

Andhra during the Second 1ive Year -

Plan: and

(b) if so, the decision taken by
Government thereon and the estimated
expenditure involved?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) Government of
India are not aware of any such
scheme.

(b) Docs not arise.
MyYsSORE SECOND Fivi YEarR Pra~

1363. Shri Madiah Gowda : Will the
Minister of Planning be plcased to
state :

(a) the names of the industries that
are going to be developed in Mysore
during the Second Five Year Plan
period;

(b) whether raw film industry is
one of them; and

(¢) the amount allotted for the pur-
pose?

The Deputy Minister of Planning
(Shri S. N, Mishra): (a) and (c). A
statcment is placed on the Table of
the House. [See Appendix X, an-
nexure No. 66].

(b) No, Sir.
VILLAGE AND COTTAGE INDUSTRIES

1364. Shri Boovaraghasamy : Will
the Minister of Production be pleased
to state the names of the village and
cottage industries which are recom-
mended by the All India Khadi and
Village Industries Board for providing
financial and  other assistance by
Government?
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The Minister of Production (Shri
K. C. Reddy):

. Khadi.
. Hand-made paper.
Palm Gur.
Village Oil.
 Hand-pounding of rice.
Cottage Match.
Soap-making with non-edible oils.
Fibre.
9. Atta chakkis.
10. Bee-keeping.
1. Pottery.
12. Village Leather.
13. Gur and Khandsari.
SILK INDUSTRY
- 1365. Shri B. S. Murthy : Will the

Minister of Production be pleased to
state :

(a) the amount allotted in the
Second Five Year Plan for the im-
provement of silk industry in Andhra
State;

(b) the schemes thereof; and

(c) the number of people that are
to be employed?

The Minister of Production (Shri
K. C. Reddy): (a) The tentative
allotment made by the Central Silk
Board for improvement of silk in-
{hﬁltry in Andhra State is Rs. 10-5
akhs.

(b) A statement showing the
schemes included in the Draft Five
Year Plan prepared by the Andhra
Government is attached. [See Appen-
dix IX. annexure No. 67].

(c) About 16,800 people.

EXPORT OF ONIONS AND CHILLIES

1366. Shri Boovaraghasamy: Will
the Minister of Commerce and Indus-
try be pleased to state :

(a) whether it is a fact that the
Government of India have decided to
extend the validity period of the
existing export permits of onions and
chillies:

(c) if so, the period for which it has
been extended;

a3 D ==

b - e
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(c) the number of licences issued for
this period; and

(d) the names of the States and the
guantity of onions and chillies likely
to be exported from each of those
States?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) Yes, Sir.

(b) The validity of the quotas of
onions and chillies for July-December,
1955 has been extended up to the end
of April,1956.

(c) The information required is be-
ing collected and will be placed on
the Table of the House as soon as
possible.

(d) The quantities of onions and
chillies released for export from diff-
erent States are as follows :--

Figures in Tons

State Onions Chillies
Qty. re-  Qty. re-
leased leased
Madras . . 5 5,000 1,500
Andhra . ’ : 3,750 1,875
Bombay . . , 2,000 ,aog
Hyderabad . . 750 goo
Mysore . . . 500 225
Saurashtra . . 17,750 500
Bihar . . . 1,000 4,200
Pondicherry and Ka-
raikal . 950 -
Punjab . 250
ToraL . . 11,100 8,650

URBAN EVACUEE PROPERTIES

1367. Dr. Satyawadi: Will the Mi-
nister of Rehabilitation be pledsed to
state the number of the urban evacuec
properties under Rs. 10,000 in estimat-
ed cost in cach district of Punjab and
PEPSU?

The Deputy Minister of Production
(Shri Satish Chandra): Evaluation of
all the urban evacuee properties in
Punjab and PEPSU has not yet been
completed. Even in respect of pro-
pertics which have already been
evaluated, the required information is
not readily availablc. The time and
labour involved in collecting the in-
formation will not be commensurate
:‘;th the results desired to be achiev-
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M/s. FERTILISERS AND CHEMICALS
LTD. TRAVANCORE, ALWAYE

1368. Shri B. S. Murthy : Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 1314 on the
10th April, 1956 and state:

(a) the additional investment re-
quired to rchabilitate M/s. Fertilisers
and Chemicals Limited, Travancore,
Alwaye;

(b) the period required for making
the factory self-supporting; and

(c) whether the present ‘*‘pool”
system of fertilisers will be continued
even after the factory shows no loss
in working?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) Rupees 256
lakhs.

(b) Three years to make its pro-
duction near economic.

(c) The objective of the ‘Central
Fertiliscr Pool’ is to make ammonium
sulphate available to cultivators at
reasonable prices and its continuance
would not depend upon the working
of this particular firm.

SUPREME COURT

1369. Shri Kamath: Will the Mi-
nister of Works, Housing and Supply
be plcased to state:

(a) whether it is a fact that the
Supreme Court sits in rooms which
arc not air-conditioned: and

(b) if so, the rcasons therefor?

The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
ply (Shri P, S, Naskar) : (a) and (b).
The Supreme Court is temporarily
housed in Parliament buildings in
three rooms. One room is furnished
with air-conditioning unit and one is
provided with Desert Cooler.

A separate independent building for

the Supreme Court is under construc-
tion on the Hardinge Avenue.’
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LOK SABHA
Meonday, 23rd April, 1956

The Lok Sabha met at Half Past Ten
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS *
. (See Part 1)

11-32 am.

BUSINESS ADVISORY
COMMITTEE

THIRTY-THIRD REPORT

The Minister of Parliamentary Affairs
(Sbri Satya Narayan Sinka): I beg to

move:

“That this House agrees with
the Thirty-third Report of the
Business Advisory Committee
sented to the House on the
April, 1956."

Shri Kamath (Hoshangabad) : 1 move
an amendment to this.

Mr. Speaker:
amendment?

Has bhe tabled an

Shri Kamath : I got this motion only
this morning. If 1 had the apem in time
1 would have given it

Mr. Speaker: All right. If there is
any intervention of a Sunday, I shall
see whether arrangements can be made
to send it so that it could be received
on Sunday morning.

Shri Kamath: Yes; it will be all
right; it will be all right for both of us.

Mr. Speaker : Order, order. What is
this kind of very loose talk? The hon.
Member has been in the adm:mstrnuw:
sei ‘e, He has sufficient
He has been in Parliament, Yet he
1—93 1 ok Sabha.
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says “it would be all right for both of
us”. Let him take care of his words;
Let him take care of himself,

Shri Kamath : I said “for both of us”,
for 1 meant that it would be so both for
me and for your Secretariat.

Mr. Speaker : It is wrong. I think the
hon. Member dogs not weigh his words.
He is using the words in the way that
children use. This is not a play-ground.
Let us be a little more serious. I do
not want th€ House to be absolutely
serious always, here and there, let there
be some humour. But it ought not to
degenerate into indecency and inde-
corum.

Shri Kamath rose—

Mr. Speaker : When saying “both of
us”, he means “You will have to look
into the gquestion either way. You are
to look into the question for yourselv-
es also.” But is it right? It is wvery
wrong.

Shri Kamath: I weigh my words. I
hope every one else does it

Mr. Speaker: Even that is wrong. It
is wrong to say so. The hon. Member

must withdraw the statement.

Shri Kamath : I am not going to with-
draw it.

Mr. : He must withdraw it,
or else, must withdraw from the
House for the day.

® Shri Kamath : | am withdrawing from
the House. 3T9%Y Wirary a=fer |
Mr. Speaker : I know what to do.

Shri Kamath: May God guide you
aright.

Mr. Speaker : The hon. Member must
withdraw from the House.

Shri Kamath: I am prepared to with-
draw; I do not want to sit in the House.
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(Thereupon Shri Kamath left the
House)

Mr. Speaker: The question is:

“That this House agrees with the
Thirty-third Report of the Busi-
‘ness Advisory Committee present-
ed tg the House on the 21st April,
1956.”

The motion was adopted.

MOTION RE. SUSPENSION OF
FIRST PROVISO TO RULE 92

Mr. Speaker: Now, I call upon the
Home Minister. .

Shri H. N. Maukerjee  (Calcutta
North-East) : Before the Home Minis-
ter speaks, 1 wish to raise a point of
order.

Mr. : Let the Home Minister
first of all mo\r: his motion; then we
shall hear the point of order.

. Shri H. N. Mukerjee : My eEmmt of
order relates to that motion its

Mr. Speaker : The hon. Member will
refer to the rules that are there on the
subject. Only after an item is disposed
of and another item is taken up, there
can be a point of order raised. Further,
in this case, there is no point of order
unless somebody who is not a Member
moves a motion: it may be a point in
some such respect. In that case the
hon. Member can certainly raise his
point of order about allowing the motion
after first of all the motion has been
moved by the Home Minister.

Shri H. N. Mukerjee: My point of
order relates to something which ap-
pears on the Order Paper. You, Sir,
have already called upon the Home
Minister to move ; it may be, that yoy,
will rule out the pmnt of order.

. Mr. Speaker : The point of order can
be raised only after the motion is mov-
ed.

Shri Sadhan Gupta (Calcutta South-
East} What is the competency of the
Home Minister?

Mr. Speaker: We do not know to
which peini the point of order is going
to relate in respect of the items set
out on the Order Paper. There need

’
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not be any impatience about it. I am
not going to rule out any point of order
that is sought to be raised even before it
is allowed to be raised.

Further, the further proceedings of

*the House will not go on if we raise

such points now.

Shri S. S. More (Sholapur) : I want a
clarification.

Mr. Speaker: There is no need for
clarification. I have heard these points
ad nauseamn in this House so far as q:dy
relate to points of order that are rai

Shri S. S. More: I wanted to know
whether you have given your consent.
Because, you have to give your con-
sent before the hon. Minister moves it.

Mr. Speaker:: T did give my consent.

Shri S. S. More : There is nothing in
the order paper to show whether con-
sent has been given.

Mr. Speaker : The hon. Home Minis-
ter.

The Minister of Home Affairs (Pan-
dit G. B. Pant) : lwnh.mthmm
mission, to move that the States
organisation Bill be referred to a Joint
Committee and along with that I seek
your permission to move the following:

“That the first proviso to Rule
92 of the Rules of Procedure and
Conduct of Business in Lok Sabha
in its application to the motion for
reference of the States Re-organiza-
tion Bill to a Joint Committee be
suspended.”

Shrimati Ammu Swaminadhan (Dindi-
gul): May I know why not even a
single woman has been included in the
Joint Committee? I am interested in
this Bill and women are interested in
this Bill.

Mr. Speaker : The hon. Member need
not put this question.

When the motion is moved, the hon.
Member might propose herself or any
other woman Member to the Joint
Committee.

I may inform the House that
hzmermthemahngofumnonthe
consent of the Speaker is necessary, I
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will ask it to be inserted in the Order
Paper itself that the consent of the
Speaker has been obtained. On the 17th
April, the hon. Home Minister sent a
letter to me asking my consent for
making this mo‘ion and I gave my
consent on the 17th April. Hereafter I
shall see that this consent is notified
beforehand to avoid the impression that
the consent has not been obtained.

Dr. Lanks Sondaram (Visakhapat-
nam): May I know whether we can
move amendments to the list of names
on the Joint Committee?

Mr. Speaker : Always any motion can
be amended.

Dr. Lanka Sondaram : Is there any
time-bar for that?

Mr. t 1 cannot say it in ad-
vance. If any amendment is tabled, I
will say whether it is time-barred or not.

Dr. Lanka Sundaram : It will be diffi-
cult.

Mr. Speaker : What I pro to do
is this. Let there be no misunderstanding
about this matter. The motion is made
and then the House is in pmu&sion of
it. A point of order can be raised and
it is only after hearing the point of
order that I will put the motion to the
House. Before that, if 1 agree with the
point of order, I will not put it to the
House at all. Therefore, hon. Members
will kindly wait. Let the hon. Minister
complete his motion and then I will
hear the point of order.

Pandit G. B. Pant: Under the pro-
viso to Rule 92(iii), no reference to a
Joint Committee can be made where the
Bill involves matters which come with-
in the purview of the provisions relat-
ing to Financial matters in the Constitu-
tion. I do not think that this Bill real-
ly contains any such matters of subs-
tance or of far-reaching importance ;
but still, sections 20, 78 and 88 do touch
upon the peri Isenr of the financial
orbit. In the circumstances, I think it
gj desirable that the proviso be suspend-

The Bill refers to a matter of more
than ordinary importance. Connected
with it is also the Constitution Amend-
ment Bill, which I introduced on the

23 APRIL 1956

- First Proviso to Ruls 92 6064

18th almost simultaneously with this
Bill. It has been the practice of this
House to refer Bills for the amendment
of the Constitution to Joint Commit-
tees. Besides, the subject matter of these
two Bills is not only alike, but almost
inextricable. In the circumstances,
when one cannot be separated from the
other, it is desirable that both the Bills
should be referred to a Joint Commit-
tee. We ako wish—and that, 1 believe,
is also the desire of the House—that
this matter be sertled finally and the Bill
may reach the final stage as expeditious-
ly as may be reasonable. In fact, it was
in order to expedite this process that
the House was pleased some time ago
to amend Article 3 of the Constitution.
The Business Adivosry Committee, 1
understand, also considered this matter
and were unanimously of the opinion
that the rule to which I am referring be
suspended, so that this ‘Bill may be
referred to a Joint Committee of both
Houses. So, I earnestly urge that this
rule be suspended and the Bill be
referred to a Joint Committee.

Mr. Speaker : I shall adopt this pro-
cedure. The motion for suspension of
the rule will now be taken up; any
point of order can be raised or any
opposition may be made. If the mo-
tion for suspension is not carried, the
other thing falls. If it is carred, then
1 will give an opportunity to the hon.
Mover to speak at length on the mo-
tion and support the motion for re-
ference to a Joint Committee on facts
and materials.

Shri H. N. Mukerjee : My point of
order is two-fold and 1 hope the House
will not think that I am promulgating
these points out of any fractious intent,
because no less than Government, we
desire the expeditious disposal of the
States Reorganisation Bill. But, I feel
that in regard to certain technical cons-
titutional matters, the Government hap-
pens to have put its chestnuts into
the fire and we cannot be expected to
pull them out for it.

My first point relates to the very
authority of the Home Minister, for
whom personally I have very great res-
pect, to move for suspension of the first
proviso to Rule 92, As far as we are
concerned in this House, Rule 402 is
absolutely positive. Rule 402 says:

“Any Member may, with the
consent of the Spealter. move that
- any rule may be
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application to a particular motion

before the House and if the motion

is carried, the rule in question
shall be suspended for the time
being.”

1 emphasise the expression “any
Member”. Unfortunately, the Home
Minister is not a Member of this House.
1 know that under Article 88 of the
Constitution, the Minister, like the At-
torney-General, has the right to address
us and he has the duty to give us in-
formation at question time and at other
times; but, he cannot move this parti-
cular motion. Most unfortunately for
ourselves. he is not one of us in the ful-
lest sense of the term. I submit that
suspension of the rules of the House
cannot be asked for initially by a non-
Member. The Home Minister may give
his views on the point after it is raised
by some one properly qualified to do so,
but he cannot make the motion as stat-
ed in the Order Paper. That, Sir, is my
initial objection. But I am quite sure
the House- would instantly
somebody else on behalf of Govern-
ment comes forward to move for the
suspension of the rule, if suspension of
the rule is absolutely indispensable for
pu of its administration. But, I
repeat that this kind of thing is bad for
parliamentary Government in which, I
am sure, the Members of the Treasury
Benches are very much better specialists
than we can ever hope to be. If Gov-
ermnment comes from time to time—and
it has happened over and over again—
asking for extra legal assistance to its
administrative mechanism, then I am
sure the House owes it to itself to put
in a very serious caveat.

1 feel that if, in regard to the sus-
aeasion, you give your ruling in regard
10 the point which 1 have raised, then
we can go on to a discussion of the
further point, which I shall reserve my
comments upon, because 1 know that
some other colleagues of ours have
given their thought to this point re-
garding the substantial admissibility of
the contents of the motion. My preli-
-‘minary objection is purely technical and
on that 1 wish you to give your ruling.
After that, we can discuss as
whether substantially speaking, this
measure ought to be taken up by this
House; that is to say, whether we
can refer a financial Bill to a
Joint Committee of both  Houses,
when the  rules of our House
go very definitely against it and when

23 APRIL 1956

agree if

First Proviso to Rule 92 6056

all that is connected with certain deli-

nite provisions in the Constitution. This

aspect of the matter we shall discuss a

little later. If you give your ruling on

the first preliminary point that I have

:Iaised.thculamsurcthewaywﬂlbe
ear.

Mr. : Let me make it clear.
The motion before the House, as mov-
ed by the hon. Home Minister, apart
from a motion for reference to a Joint
Committee, is that the rule be suspend-
ed. The rule has to be suspended be-
cause no motion can be made for re-
ference to a Joint Committee of a
Financial Bill. The hon. Home Minis-
ter referred to certain clause here, which
in a way, may be construed to have
a financial effect. Therefore, by way
of abundant caution, he wants suspen-
sion of this rule which prevents refer-
ence of such a Finance Bill to a Joint
Committee of both the Houses. That
is the very substance of it. Therefore,
this motion may be discussed as a whole,
both on the merits and whether he is a
Member or not. That is one of the
minor points. I  will immediately

Some Hon. Members rose—

Mr. Speaker: I will hear not only
Shri H. N. Mukerjee, but all hon. Mem-
bers. Therefore, this will be the only
opportunity if Shri H. N. Mukerjee
wants to say anything more regarding
the merits, regarding this motion as a
whole. Whatever any hon. Member has
to say either on the ground that it is
inadmissible because he is not a Mem-
ber or on any other ground will be
heard. They will not have a second
opportunity so far as this motion is
concerned.

Shri H. N. Mukerjee: You will per-
mit me, Sir, to add a few words in
regard to the substance of the motion
which the Home Minister has made.

Under the Constitution and in accor-
dance with parliamentary practice al-
most everywhere, a Money Bill cannot
be introduced in the Council of States
and there are certain provisions regard-
ing the capacity of the other House to
make recommendations in_ regard to
Money  Bills. In our Constitution a
Money Bill is defined in article 110.
Then, under our Constitution it has
been laid down in article 117 that if »
Bill includes extraneous clauses and, at
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the same time, certain financial provi-
sions, as the Home Minister has him-
self been good enou to expound,
there will be a special procedure. Arti-
cle 117 says:

“(1) A Bil or amendment
making provision for any of the
matters specified in sub-clauses
(a) to (f) of clause (1) of article
110 shall not be introduced or mov-
ed except on the recommendation
of the President and a Bill making
such provision shall not be intro-
duced in the Council of States.”

A Bill, which is in part a Financial
Bill, which has also extraneous claus-
es, shall not be moved in the Council
of States, and I take it that it is only
because of this provision in the Consti-
tution that in our Rules of Procedure
and Conduct of Business, in rule 92
it was laid down very categorically that
when a Bill is introduced or on some
subsequent occasion, the member in
charge may make one of the following
motions in regard to this Bill namely:

“(iii) tha* it be referred to a
Joint Committee of the Houses
with the concurrence of the Coun-
cil;”

and then the proviso says:

“Provided that no such motion
as is referred in clause (iii) shall be
made with reference to a Bill mak-
ing provision for any of the matters
specified in sub-clauses (a) to (f)
of clause (1) of Article 110 of the

", Constitution:™

My submission is that this rule had
exactly in mind the case of Financial
Bills which were not Money Bills, but
which it was thought fit, should not be
moved in the Council of States, that is
to say, in the ipitial stages of the dis-
cussion, the other House should not
have anything to do with it. As far as]
am concerned, I have no disrespect for
the other House. Our colleagues there
are very esteemable people and I do not
wish to drive a wedge between the two
Houses. 1 do not like to indulge in any
kind of competition between the two
Chambers, But, there is a qualitative
difference when all is said and done bet-
ween that House and this. The Coun-
il of Ministers is responsible only to
this House because it is a House direct-
Iy elected by the people. Therefore, this
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House has a certain preponderant posi-
tion qualitatively in the set-up of Par-
liament. That being so, there are some
very specific provisions in regard to
Money Bills and in regard to Financial
Bills. Here is a Bill which partakes of
the nature perhaps remotely of a mo-
ney Bill. It is a Financial Bill. It has
some extraneous clauses, though very
important clauses, I certainly agree.
But all the same, this is a kind of Bill
which, according to the envisagement
of the Constitution, and according to
the promulgators of the rules of the
House, should be discussed first of all
in this House and then it can be sent
over to the other House in accordance
with the provisions of the Constitution
and the rules. Therefore, I say, if you
read article 117 of the Constitution
along with rule 92, you will come to
the conclusion, that in regard to this
kind of cases, this House should con-
tinue to be accorded a kind of prefer-
ential position which the Constitution
and the people have given it. I repeat,
I do not wish .to reflect on the other
House at all. Perhaps expeditious results
might ensue if the other House is taken
ino consideration in regard to the dis-
cussion of the States Reorganisation
Bill. But, as far as the constitutional
position is concerned, I wish it is kept
very straight and .clean and the rights
of this House, which is the directly elec-
ted popular representative body, should
not even remotely be sought to be in-
fringed. That is the essence of the mat-
ter and that is the reason why I feel
that the Home Minister has been ra-
ther misguided in making the motion
which he "has done. ’

Dr. Krishnaswaml (Kancheepuram) :
Mr. Speaker, the point of order that 1
raise is whether it would be competent
to invoke the rule regarding suspension
in the present case and secondly, should
Mr. Speaker give consent to the moving
of the motion for suspension. The points
that I wish to urge are these. Suspen-
sion is an exceptional measure and can
be invoked only where no other remedy
is available. The proviso to rule (92)
is ambiguous ; where the validity of the
rule to be suspended is itself open to
attack, suspension is not the remedy. A
reference to the Rules Committee col
tituted by you, Mr. Speaker, would be
the obvious course. The Rules Commit-
tee may recommend one of two cours-
es, either a partial or total abrogation
of this rule on the ground that it is
inconsistent with the provisions of the
Constitution or it may declare it to be
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[Dr. Krishnaswami]

a validthmle. If such a declaration is
made, then the necessity for suspension
may arise. If, on the other hand, tak-
ing into account article (117), the
Rules Committee arrives at the conclu-
sion that with regard to Financial Bills
other than Money Bills, the two Hous-
es have co-equal authority except for
one limitation that such Bills cannot be
introduced in the Council of States, the
existing rule should be modified so as
to exclude therefrom Financial Bills
other than Money Bills. In this case sus-
pension is ruled out of court. Suspen-
sion of a rule or rules in respect of a
particular motion can be invoked only
where the rule to be suspended is valid
and applicable. We cannot suspend
something which is in the air, something
which is void ab initio. The provision
requiring Mr. Speaker’s consent before
invoking the rule is to enable you, Mr.
Speaker, to restrict the exercise of this
power to cases in which the rule cannot
be otherwise dispensed with. The power
of suspension, with great respect to
you, Mr. Speaker, can be exercised
only where no other remedy is avail-
able. The power of suspension exercis-
ed in this case will lead to the assump-
tion that the rule itself is good and this
may prejudice the decision of the Rules
Committee which is the obvious au-
thority to go into this matter. The
exercise of this power frequently will
tend to undermine the sanctity of the
Rules of Procedure framed by you, Sir,
and will be a bad precedent. Therefore,
the motion as it stands is out of order,
a reference to the Rules Committee
would be appropriate. Thereafter we
can decide on the course of action once
the Rules Committee has submitted its
report to us on this matter.

Shri S. S. More : Mr. Speaker, I main-
tain that this motion is out of order
on two grounds: first, that it violates
rule 402 itself. You will please referto
rule 402 which says:

“Any member may, with the
consent of the Speaker, move that
any rule may be suspended in its
application to a particular motion.

1 need not read the rest. My empha-
sis is on the words ‘any rule’. A rule
by itself stands as an integrated whole,
an organic piece, and no motion can
be moved on the floor of this House
to suspend a part of a rule. The pre-
sent motion only says that the first
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proviso to rule 92 be suspended. My
submission to you will be that I can
understand a motion for the i

of the rule, but there cannot be any
suspension of any particular part of the
rule. My argument in support of this
plea is that not only the words in a rule,
but the parenthetical clauses, the punc-
tuation marks, etc. all go together to
give a complete picture of the rule it-
self. If a mutilation is permittqi. then a
time may come, when it is inconvenient
for a certain Member, when he may say
that the punctuation mark should be re-
moved. so that the whole interpreta-
tion can be turned topsy-turvy. Simi-
larly, he can also say that the qualify-
ing clauses which restrict a parti-
cular action by means of a certain
provision may be removed, so that he
may drive his holes through. My sub-
mission is that separation of one pro-
viso from this rule 92 is as bad as
separation of Bombay from Maharash-
tra. My next contention is that this is
against the spirit of the Constitution.

12 Noon

Acharya Kripalani (Bhagalpur cum
Purnea): They will do this also.

Shri S. S. More: My next conten-
tion is that this is against the spirit of
the Constitution. If we permit this
motion, then it means that certain pro-
visions of the Constitution, which have
already been read out, namely article
110, article 117 and other relevant arti-
cles, are automatically modified. The
Constitutoin was framed—and you were
also there—giving certain special rights
to this House which is a representative
House. As far as granting ogr supplies is
concerned, it is the sole responsibility
of this House; and the other House may
sit in revision only and not have origi-
nal jurisdiction. But this very cautious
provision made by the framers of the
Constitution is sought to be abrogated by
seeking suspension of the rules. For,
what will be the effect the moment this
proviso is suspended? The other House,
that is, the Council of States, shall
share equally with us the responsibility
to sit in deliberation over certain mea-
sures which are .in the nature of money
Bills. That is my submission. So, the
spirit of the Constitution, if not exact-
Iy the letter, is very substantially modi-

ed.

Therefore, 1 would submit that this
motion violates not only rule 402
which refers only to a rule and not to
a part of a rule, but also offends against
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the spirit of the Constitution, which has
very deliberately kept the other House
out of certain spheres. The fences
erected by the Constitution-makers are
slowly but steadily being pulled down
for the purpose of giving some berth
to the other House. The straight and
honest course would be to seek the
amendment of the Constitution. If you
want to admit them on a par, we have
no objection. As a matter of fact, let
them come into the sphere, and have
their own share in the deliberation.
But as long as the Constitution stands,
it must be treated as a sacred docu-
ment, and no encroachment, either
directly or_indirectly, should be permit-
ted on it. These are the two points that
I want to submit.

Regarding the point raised by my
hon. friend Shri H. N. Mukerjee, 1 do
support it. The word ‘Member' is speci-
fic. As far as the rules are concerned,
we have to interpret the rules indepen-
dently, and these rules have been fram-
ed by the Speaker exercising his power
under article 118 of the Constitution.
In those rules, there is also a definition
of the word ‘Member’; that definition is
given in rule 2.

It may possibly be adduced or advanc-
ed as an argument by the legal advisers
of Government that a person who isa
Member of the other House but who
is a Minister has some right to partici-
pate in the proceedings. But participa-
tion in the proceedings is one thing. In
the case of other persons, they cannot
even sit in this House. So, in order to
remove that bar, Ministers are placed
in a special position, so that they can
have an audience, and they can be
heard in this House. But as far as mov-
ing proposals is concerned, that is
quite another thing. If they have no
right to vote, then they have no right
to move certain necessary motions, and
from that point of view, my submission
is that the person must be a Member as
that word is understood in rule 2. With
yYour permission, I would like to read
the definition of the word ‘Member :

*‘Member' means a Member of
the House of the People”.

The Constitution  defines what *a
Member of the House of the People’
means. My submission is that a Mem-
ber of the House of the People is one
who has been returned to this House in
accordance with the provisions of the
Constitution. I need not go into the
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details. My friends are prompting me
to go on to the minor details. but I am
refusing that temptation. My submis-
sion is that in this sense, as defined by
the rules, and as it is the import of the
Constitution, the hon. Member in charge
of the Home portfolio, and who is in
charge of the Bill, is not a Member of
the House of the People. If he is not
a Member of the House of the People,
he cannot make a motion for suspen-
sion of any rule under rule 402. That
is also a substantial and valid point.

These are the three points to which
the matter is now reduced, and I believe
that you will give your deliberate consi-
deration in judging whether our points
of order are correct or not. -

Shri Raghavachari (Penukonda) : This
is a matter on which a very technical
and very strict interpretation of the
words and phrases is expected. But
before I go on to the other aspects, I
wish to say that this House must defi-
nitely consider that in suspending  the
first proviso to this rule, it 1s suspending
the articles of the Constitution them-
selves.

In fact, the Constitution does make
a difference between money Bills and
financial Bills. So far as money Bills
are concerned, it is the exclusive privi-
lege of this House to pass, to amend or
to alter them, and the other House,
beyond the power of recommending
something for consideration, has abso-
lutely no powers at all.

So far as financial Bills which come
under article 117 are concerned, even
there, it is the exclusive privilege of this
House to consider them and to pass
them at the earliest stage. The other
House comes in only by uéay of revision-
a ers or recommendatory powers,
wlg:m Bills are transmitted to them.

All that we are now intending to do
is to abolish the very foundations of
the Constitution, which has set a diffe-
rence between the two Houses and their

rivileges. Though many of us might

ge inclined to share the responsibility
with others, there is a constitutional res-
ponsibility cast on us, and it will be
improper and highly irregular if we per-
mit our responsibilities to be shared by
the other House at an earlier stage. If
that is done, then it tantamounts to
practically abolishing the other House;
and it simply becomes an additional
burden on the public exchequer.
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[Shri Raghavachari]

The other point that I wish to sub-
mit is this. Technically, it may be point-
ed out by Government that after all
article 117 and the other article deal-
ing with maney Bills only say that such
a Bill shall not be introduced in the
other House but it shall be intro-
duced only in this House; and
since it has already been introduc-
ed in this House, the other stages such
as consideration etc. are not matters
that are prohibited, and therefore, Gov-
ernment may say, we move for refer-
ence: of the Bill to a Joint Committee.
1 ask, what is it that prevents the Gov-
ernment from not only honouring but
respecting the spirit and language of
the Constitution? Why should not the
Bill be referred to a Select Committee
of this House, and the matter di
of by this House first? Then the Bill
may go before the other House, and
the other House has all the opportuni-
ties to advise, to recommend, exercise
their extraordinary wisdom and powers
of experience and conduct us and
guide us. '

In fact, what we are doing now is
that in our hurry, we are trying to rush
through this legislation. It may be that
the whole country is interested in it
But the country is also interested in
seeing that the matter is done fairly and
well, after deliberation, and not in a
hurry. In this hurry, of Government
wishing to get through this piece of
legislation, everybody who has a voice
or who may have a voice at a later
stage, is brought in even now, so that
all their voices may become one uni-
form voice, under the huge majorities
the Government happen to now.
That is not the scheme of the Constitu-
tion. Therefore, in suspending the pro-
viso to this rule, they are practically
suspending the Constitution itself. Why
I submit this is that the first proviso to
rule 92 is added precisely because the
Constitution did provide that, in the
first instance, in the case of Financial
Bills it is the exclusive and sole privi-
lege of this House that such a thing
should be done only by this House.
Therefore, the suspension of this Emviso
should not be consented to by this
House.

Shri C. R. Narasimhan (Krishnagiri) :
1 would like to say. . . .

Mr. Speaker: I am not going to call
upon the hon. Member to speak. He
cannot speak before I call upon him
to do so.
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Shri C. R. Narasimhan rose—

Mr. + No, I am not going to
allow him. Every hon. Member gets up
and speaks as he likes. I am not going
to allow this practice.

Pandit Thakur Das Bhargava (Gur-
gaon) : The point at issue is very simple,
extremely simple, I should say.

To my mind, all the rules of proce-
dure of this House or of the other
House; under the Constitution or other-
wise, are only meant for one purpose,
and that purpose is that the work of
the legislature, the work of the Govern-
ment and the work of the country
should proceed smoothly. Therefore,
whenever there is a technical objection,
I look askance at it.

The question has been raised that
under rule 402 the word ‘Member' is
there and the hon. Home Minister is
not a Member of this House. That is
one objection. The second objection is
that this rule should not be suspended
on merits.

In regard to the first question, 1
would very respectfully call the atten-
tion of the House to article 88 of the
Constitution. The question is whether in
his capacity as Minister, he should
also be a Member of this House and
then he can do certain things or he can
do otherwise also. The words of arti-
cle 88 are:

“Every Minister and the Attor-
ney-General of India shall have
the right to speak, in, and other-
wise to take part in the proceed-
ings of, either House, any joint
sitting of the Houses, and  any
committee of Parliament of which
he may be named a member, but
shall not by virtue of this article
be entitled to vote:”

My reading of this article is that
every hon. Minister, whether he is a
Member of this House or not, can
attend this House, can move a motion
and do everything and take part in the
proceedings in every way except for
voting purpose. If that is true....

Shri V. G. (Guna) : Even
the Attorney-General can do that? (In-
terruption) .
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Pandit Thakur Das a: I will
answer questions one by one. Article 88
is there. The question is whether he
can lako;gart in the proceedings or not.
The words are:

“shall have the right to speak
in and otherwise to take part
in the proceedings of either House

Shri Nambiar (Mayuram): “Take

part”; that is different.

Pandit Thakur Das Bhargava: The
only restriction that iz given is like this:

“but shall not by virtue of this
article be entitled to vote™.

Now, is it not ‘taking part' to move
in this House that the proviso to the
rule may be suspended? I hold that this
is nothing but taking part in the pro-
ceedings of this House.

Now there is another rule which de-
fines a Member in charge of the Bill.

Shri S. S. More: But rule 402 does
say “Member in cha.r‘ge of the
. It says, “any Member".

Pandit Thaker Das Bhargava : Then
the question will arise whether a Mem-
ber in charge of the Bill is a Member
of the House or not. That will be
another question. But at the same time
these rules are, subject to this article of
the Constitution. We cannot override
this article of the Constitution by the
rules. Any Minister can say, “Well,
under the Constitution, my rights are
these. These rules do not bind me".

Therefore, my submission is that if
article 88 of the Constitution is to be
construed in the light in which I have
submitted, then he may or may not be
a Member of this House. Every Minis-
ter has got this right.

not
Bill"

Now I come to the merits of the
motion. So far as the States Reorgani-
sation Bill is concerned, this matter of
a2 Money Bill or financial provisions
only arises incidentally. There is no Bill
for taxation, no money Bill there is no
Bill for allotment of money out of the
Consolidated Fund, but only incidental-
ly the matter arises, that as a conse-

uence of reorganisation of States all
se things will arise in regard to which
there are certain isions which are _
of a consequential and incidental
nature,
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1 am as anxious as every other Mem-
ber of this House about the rights of
this House so far as money bills are con-
cerned.

Dr. Lanks Sundaram (Visakhapat-
nam): May [ interrupt my hon.
friend ? It relates to financial provision

for zonal councils specifically.

Pandit Thakur Das Bl : There-
fore, 1 submit again that the matter is
of an absolutely incidental nature.

Shri S. S. More : Is the word ‘inci-
dental’ there in the rules or in the Cons-
titution?

Mr. Speaker : Order, order. I am find-
ing these interruptions too many. The
hon. Member, Shri S. S. More, has
spoken. Was he interrupted by Pandit
Thakur Das Bhargava? Then why
should there be a different rule? -

Shri S. S. More: Interrupted by
others.

Mr. Speaker : Some of the hon. Mem-
bers are practising lawyers. They won't
be allowed to interrupt like this else-
where. Let them note down what they
want to say, and if they have got any
points which have not been clarified,
they can put them before the House
later. But those who :ﬁ\rc had an op-
portunity to speak ought not to inter-
rupt like this. They have nothing more
to clarify. Evidently, they want to go
on developing arguments when some
other argument is raised before them.
This is a very novel practice here. 1 do
not want any running commentaries like
this. If an hon. Member feels that he
has something to tell the House, cer-
tainly he can catch my eye and I wiﬂ
allow him an opportunity, if I find it
necessary. Otherwise, this running com-
mentary ought to be avoided on either
side.

Shri Nambiar : No interruption?

Mr. Speaker : No, never.

Pandit Thakur Das Bhargava : In re-
gard to the merits of the Bill, I am not
impressed with the point that the Bill
is being rushed through. I am not im-
pressed with the objection that as a
matter of fact, the rights of this House
are being taken away. This is not a
matter of that nature. We are all anx-
jous that the matter of Reorganisation
of States must be decided rightly; at
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the same time, we want that the matter
may be finished as soon as possible.
We are anxious that the thing may be
done rightly. 1 want to ask : will not
this matter be decided rightly if there
is a Joint Committee? This rule 402
is meant only for such occasions when
any objection is raised that the essential
interests of the country will suffer, if
this rule is not suspended and it is to
be invoked to see that the essential in-
terests of the country do not suffer. It
is then only that suspemsion is sought;
suspension is not a matter of everyday
occurrence. It is only sought when the
necessity arises. The rule-makers in
their wisdom provided a thing of this
nature only for an exceptional case. If
an exceptional case arises and such case
has arisen and it is said that the rule
should not be suspended, then what
is the use of making this rule?

My submission is that the exigencies
of the hour, and the circumstances of
the case, do call for suspension of this
rule on merits also. I therefore submit
that on both these points, the ob-
jections raised by my hon. friends
should be overruled.

The Minister of Legal Affairs (Shri

: There are two points that
have been raised. The first is with
respect to rule 402 which says that
any Member may with the consent of
the Speaker, move that any rule may
be suspended. A technical objection has
been raised that as, probably the hon.
Minister of Home Affairs is not a
Member of this House, he cannot
move the motion.

Shri K. K. Basu (Diamond Harbour) :
He is not a member. Why probably? It
is a fact.

Shri Pataskar : That point has already
been sufficiently answered by Pandit
Thakur Das Bhargava. But to avoid any
further conflict, I would myself, as a
Member of this House, if necessary,
make a request that the rule ma be
suspended, if that is the only objection.
We have got so many Members here
who are Members of this House. Let
us not spend time on this technical
objection.

Now, I will turn to the other point
which really is a matter of some impor-
tance, As you know, many people for-
get that there is a distinction between a
Financial Bill and a Money Bill, and
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the powers with to a Financial
Bill, so far as the Rajya Sabha is con-
cerned, are different from its powers
with respect to a Money Bill. A money
Bill is defined in article 110(1) of the
Constitution :

“For the purposes of this Chap-
ter, a Bill shall be deemed to be
a Money Bill if it contains only
provisions dealing with all or any
of the following matters”.

These matters are mentioned from
(a) to (f). But if there is a Bill which
does not refer only to these matters but
to other matters also, then it does not
remain a Money Bill but becomes a
Financial Bill which, as we know, is
defined in article 117. Now, this is
not a Money Bill within the meaning
of article 110(1) because it does not
refer only to those matters but to other
matters also.

Shri S. S. More: In that case, the
proviso will not be applicable.

Mr, Speaker : Order, order.

Shri Pataskar : Let me finish. Why
the hon. Member is so impatient, 1
cannot understand.

Of course, the rule is there. I do
not mean to say that the rule does not
exist. But, so much importance is
being attached to the fact that, I believe,
we should also consider what are really
the powers of the Rajya Sabha in res-
pect of financial Bills and what are
their powers with respect to Money
Bills.

As you know, a financial Bill, other
than a Money Bill is one which contains
provisions relating not only to the
imposition of tax etc. but also other
matters, and only a Money Bill cannot
be introduced in the Rajya Sabha. A
special procedure has been provided in
article 109 of the Constitution regard-
ing the passing of Money Bills. I think
hon. Members are aware of this. But,
so far as a financial Bill is concerned,
there is no limitation on the power of
the Rajya Sabha except that such Bills
cannot be introduced without the con-
sent of the President.

My submission to this House will be
that, as a matter of fact, the present
Rule 92 is a clog on our rights, The
Rule, as it is, takes away our right to
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refer to a Joint Committee a financial
Bill over which the other House has also
got ers. It is not necessary that we
should refer a financial Bill to a select
sommittee. It is within the power of
this House to say whether it should re-
fer a financial Bill to a Joint Committee
or not. This rule, somehow or other,
is a clog on that power, as for instance
in this case. We find that no useful pur-
pose would be served by referring the
Bill to a select committee here and then
after it is passed here, if it goes to the
Rajya Sabha, they themselves appoint-
ing another select committee, because
they have also got powers to deal with
the Bill as they like. I am one with other
hon. Members that we should exercise
all the powers that we possess. I do not
know how this very important rule
escaped the attention of the framers.
This restriction should have applied
only to Money Bills and with regard to
financial Bills, the provision should have
been that we may or may not refer to
a select committee. It is only a Money
Bill that we cannot take to a Joint Com-
mittee. Nobody has suggested that any-
body is interested in spending more
time (Interruption), Therefore, in a
matter like this, the only alternative to
amending the Rules—it may be taker
later on—is to suspend the Rule.

Acharya Kripalani: Can you sus
pend a part of the Rule?

Shri Pataskar: It has not been
amended and it is as it stands because
there was no difficulty experiencgd in
the past. I would, therefore, suggest
that it is a proper case where the rule
should be suspended in the interest of
the proper working of both Houses, if
at all there is any technical difficulty. I
do not know what the ruling of the
Chair will be but. . . .

Acharya Kripalani: Why don't
amend the Rule? g e

The Mhlllignd Commerce and In-
dustry and and Steel (Shri T. T.
KErishnamachari) : The point has been
covered by my hon. colleague. The
Question that the House has to consi-
der is about Rules 92 and 402 and whe-
ther a Member can move for the sus-
pension of any Rule or whether he is
barred from moving a suspension of
Rule 92 if he is a Minister i charge of
a Bill. That is the basic point. If hon.
Members and if this hon. House think
that we should not, for any reason
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whatever, act under Rule 402 in respect
of any matter pertaining to Rule 92,
1 think, the objection, which hon. Mem-
bers opposite have voiced, will hold

But, so far as the question of distinc-
tion between a Money Bill and a finan-
cial Bill is concerned, it comes in large-
ly because of two articles in the Consti-
tution, articles 110 and 117 dealing
with purposes which seem to be alike
at the outset but, apparently, the fram-
ers of the Constitution have imported
some kind of distinction into them.
The distinction would be clearer if hon.
Members would read clause (3) of arti-
cle 117, where it says specifically that
a Bill of this nature cannot be intro-
duced in either House without the re-
commendation by the President. It may
be that, at the time, the framers intend-
ed that a financial Bill can be introduc-
ed in either House. Otherwise why
should they use the word ‘only’ at all?
These are matters which can be argued
ad infinitum. But, it is for the House
to decide whether Rule 402 can apply
to an issue of this nature. Since Rule
402 does not say that Rule 92 should
not be suspended, I think, it is fair to
say that Rule 402 is comprehensive and
that any Member in charge can move
that any of the Rules may be suspended.

Of course, regarding the other ques-
tion, as my hon. colleague the Minister
for Legal Affairs pointed out, if hon.
Members are really standing on a for-
mality, it is easy for any Member here
to move the motion that the Rule be
suspended. That is a matter which is
in the discretion of the Chair. If it
merely to correct what obviously
wrong according to hon. Members op-
posite, certainly we are prepared to
accommodate them. But, so far as the
basic issue is concerned, whatever may
be the fact that whether emphasis is
laid on the word only or not in article
110, whether a distinction between a
Money Bill and a financial Bill is there
or not and whether the meaning of arti-
cle 117(3) does clearly give an indica-
tion that a Bill of that nature—a finan-
cial Bill—could be introduced in either
House, subject only to the President
giving his imprimatur for the introduc-
tion of this Bill. These are matters
which can be argued. But the issue be-
fore us is, can we suspend Rule 92. If
Rule 402 is comprehensive, we can sus-
pend Rule 92 and all other arguments
really fall to the ground.

is
is
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Pandit G. B. Pant : 1 have not much
to say. I accept that I do not enjoy the
proud privilege of being an equal Mem-
ber with other hon. Members of this
House. I am here by their sufferance.
So, 1 am often grateful to them for their
mercy.

Shri T. T. Krishnamachari: In your
own right.

Pandit G. B. Pant: But, I do not
think that the word ‘Member' has been
used in Rule 402 in a very strict sense.
If you look at other provisions in these
Rules, for example, Rule 196 which
says that after a Resolution has been
moved, any Member, may, subject to
the rules relating to Resolutions, move
an amendment to the Resolution. I do
not think that anybody has, so far, con-
tested the right of any Minister, who is
a Member of the other House, to move
an amendment to any Resolution. We
have been doing so and we have been
allowed to do so. But, if this word
‘Member’ were to be interpreted very
strictly, then, those of us who are Mem-
bers of the other House, would not be,
in any way, allowed to move any
amendment to any Resolution. Similar-
ly, there are other Rules in which the
word ‘Member’ has been used. They
have all been interpreted always as in-
cluding a Minister even if he be not
strictly a Member of this House, for
Rurpnses specified in those particular

ules. So, I submit that that Rule
does not really mean that a Minister
cannot move for suspension but he
has to whisper into another man’s ear
to make such a motion on his behalf.
Anyway, if such be the meaning, then,
two of my hon. friends have already
come forward to oblige the House and
also to take the obligation on them-
selves,

In this case, I may also submit that
the Business Advisory Committee has
really agreed and it is not particularly
edifying to see long debates carried on
points which have been accepted unani-
mously by Members of the Business
Advisory Committee. And, when they
have once extended their indulgence in
a matter, then, other Members belong-
ing to the parties to which the Members
of the Advisory Committee belong can
also be expected to be a little more
generous than sometimes they actually
l:lappl:utnbc. In fact, I have made this
motion just because I wanted to observe
more than ordinary caution. If you will
be pleased to refer to article 110, a
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Money Bill or a Financial Bill can only
be described as a Bill which contains
only provisions dealing with all or an

of the following matters. Really thcbtﬁ
contains provisions relating to other
matters, but 1 thought that it provid-
ed for some expenditure to be incurred
on Zonal Councils and also for certain
liabilities to be undertaken by the Cen-
tral Government with regard to the
debts owed by certain States and that it
would be better to give the Members
here the authority, even for having
them in this matter. I was trying to en-
large their powers more than they seem
to possess under the law. If they grudge
it, well I, being a Member of the other
House, would only ask them to look at
things in a more generous way. But
what is the whole proposal? It is only
this, that this House orders the Bill
to go to a Joint Committee. If  the
other House were to exercise such a
power, one would have said that it is
an encroachment of the power of this
House. But when this House is being
requested to allow the Members of the
other House to join a Joint Committee
this House is exercising its powers and
it is to its advantage that it should have
an option to refer a matter either to a
Select Committee consisting of its own
Members or a Joint Committee consis-
ting of the Members of this House and
also of the other House. Why should it
like to restrict its power? Why should
it say that it is not empowered or au-
thorised to do so?

Shi M. S. Guupadsswamy (My-
sore) : But it is an abdication of
power, not restriction.

Pandit G. B. Pant: If it is a volun-
tary abdication of power which you pos-
sess. This voluntary abdication seems
to me to be very much to the advantage
or benefit of this House. So, 1 submit
that the motion that was made by me
and also which has been further reite-
rated by Shri Pataskar and Shri T. T.
Krishnamachari, is perfectly in order
and may be made.

Shri Asoka Mehta (Bhandara): But
what about the point raised by Shri
S. S. More ? ‘Can you suspend a part of
the rule?

Pandit G. B, Pant : If you are allow-
ed to suspend only a part of the rule,
then you cannot suspend the whole. I
could have appreciated that argument.
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But to say that an elephant can E::
through a particular door but a rabbit
cannot be allowed to do so looks some-
what very unusual. If you can suspend
the whole, you can certainly suspend a
part.

Shri Raghavachari rose—

Mr. Speaker: [ am not going to allow
him to speak now. I have heard suffi-
ciently. Order, order.

I have given enough opportunity to
hon. Members and they cannot go on
bringing in point after point and rais-
ing them.

An objection has been raised to the
making of this motion. Firstly, the
point of order was that this motion is
incompetent; secondly, it is not right
that this rule ought to be suspended. So
far as the point of order is concerned,
the Speaker has the right and the duty
to deal with the point of order. So far
as the other matter whether it is expe-
dient to suspend this rule is concerned,
it is for the House to decide whether it
is a Financial Bill inclu.ding financial
provisions or it is a Money Bill. So far
as the point of order is concerned, ob-
jection has been raised first on the
ground that the application for sus-

nsion of the rule was made by the

on. Home Minister, who is not a regu-
lar Member of this House, according to
them, They even omit the word ‘regu-
lar’; they say that he is not a Member
of this House. It is true that under rule
402, a Member, who wanis ioc move
has to obtain the consent of the Speak-
er. The question, therefore, is whether
the hon. Minister, who is a Mimis-
ter and is entitled, under article 88 of
the Constitution, to address this House,
has the right to move this motion or
not. He is not a Member. Article 88
has been construed a little narrowly by
the hon. Members who referred to it.
Article 88 refers to the privilege of a
Minister to take part in all the proceed-
ings of the House as good as a Member
or as a Member will do, except in the
matter of voting.

Shri M. S. Gurupadaswamy: And
also the Attorney-General. y

Mr, Speaker: When the question of
Attorney-General comes in, we will
decide it. In advance I am not going
to decide that matter,
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“Every Minister and the At-
torney-General of India shall have
the right to speak in, and other-
wise to take part in the proceed-
ings of, either House, any joint
sitting of the Houses, and any com-
mittee of Parliament of which he
may be named a member, but
shall not by virtue of this arti-
cle be entitled to vote.”

Let him not be a Member. The pro-
vision here is made for this purpose.
It so happens that the hon. Home
Minister comes from the other House.
Let them also feel that there are more
hon. Ministers from this House who
have to go to that House from time to
time. A reference was made to the
definition of Member in the rules. Even
under this rule, irrespective of the ques-
tion whether the Attorney-General
should have the right or not, it is sway-
ed by convention. We shall look into
the ?;;w;ntiobgc w'l';;thcr the Attorney-
Gene as n doing it or not at an
&me.SofarasaMininerisoonmnody.
he is a Member for the purpose of
making a motion for refernce to a Joint
Committee. We will amume that there
are no provisions relating to a Financial
Bill. Is he or is he not in charge of the
Bill? Under the same definition rule, a
Member in charge of the Bill includes
a Minister also. A Member in charge
of the Bill means a Member who has
introduced a Bill and a Minister in the
case of a Government Bill. The hon.
Home Minister is the Member now in
charge of this Bill, because a Member
in charge of the Bill includes any Mi-
nister. I ask: If a Member in charge
of the Bill is not competent to be a
Member for the purpose of rule 402.

Shri 8. S. More: No, Sir.

Mr. Speaker: I am not waiting for
your answer.

Shri S. S. More : But you, Sir, asked
us,

Mr. Speaker: [ will not ask you. A
Member in charge has introduced the
Bill. Rule 402 is applicable to every
thing and any rule, whether it relates
to a question, whether it relates to a
resolution or a motion or a Bill, can
be suspended wunder rule 402, The
Member can make a motion for suspen-
sion of that rule. So, a Member in
charge of the Bill can make a motion
under rule 402 and he is entitled to do
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it. Therefore, this applies to Bills also.
And a Minister can take the place of
the Member in charge of the Bill
Under those circumstances, the hon.
Home Minister is entitled to make this
motion. 1 gave my consent to it

A point has been raised by Dr.
Krishnaswami, which into the root
of the matter. He challenges the dis-
cretion of the Speaker to give consent.
He says that it is not my consent but it
is the consent of the Rules Commitiee
that has to be taken. I wonder what he
means. He says rules are framed for all
purposes. The rule is not abrogated per-
manently, but for the time being on
account of the exigencies when a rule

has to be suspended temporarily, the

power has to be given to the Speaker to
admit the motion subject to the accep-
tance of the House. There is a discre-
tion vested in the Speaker; I will not
part with that discretion. The hon.
Member, Dr. Krishnaswami, tells me
that 1 ought not to take this. Whom
should I consult? He says that I should
consult the Rules Committee. The Rul-
es Committe have framed rules and one
of the rules is that in the case of an
emergency, the Speaker can suspend a
rule. Am 1 to go to them and ask them
to suspend a rule? It is a wonder of
wonders and there is no logic behind it.
Under those circumstances, the Rules
Committee have already stated the posi-

tion. If 1 go to them, they will now

say: “We have given this power to
the Speaker; why do you corhe again to
us?’. The question as to whe&n a
rule ought to be suspended or not is
according to the exigencies of the cir-
cumstances. The Rules Committee have
nothing to do with it, but it is the pecu-
liar privilege and responsibility of . the
Speaker to arrive at a conclusion.

1 find that the other thing that. was
raised by Shri More was somewhat a
curious one. Now, hon. Members will
kindly refer to rule 92. It is.under rule
92 that a Member in. charge of a Bill,
including a Minister, can make one or
the other of the motions for reference
to the Select Committee, for circulation
and so on. There is also a proviso that
it cannot be referred to a Joint Com-
mittee. The proviso comes to this. In
cases where the Bill refers to such and
such items covered under article 110
and referred to in sub-clause (1) of
article 117 relating to financial Bills,
the reference shall not be to a Joint
Committee. Shri More says: “Let the
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whole of the rule be suspended.” If I
suspend the whole rule, there cannot be
any reference to any Committee at all.
It is under that rule that a reference to
either a Select Committee or Joint Com-
mittee or anything could be made
Again the whole includes the part. Re
ference to the suspension of whole
also refers to suspension of any portion
also. So, I do not agree with this sug-
gestion. The point is, therefore, sim-
ple. There is no point of order, so far
as this matter is concerned.

I am not going to yield to the sug-
gestion to allow Shri Pataskar to make
a motion now. I can do so and waive
the rule. Notice has been given to the
hon. Members already. ere is no
surprise. But, all the same, in the light

. of the view that I have held that it is

quite in order, it is unnecessary to allow
the hon. Minister to make a fresh
motion. So far as the other point is
concerned, I will refer to it and leave
it to the decision of the House. The
proviso refers to clauses (a) to (f) in
sub-clause (1) of article 110. Any pro-
vision of a financial Bill can also come
under the operation of any of the
clauses (a) to (f). It can also be a
Money Bill. But it will be a Money
Bill when it does not refer to any other
matters, except those which arise inci-
dentally. A Money Bill cannot be in-
troduced in that House. It is wrong to
think that a financial Bill can be intre-
duced in that House. Neither a financial
Bill nor a Money Bill can be introduc-
ed in that House. The difference  bet-

is this. A Money Bill cannot be amend-
ed by the other- House. Only recom-
mendations can be made by the other
House; they may be accepted or may
not be accepted. Unless that House
makes recommendations within a fort
night, it may be ignored. Thus, Money
Bill has been held in such a high es-
teem and absolute power has been given
to this House ; the other House is only
a recommendatory body. It is not so
with respect to financial Bill, where
there are items of expenditure from the
Consolidated Fund and Zmany other
things are provided for, I consider this
to be a financial Bill and not a Money
Bill. Word for word, sub-clause (i) of
article 117 and sub-clauses (a) to (f)
of article 110(i) have been copied in
this proviso to rule 92. Therefore, this
refers to the Bill which is contemplated
under article 117. It is not a Money
Bill but it is a financial Bill.
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So far as the Money Bill is concern-
ed, the procedure is laid down in article
109 and not 117. Under article 117, a
financial Bill cannot be introduced in
that House. But regarding the further
stages, that House is equally competent
to pass the Bill. Even with reference to
a Joint Committee, the other House can
scan it clause by clause, amend or alter
or throw out the Bill. It has to come
back to us and then there will have to
be a joint session. Shall we go on un-
til a joint session is convened? We arc
not bound by that advice. In those cir-
cumstances, what is the harm? The hon.
Members are evidently under the
impression that this is a Money Bill and
not a financial Bill. This is a financial
Bill. In those circumstances, in all these
stages which have to be gone through
except in the introduction of the Bill,
the other House is equally competent.
I am one with the hon. Members in
safeguarding the interests of the House
and 1 am bound to do so. But I think
that this is only a financial Bill. So far
as the legal point is concerned—even
from the point of view of propriety,
there is nothing wrong in referring it
to a Joint Committee.

Shri S. S. More : In view of what you
have stated that this is a financial Bill
and not & Money Bill, may I bring to
your notice that this particular viso
refers to Money Bills under article 110?
In that case, the House need not sus-
pend it.

Mr. Speaker: The hon. Member ig-
nores article 117. Article 117(i) refers
to this provision—(a) to (f) in sub-
¢lause (i) of article 110. They are com-
mon to both the financial Bill and the
Money Bill. In the case of Money Bills,
they are exclusive. That is all. Nothin,
else. But here, this provision is allowe
to dominate so far as financial Bill is
concerned. Many other things can be
introduced. Therefore, the hon. Mem-
ber has not evidently looked into that
provision of article 117(i). (Imterrup-
tions.) Anyhow, I differ from him. I
will now put the motion.

The question is:

“That the first proviso to Rule
92 of the Rules of Procedure and
Conduct of Business in Lok Sabha
in its application to the motion for
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reference of the States Reorganisa-
tion Bill to a Joint Committee be

The motion was adopted.

STATES REORGANISATION BILI,

The Minister of Home Affairs (Pandit
G. B. Pant): T beg to move®:

“That the Bill to provide for
the reorganisation of the States of
India and for matters connected
therewith be referred to a Joint
Committee of the Houses consist-
ing of 45 Members, 30 from this
House, namely, Shri U. Srinivasa
Malliah, Shri H. V. Pataskar, Shri
A. M. Thomas, Shri R. Venkata-
raman, Sri S. R. Rane, Shr B. G.
Mehta, Shri Basanta Kumar Das,
Dr. Ram Subhag Singh, Shri V.
N. Tivary, Shri Dev Kanta Boro-
oah, Shri S. Nijalingappa, Shri 5.
K. Patil, Shri Shriman Narayan,
Shri G, S. Altekar, Shri G. B.
Khedkar, Shri Radha  Charan
Sharma, Shri Gurumukh Singh

. Musafir, Shri Ram Pratap Gnr;. )
Shri Bhawanji A. Khimji, Shri P.
Ramaswamy, Shri B. N. Datar,
Shri Anandchand, Shri Frank An-
thony, Shri P. T. Punnoose, Shri
K. K. Basu, Shri J. B. Kripalani,
Shri Asoka Mehta, Shri Saranga-
dhar Das, Shri N. C. Chatterji and
Shri Jaipal Singh; and fifteen Mem-
bers from Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of Members of the -
Joint Committee ;

that the Committee shall make a
to this House by the 14th
ay, 1956 ;

that in other respects the Rules
of Procedure of this House relating
to Parliamentary Committees will
apply with such variations and
modifications as the Speaker may
make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the

#*Moved with the recommendation of the Predident.
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names of Members to be appointed
by Rajya Sabha to the Joint Com-
mittee”.

Shri S. S. More (Sholagu:): May 1
again seek light from you?

Mr. Speaker: No light now. I will
give him an opportunity.

Pandit G. B. Pant: Sir, I was run-
ning the serious risk of being throttled
at the very outset. By your ruling, I
have now the opportunity of saying a
few words with regard to the motion
which 1 made at the outset.

1 do not intend to inflict any long
speech. If necessary, I shall speak, more
fully perhaps, when the debate comes
to a close. The subject matter of this
Bill has been before the country for
more than six months. The report of
the SRC was published on the 10th of
October last and since that date, it has
been the subject of discussion not only
in all the legislatures and in the Parlia-
ment but also outside. The Press has
dealt with the Froposnls that were made
by the S.R.C. fully and closely and the
recommendations were also examined,
supported or at innumerable
meetings. The matter has . really been
talked about so much that one some-
times feels that it has perhaps become
somewhat stale. But, still it deals with
questions of more than ordinary impor-
tance and it is necessary to consider
afresh and weigh the arguments for and
against the proposals that have been
made previously or that appear in the
present form in the Bill.

We, in this House, had the opportu-
nity of taking part in a grand debate
which came to an end on the 23rd
December last, just four months ago.
We have since had the benefit of going
through the reports of the proceedings
that have been held in the various
State Legislatures during the last three
weeks. The debate in Parliament was of
a unique type. Never before had so
much of time been given to the discus-
sion of any report and never before had
s0 many hon. Members taken part in
such a discussion. After the matter had
been thoroughly thrashed out in and
outside the Parliament, the Central
Government expressed its views on the
points that were at issue or under consi-
deration on the 16th of January last.

The announcement them made cov-
ered most of the proposals that are
embodied in this Bill. Only two or
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three matters were left over; those re-
lating to the State of Punjab, the Bel-
lary talukas or district of Karnatak at
present. and also the unification or
otherwise of Telengana with Andhra.
These were the three questions that
were then left over.

I am glad to inform the House, as
Hon. Members may be knowing, that
all these outstanding matters have been
since settled with the general agreement
of all parties concerned. The represen-
tatives of the people in Andhra and
Telengana have agreed to have a uni-
tary or unified State, and the other
matter about Punjab, which had been
a vexed question, more or less of a
chronic type for a very long period, has
also been settled to the satisfaction of
the bulk of the people living in  the
Punjab.

An Hon. Member: No.

Pandit G. B. Pant: Well, there was
an occasion when Bernard Shaw was
listening to the performance relating
to one of his plays. All people outside
expressed their appreciation and ap-
plause was given by the entire audi-
ence. Ope of them booed and said: “I
do not agree”. Mr. Shaw, who happen-
ed to be there, said: “You and I are the
only two persons to a with us, but
all others disagree”. t is the case
here too.

Shri K. K. Basu (Diamond Harbour) :
Does the Minister agree with him?

. Pandit G. B. Pant : So, the outstand-
ing problems relating to the Punjab
have also been settled. oo

With the unification of the States of
Telengana and Andhra, the problem of
Bellary became relatively simple and an
agreement was reached of a general cha-
racter. The Commission had suggested
the transfer of Bellary or some of its
talukas to Andhra for the protection of
the Tungabhadra Project. The Central
Government has received an assurance
from the Government of Mysore and "
have taken it upon themselves to see
to it that the Tungabhadra Project is
carried out speedily, that it is maintain-
ed in proper order; that the benefits
“me:d cohu;ld th:cm],emf it dahr:. full :g—
joy ple of An and that
nobody will ?nwany way interfere with
such enjoyment.
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So these problems have been seitled.

Dr. Lanka Sundaram (Visakhapat-
nam) : Have the Andhra Government
agreed to this proposition?

~ Pandit G. B. Pant: They would not
like to say that they have agreed, but 1
can count upon their support.

Sir, then there was only one small
tehsil which was transferred to Rajas-
than from the Punjab, .according to the
announcement made on 16th January—
the tehsil of Loharu—but the people of
Loharu wanted it to be retained in the
Punjab. So, again, with the consent of
all concerned, the tehsil of Loharu is
now to continue in the Punjab and it is
n:t going to be transferred to Rajas-
than.

Shri S. S. More: May I know whe-
ther all these documents, which record
the consent of all parties concerned, will
be circulated to Members of Parliament
or at least to the Members of the
Select Committee? -~

Pandit G. B. Pant: Wherever any
statement will be questioned, efforts
will be made to remove the doubts of
those who question the statements.

Shri S. S. More : Sir, that is no reply
though it is a compliment. My seeking
iso. ..

Mr. Speaker: That is all the reply.
How can 1 force any hon. Minister to
give a reply? He says, whenever any
doubt is raised. to the satisfaction of
the Member or Members who have rais-

ed doubts, the if necessary,
will be fomardej to S:u v
l.hem 8. 8. m; I _ammon.ry raising
question of placing in the possession
of the House all the relevant informa-
tion so that the House can come to an
dent conclusion; that is, I fight

for the right of the House.

Mr, Speaker: Very good.

Pandit G. B. Pant: Well, Sir, I do
not dispute the right of the House or of
any individual Member to seek enligh-
tenment regarding any matter whatso-
ever......

Shri S. S. More : Yes.

Pandit G. B. Pant:. . .,..and I shall
try to remove the darkness from every
gl-lbz:r or quartér where it may happen

2—93 Lok Sabha.
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Then, after the announcement had
been made on the 16th of January, the
matter was further examined and, as I
said, the outstanding questions were
settled in a very satisfactory way. Then,
on the 16th of March, the Bill that was
framed on the basis of the conclusions
reached by the Government previously
was placed on the Table of the House
and it was referred to all the State
Legislatures under article 3 of the Cons-
titution. Though under the law, only
12 out of the A and B States were
affected by the Bill and they alone had
the right of reference to them under
article 3, we referred the Bill not only
to those 12, but also to 5 other A and
B States, all the Part C States and also
to Tripura, Manipur and Kutch which
had only electoral colleges.

I P.M.

The provisions contained in the Bill
so far as reorganisation of States and
territorial adjustments are concerned,
affect only twelve of the States. As hon.
Members are aware, the States of
Assam, Orissa, Uttar Pradesh, Bengal
and Bihar are not touched by the pro-
visions for the readjustment of bounda-
ries. About Bengal and Bihar, as I stat-
ed previously, matters are under consi-
deration and if any arrangement is vo-
luntarily reached.......

Shri K. K. Basu: With the consent
of the people, I suppose.

Pandit G. B. Pant: I hope so. Yes,
‘people’ being not tantamount to mem-
bers of any particular party. 1 hope that
when two States reach an agreement,
then a Bill will have to be introduced
concerning those States. So we have
to confine ourselves to the twelve States.

Out of the twelve States which are
affected by the Bill, eleven have com-
municated their views. The Bill was
discussed in everyone of these eleven
and they might be deemed to be in gene-
ral agreement except in one particular
case with regard to one particular
matter. That does not, however, mean
that every item in the Bill has been
accepted indiscriminately by everyone.
They have analysed and examined the
provisions of the Bill, a number of
amendments were moved in the legis-
latures and about a hundred of them—
the exact number being ninety-seven—
were accepted. Of these ninety-seven,
very few are of major importance.
Three may be said to be so.
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The State of Hyderabad suggested by
B DArTOW majon;tl'r that Bombay and
Maharashtra should form one State.

Shri Gadgil (Poona Central): The
Congress Members did not vote; other-
wise, the majority would have been con-
siderable. -

Pandit G. B. Pant: Perhaps, and if
they had voted against, it may have
been defeated!

There was another proposal too which
was suggested in the Bombay Legisla-
ture: that the States of Gujarat, Maha-
rashtra and Bombay should not have
a common High Court, but that each of
these units should have a separate High
Court. I understand that the High
Court in Bombay itself holds a different
view. But whatever it be, that was one
of the amendments suggested. Some
other amendments were also p "
suggesting an increase in the number of
members of the Legislatures for some
of these States. Well, I thiok the more
the merrier. So, if a larger number is
considered to be necessary, we will have
occasion to set up a larger number of
candidates and we will have an oppor-
tunity of making selection of good men
for good jobs. But that has to be exa-
mined and then decisions will have to
be taken.

Then there were certain proposals for
the setting up of upper houses in some
States, such as Andhra; about Mahara-
shtra there were suggestions from cer-
tain quarters that Maharashtra State also
should have an upper house. But all
these questions will have to be consider-
ed by the Joint Committee. The Bill
makes provision not only for the read-
justment of boundaries but also for
other matters.

A number of new States are being
set up. The State of Madhya Pradesh,
which will perhaps be the biggest in
area hereafter, is to be formed accord-
ing to the provisions of this Bill. Telan-
gana and Andhra will form another big
State. The legislatures both of Telangana
gana and Andhra have suggested that
the name of the new State might be
Andhra Desa, instead of Andhra-Telan-
gana.

Dr. Lanka Sundaram: Is it Andhra
Desa or Andhra Pradesh?

Pandit G. B. Punt : Perhaps, the hon.
Member is right.
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Dr. Lanka Sundaram : I would like to
know from the Home Minister.

Pandit G. B. Pant : When he reminds
me I should accept his correction.

Dr. Lanka Sundaram : I just wanted
to know what exactly is the inion
iven to the Home Minister and what

e proposes to do.

Pandit G. B. Pant: It is either
‘Desh’ or ‘Pradesh’; but it is not
Pardesh!

Then the Bill makes also other pro-
posals which are essential. The members
of the existing legislatures belonging to
the parts which are transferred to other
States will now carry their membership
to the States to which their constituen-
cies are transferred. They will not cease
to be members; so, that is a matter of
gratification and also relief to those who
would otherwise have lost their place in
the legislatures. Some of these States
such as Coorg, with a population of only
two lakhs have a disproportionate num-
ber of members in the legislature. Per-
haps, they have one for a thousand.
But for the present we are not suggest-
ing any curtailment in number. We
have adopted the uniform rule that all
existing members will continue to be
members of the new States till the next
General Elections.

Then the new great State of Maha-
rashtra will be set up with Vidharba,
Marathwada and the Marathi-speaking
districts of Bombay State. It will be a
big State—perhaps, second or third
among the States of India. Then we
will have the new State of Gujarat con-
sisting of Saurashtra arnd other districts
which form part of the Bombay State.
We will have the big State of Mysore
which will now almost be double, not
only in area, but also perhaps in num-
bers. It will consist of Mysore and
of the Kannada-speaking districts of
Hyderabad and of Bombay State. So,
that too will be a big State.

Travancore-Cochin will now assume

e name of Kerala, and some of the
taluks in the South over which there was
considerable acute and sharp controversy
for a pretty long period will now be
transferred to Tamilnad, while Malabar
will be transferred from Madras to
Kerala, I regret that we have got no
legislature in Kerala today. The circum-
stances in which the step which involved
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the replacement of the legislature by the
President's rule was taken, the hon. Mem-
bers are acquainted with. But we never-
theless, have the full information about
the views of the Travancore-Cochin
legislature. The matter was discussed in
the legislature of Travancore-Cochin for
four days—from 21st to 24th November,
1955—and all questions concerning that
State were fully discussed. So we have
with us the views, opinions and sugges-
tions of every one of the 12 States
are affected by this Bill.

There is provision also for the con-
duct of business. It is expected and it
was our original programme that the
new States may be set up on the 1st of
October. However, the fulfilment of this
wish will depend on the co-operation of
the hon. Members of this House. I am
grateful to them for the way they have
dealt with this very controversial topic
so far. It is to be regretted that there
were some unfortunate incidents in the
early stages but that phase is gone. I
know that there is still anguish in some
hearts. We wish we could soothe and
cure them and remove any such feel-
ings. We have throughout been anxious
to do so and have revised our decisions
from time to time, but unfortunately we
have not succeeded.

Then, for the conduct of business, it
is necessary that these States should
have their finances when they come into
existence. So, the present Governors
and Rajpramukhs will certify the ex-
penditure that will be incurred by the
new States during the first three months
after their coming into existence. The
Joint Committee might consider whether
this period of three months is adequate
or whether it can be extended to six
months, so that the whole of the finan-
cial year can be covered. There will
be other points also which will have to
be considered by the Joint Committee.

The Bill also makes provision for the
allotment of funds for the division of
assets and liabilities. The general prin-
ciple that has been followed is briefly
and succinctly this: that so far as land
and things such as dues on lands are con-
cerned, the State to which the area is
transferred will have the benefit of them
Wwithout having to pay any compensa-
tion to anybody. So far as
Other assets, loans, and advances debts
due, etc., are concerned, these will have

_ 10 be taken into account. The Bill also
provides that the debts that are due to
the State of Bombay or of Hyderabad
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will be taken over by the Centre so that
the successor States may not be burden-
ed with heavy liabilities at the very out-
set. The new State will have to bear the
responsibility for these debts according
to the general principle which has been
laid down.

Provision has also been made for the
rotection of works, whether relating to
irrigation, electricity or the like. ere
is also some safeguard for ensuring the
proper appropriation and application of
the funds provided for development pur-
poses for the benefit of the areas for
which they are intended. Other provi-
sions have also been made so that the
persons living in the territories which
are being transferred to other areas may
have the benefit of institutions such as
medical, agriculture. veterinary colleges
and the like. They should not be put
to any difficulty immediately after the
transfer of certain areas to other States.
So far as care could be taken to see
that the new States were not handicap-
ped at the very outset, proper safeguards
have been provided, and provision has
been made in the Bill.

I might also say that the financial
allotments to be made, whether out of
the excise pool or the income-tax pool,
to the new States has also been taken
into consideration and the schedule gives
the shares that will fall to the lot of
the new States. That,.in a way, gives
in a nutshell the con‘ents of this Bill.

I do not think that I should dwell in
greater detail on the provisions of the
Bill. The whole matter will go to the
Joint Committee and all the suggestions
that will be made there will be given
full consideration, I hope, by the Com-
mittee, and the Government. An attempt
has been made to have a strong and re-
presentative Committee for dealing with
the proposals that are contained in the
Bill. I do not know if it is necessary
for me to remind hon. Members of the
duty that each one of us owes to the
country while we deal with matters
which concern the respective States. The
questions with which the Joint Com-
mittee will have to deal and those which
will still come for consideration in this
House have in the past engendered heat
and passion in some places and in cer-
tain places certain unfortunate incidents
also took place. But we all, I believe,
have learnt a lesson. I still feel per-
plexed when I hear that some sort of
demonstrations—or whatever other word
you might like to use—are still being
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carried in certain places by the name
of satyagraha. OQOurs is a democratic
country. We have been discussing these
matters everywhere. There has been
free scope for the expression of views.
Every section of opinion has had full
opportunities to help those who will have
to decide these matters finally with their
own assessment of the situation and
their own comments or criticisms.
So, we should stick to that method. Per-
haps the greatest need of the hour is
to concentrate on the restoration of good
feeling and the restoration not only of
calm and tranquility, but of mutual trust
and confidence. The feeling of neigh-
bourly comradeship and mutual reliance
on each other is what we need, so that
wherever any improvements are to be
made, thought might be given to them.
But, let us then be prepared to face the
future with faith and with hope.

The new second Five Year Plan is to
be launched shortly. We are hearing
grumblings and murmurings from places
which are not very far removed from
us. I was reading in the papers about a
certain manifesto in which the word
“jehad™ has been used. Qur country has
acquired a certain stature in the eyes of
the world. So, let us solve our problems
in a useful and becoming manner, so
that we might devote our energies to
constructive channels and not only raise
this great and ancient land to its full
stature and the status which it deserves
to occupy in the comity of nations, but

create such surroundinge, foster
such sentiments, develop such an atmos-
phere and environment in which every
citizen may rise to his full height and
everyone may feel the pride and the
glory of bein acmmufthuzreat
country of Indi

Shri S. S. More : Before you put the
motion to the House, may 1 raise a
point of order. with your permission?
My submission is that in this Bill cer-
tain territories are to be classified as
Union Territories. My submission is
that we are bound by the Constitution,
though we are sovereign within the
limits of the Constitution. The Consti-
tution, Article 3 in particular, gives this
Parliament power to alter the boundaries
of existing States or even to create new
States and non-Statc territory which has
been recognised by the Constitution is
Part D—Andaman and Nicobar Islands.
Now, some of the States.like Bombay
and some of the small islands are placed
in the category of Union Territories in
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this Bill. There is no such category
under the Ppresent Constitution, though
I do recognise that in the Constitution
Amendment Bill, an attempt has been
made to modify the Schedule and create
a different variety of temtory, which is
o be recognised as Union Territory. So,
ull that part of the Constitution is ac-
cepted by the House, it is not right to
make provision for such a territory.

Sir, 1 rely upon two previous rulings
given by yourself during the Fourth
Session. At page 10 of this brochure,
Decisions from the Chair, there is rul-
ing No. 5.

Mr. Speaker : What is the year?

Shri 8. S§. More: This refers to the
Fourth Session, 3rd August to 18th Sep-
tember, 1953. There was a Criminal
Law Amendment Bill in which there was
a clause to insert a new section: in
another Bill which was also dependent
on it, there was a reference to that sec-
tion I am quoting from page 11. The
Deputy Speaker observed as follows :

“It has been brought to my notice
by Mr. Ramaswamy that the inclu-
sion of section 165A here is a
little too premature. It is only just
now that this House passed and
made 165A a substantive offence.
The Council of States has yet
to pass it; it bas to receive the
assent of the President; then alone
will it become law. Till then I am
afraid this Bill has to stand over.”

In accepting this point of order, yoa
expressed yourself very str y. The
Deputy-Speaker observed as follows :

“After all, it is no good assuming
that this will be accepted by the
Council of States. Are we to pass
legislation which will become in-
fructuous? The President may not

assent to it—then there will not
section 165A."

When we were discussing the Estate
Duty Bill, under clause 30 of that Bill,
it was authorised that Parliament should
pass another law for the purpose of de-
ciding the rates. Simultaneously when
the Estate Duty Bill was under con-
sideration of the House a Bill purport-
ing to be authorised by this section was
introduced in this House and I had the
misfortune to raise a point of order to
seek a clarification from you. You said
that as long as that section did not be-
come part of an enactment validly pass-
ed, its authority could not be utilised for
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the purpose of introducing ano her Bill.
You also said that though the two Bills
could be considered to have been intro-
duced simuitaneously, the other Bill
would not be attended to unless this
particular  Bill was passed. This is
quoted as decision No. 6 in the same
brochure.

The Constitution Amendment Bill, if
passed by this House, if assented to by
the Council of States and if assented to
by the President, becomes part of the
Constitution. Only when it becomes part
‘of the Constitution, Union Territories
will be a valid classification. Till then
a measure which is trying to rely bﬁ
way of anticipation of passing of suc
a measure wiﬂ not be proper. I am
raising this as a technical objection,
though as a practical reality, I do under-
stand that this Bill will go through. But,
here we are concerned ‘with our follow-
ing as meticulously as possible the con-
stitutional provisions and limitations that
we have set on ourselves. I would
rather say that the Government should
give priority to that Bill, get it passed by
an enactment, keep it on our statute-
book and then under the authority of
that amended Constitution—I  say
amended Constitution and not an intro-
duced ‘Bill—we can proceed further and
see whether we want to create new
States_and some territories which do not
have the necessary characteristics of
States. This question of priority is a
very important- question. 1 want to
make it clear that I have not raised this

int for the purpose of putting hurdles
'?u? the way of the Government. I do
crealise the necessity of the expeditious
disposal of this particular measure. But,
if the Constitution raises certain objec-
tions, we must to remove those ob-
jections. It is no use leading for speed
when the Constitution is coming in our
way to stop our speed or progress. I
rely on he two ‘previous decisions which
You have given. We may very well ac-
~cept this principle, Let. the Constitution
:Amendment Bill be taken first. Let us
rmake an Act, under the authority of
:which this House will be competent to
create a territory like the Union terri-
-tory. These are my submissions.

Mr, Speaker : The hon. Minister.

Pandit G. B. Pant: I must confess
“that I have not been able to follow the
t;}ueetaon that has been raised by Shri
“More, '

[
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Pandit G. B. Pant: I have not been
able to follow him; it may be my fault,
but the fact remains that you and [ have
not been able to understand each other.
That fact is there.

Shri S. S. More : That is why we are
sitting on the Opposition.

Pandit G. B. Pant: But that is not
the only thing. Still, your heart may be
here. (Interruptions.)

There is a Bill which I have intro-
duced, which has now been placed on
the Table of the House, with regard to
which a motion of reference to a Joint
Committee has been made. If there is
any provision in it which this House
does not like to approve, it can throw
that out. If the Joint Committee thinks
that certain clauses should not be adopt-
ed, the Joint Committee will take deci-
sions to that effect. But, it is accepted
by Shri S. S. More that certain provi-
sions had to be made in the Constitution
Amendment Bill. Tbeg could not be
made in this Bill. We have made such
provisions in this Bill as could find a
place here. We have made provisions
which are more or less a counterpart
of these, in the other Bill. We placed
both of them on the Table here on one
and the same date. Immediately after
this Bill has been refered to a Joint
Committee, 1 propose to make a mo-
tion for reference of that Bill to a Joint
Committee. I do not know what other
method can be faasible or possible. 1
do not see what | am expected to do in
this matter,

Mr. Speaker : I have heard both sides.
I shall consider this matter. Discussion
m:ﬁ go on. [ will put the motion for-
mally to the House,

"Shrimati Ammu Swaminadhan (Dindi-
gul) ? What has happened to my amend-
ment

Pandit G. B. Pant: May I, Sir, with
your permission.;.. " !

Mr. Speaker: The hon. Member has
been for long a Member of Parliament.
Afier the motion is put, the hon. Mem-
ber may move the amendment unless the
amendment is moved by the Govern-
ment itself.

Pandit G. B. Pant: I am taking the
earliest moment to adopt your amend-
ment as mine. I suggest. ...

‘Shrimati Ammo Swaminadhan: I
have made changes-in the names. .
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Pandit G. B. Pant: | beg to move :

That in the motion—

(i) for “consisting of 45 members; 30
{from this House and 15 members from
Rajya Sabha” substitute

“consisting of 51 members; 34 from
this House and 17 members from Rajya
Sabha™; and

(ii) after serial No. 30, add—

“31 Dr, Lanka Sundaram

32. Shri Tek Chand

33. Dr. N. M. Jaisoorya

34. Shrimati Ammu Swaminadhan".

Mr. Speaker : I will place before the
" House the motion as amended.

Motion moved :

“That the Bill to provide for the
reorganisation of the States of India
and for matters connected there-
with be referred to a Joint Com-
mittee of the Houses consisting of
51 members, 34 from this House,
namely, Shri U. Srinivasa Malliah,
Shri H. V. Pataskar, Shri A, M.
Thomas, Shri R. Venkataraman,
Shri S. R. Rane, Shri B. G. Mehta,
Shri Basanta Kumar Das, Dr. Ram
Subhag Singh, Shri V. N. Tivary,

Shri Dev ta Borooah, Shri S.
Nijalingappa, Shri S. K. Patll Shri

riman ggarayan, Shri G. S. Alte-
kar, Shri G. B. Khedkar, Shri
Radha Charan Sharma, Shri Gur-
mukh Singh Musafir, Shri Ram
Pratap Garg, Shri Bhawanji A.
Khimji, Shri P. Ramaswamy, Shri
B. N. Datar, Shri Anandchand, Shri
Frank Anthony, Shri P. T. Pun-
noose, Shri K. K. Basu, Shri J. B.

Sarangadhar Das, Shri N. C, Chat-
terjee, Shri .!upal Sin . Lanka
Sundaram, Shn Tek , Dr. N.

M. Jaisoorya, and Shrimati Ammu
Swaminadhan and 17 members
from Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make a
report to this House by the 14th
May, 1956;

that in other respects the Rules
of Procedure of this House
to Parliamentary Committees wi
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apply such variations and modifica-
cations as the Speaker may make;
and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Commiitee and
communicate to this House the
names of members to be appointed
by Rajya Sabha to the Joint Com-
mittee.”

: In the list read out by
the Hom: inister, the name of Shri
Nijalingappa was there. I want to know
whether it is there or not.

Mr. Speaker: Shri Nijalingappa’s
is also there. This motion including
Shri Nijalingappa's name is before the
House.

Shri H. N. Mukerjee (Calcutta
North East): Mr. Speaker, thanks to
technicality and the Government'’s predi-
lection for punigg its foot into it, the
atmosphere of today's debate has been
somewhat disturbed already. But, sel-
dom have we in this House been called
upon to consider legislation of similar
moment. This is legislation of a sort
for which our people have hungered and
thirsted. But, this Bill comes before us
with a kind of strange and characterstic
irony, for Government has done its best
to make a mess where there nged not
have been one and certain incredibly
graceless, preverse, anti-people acts of
omission and commission have spoiled
Ln]gcly a measure which everybody was

too ready and willing to welcome.
Perhaps some of the damage may, if
Government relents, be repaired in the
Joint Committee to which this Bill is to
be referred. But, as things stand today,
much of the wrong done to our peop[:
by the Government's handling of this
measure will not, T fear, be rectified.

1 heard the Home Minister tellin m
in his opening speech that m rega
certain matters, he is to t.nl:e
decisions in con!orrmty w‘nlh wishes
of the people. I take it, even though
he did not positively aver it in that
way, that that was his intention. Be-
cause, when, in regard to the question
of .the so-called union or merger or ama-
lgamation—whatever way you call it, the
stink is the same—of West Bengal and
Bihar—amalgamation is the expression
used by the Minister in the Statement
of Objects and reasons—a question was
asked from this side of the House if
the wishes of the people were going to
be consulted in that matter, the Home



Minister answered yes, but the peo‘ple
are not tantamount to members of a
particular party. [ shall deal with this
matter in some detail a little later. But
1 do wish to pin the Home Minister
down to this formulation. Every-
body would grant that people does
not mean members or supporters of
a particular political party whether
it is the Congress Party or any
other Party. But, if the wishes of the
people are really to be consulted in re-
gard to the question of what the Home
Minister calls the amalgamation of
Bihar and West Bengal, then, surely this
suggestion should be dropped at once
without ceremony and an announcement
to that effect should be made by the
Home Minister straightaway.

I am inclined to be very charitable to
the Home Minister and I am prepared
to concede that he is, like the Prime
Minister, certainly wedded to truth and
non-violence. But, I suppose, like many
wedded couples, they often live apart.
As far as this is concerned, what he has
said has nothing to do either with truth
or with any other principles which are so
often paraded. e Home Minister’s
Statement of Objects and Reasons is a
very politely expressed study in political
guide. As is the fashion with people in
power today, the principles of linguistic
redistribution of States, which at one
time was zealously advocated as a pri-
mary factor, is obliquely and parenthe-
tically referred to only to be dismissed
in favour of what is called a more ratio-
nal basis of reorganisation. This so-
called rational basis has led him to pit-
falls which are so numerous in this Bill.
It has been said over and over again,
but it bears re-telling that right vp to
their being piw.hforged in 1947 into
positions of power, and even up to the
time of the last general elections, the
Congress made no secret of its support
to the linguistic principle.

In 1928, the Nehru report averred
that the main considerations in the mat-
ter of redistribution of provinces must
necessarily be the wishes of the people
and the linguistic unity of the area con-
cemed, point cannot be put better
than by quoting the words of the report
itself, this presumably ancient document,
which says:

. “A democracy must be well-
informed and must be able to
understand and follow blic
affairs in order to take an effective
part in them. Hence it becomes
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most desirable for provinces to be
regrouped on a linguistic basis.
Language, as a rule, corresponds
to a special variety of culture,
tradition and literature. In a lin-
guistic area, all these factors will
help the general progress of the
province.”

Nearly three decades have passed
since that report, but its formulation on
this point remains indubitably valid.
Those who prate very importantly today
and talk of what they choose to call
the evils of linguism, are slanderers of
our people.

India is, as our Constitution says, a
Union of States, not conflicting or war-
ring States which have come together,
which have agreed to some terms, but
States firmly and fundamentally akin,
their unity shining in despite of certain
diversities, and their culture a beautiful
and multi-coloured mosaic, which if you
break a piece here or crack and scratch
a piece there, will damage it dreadfully.
The unity of India, and our solidarity
that is with our people a kind of catego-
rical imperative. That is the first charge
on our patriotism. But that unity will
be consolidated and safeguarded as the
apple of our eye, when the people are
assured that exce when insuperable
conditions and difficulties supervene, ex-
cept in those circumstances, linguistic
States will be set up as a matter of
course. Now, in so far as this Bill be-
fore us helps this process, it is welcome.
But in so far as it hinders, it should be
changed, and I ht;rpe that in the Joint

Committee, some drastic alterations are
made.

There is no hesitation on my to
welcome the abolition of the o of
Rajpramukh, or the removal of the dis-
tinction between Part A, Part B and
Part C States. We certainly welcome
the formation of States like Kerala and
Mysore, and the other linguistic States
that are coming into being. Still, I wish
here to put in a caveat. Why call it
Mysore? Why not Karnatak? Why
again, in the case of Andhra call nt
Andhra Telangana? Why not call
it simply Andhra? If Vishalandhra
smacks of something like chauvinism—
it does not perhaps really, but if it does,
if it is suspected to be so—why not
merely it Andhra? Again in the
case of Madras State, the city of Madras
is there. But why not call the State the
Tami| Nad? There is no reason for us
to be shame-faced about it, except on
the supposition that we do not like the
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linguistic principle. We may like it; our
people may want us to like it, but the
administration requires that we rather
keep mum about the linguistic principle.

In regard to the zonal councils, which
have been sought to be set up, I feel that
this is a matter. which should be gone
into very critically by the Joint Com-
mittee. The establishment of zonal coun-
cils by itself cannot be a way out of
the difficulties of tackling common pro-
blems or even mutual disputes between
States. For example, in spite of the
fact that Punjab and Delhi are in one
zonal council, namely the Northern
‘Council, whereas the UP is in the Cen-
‘tral zone, there are perhaps more pro-
blems to be solved, and common inte-
Tests to be pursued, between Punjab,
Delhi and Uttar Pradesh than between
Punjab and Jammu and Kashmir, or
say, Rajasthan and Himachal Pradesh in
the same zone. Similarly, there are per-
haps more common problems between
‘Andhra, Maharastra and Karmnataka
than between Andhra and Kerala or
Tamil Nad. Therefore, the establish-
ment of these zonal councils is not the
teal guarantee for the speedy settlement
of mutual problems or disputes. -

A solution for that lies in an inte-
grated approach to the guestion of eco-
nomic development of India. That is
.why my feeling is that the zonal coun-
cils can be permitted, provided their
constitution is changed, provided a de-
mocratic character is injected into these
councils, and at the same time, the zonal
councils should have only social plan-
ning and economic planning to think
about. Otherwise, we feel that unless
we change the composition of these
-zonal councils in a democratic direction,
.and unless we make it certain that deci-
sions will not be taken by majority vote,
but that it would be a consultative ap-
paratus which would lead to an under-
standing of what ought to be done, these
zonal councils might be the thin end of
the wedge for the introduction of cer-
tain administrative units which may be,
Govt. have in mind. That is why per-
haps Government are so very much
-against the idea of lingustic States. In
regard to this, I find that in the Mad-
1as Legislative Assembly, an hon. Minis-
4er initiating the debate on the  Bill
spoke on the zonal councils in these
terms. He said :

“If these zonal councils function

rly, then we may perhaps
ral::l:eog assess the value of these
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councils and examine whether fur-
ther powers should be given, and if
so, what further steps should be
taken.”

Therefore, the danger of efforts being
made to transform the zonal councils in
to mergers through the back-deor should
be spotlighted, and that should be con-
sidered very carefully by the Joint Com-
mittee. 1 hope that if that considera-
tion is made, the whole character of the
zonal councils would be changed in the
right kind of direction.

Now, I have no time to refer to the
many points of omission and of com-
mission, which Government have done
mischievously in regard to this Bill, but
leaving the case of gombay to be argued
by people who know it very much better
than I do, I would merely say that the
demand for the inclusion of Bombay in
Maharashtra is absolutely without a
doubt a genuine, popular, democratic de-
mand, and that the provision in regard
to Bombay as formulated in this Bill
can have only one objective, and that is
to keep this as commercial capital of
India, as some people have taken to
describe it. These elements have got to
be pandered to very carefully by the
Congress, particularly on the eve of the
general election, when specially the
present-day Chief Minister of the Bom-
bay State is treasurer of the Congress
Party, with responsibilties which appear
to be perhaps somewhat overwhelming
in view of the general elections to come.

This demand of the people regarding
the inclusion of Bombay in Maharashtra
has been resisted in a most thoughtless
fashion by Government, and Bombay,
even now, bleeds in silent agony. But I
leave Bombay's case to be argued by
those who are more capable of doi
so. 1 only want to say that in re
to Bombay, justice has not been e
at all. On the contrary, there is a kind
of machination behind whatever is sug-
gested about the future of Bombay.

Now, I shall refer to one other im-
portant matter. I am sure that the time
.at my disposal will not be adequate to
discuss with any kind of adequacy the
very many points which occur to me
at the moment, but I shall confine my-
self to the question of the States in the
north-east of India, particularly West
Bengal, Bihar and Orissa.

I do not understand why the case of
Orissa’ has been complet forgotten,
overborne and discarded, however you
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wish to put it. Is it only because the
people of Orissa are poor? But, at the
same time, they have shown their spirit,
they have shown that in spite of the
power and pomp of the Congress Party,
there is in that Statc a movement which
is germinating into a tremendous power.
But the claims of Orissa in regard to
areas like Saraikella and Kharswan have
simply been ignored altogether.

Then again, in regard to the questions
pending between West Bengal and Bihar,
the whole story is so sordid that some
kind of explanation has to come from
Government in regard to it. Between
West Bengal and Bihar, there were cer-
1ain controversies—right or wrong is a
different proposition. We had gone over
that matter once before, and I do not
want to repeat myself. But as far as
the States Reorganisation Commission
was concerned, it reached certain con-
clusions; right or wrong, it reached
those conclusions. Some of us thought
they were wrong because they had not
taken into consideration certain other
genuine demands of West Bengal. Then
after that, we got the Government's de-
cision on the States Reorganisation
Commission's Report. That decision
was even worse because it truncated
the award which was made by the
Commission. But in any case, the Gov-
eroment made a certain announcement
about the impending transfer of certain
areas from Bihar to West Bengal. And
suddenly, from out of the blue, there
comes a notion of the merger between
the two States. After that, as I said
earlier, it has been described as a union,
and then the Home Minister says it is
going to be an amalgamation. But, more
or less, they amount to the same thing.

In the draft proposals regarding the
Bill which were circulated by Govern-
ment a month ago, there is a preface,
and in that preface, it is said:

“that in view of the proposals for
the union of the two Elatn. which
is now under active consideration,
no provision has been made in the
draft Bill in regard to territorial ad-
justments between the States of
Bihar and West Bengal. A

rate Bill will be introduced in

t ‘course to implement the docwnn
"'\swu]uchnmay be taken about these

The Home Minister has repeated this
same thing again. But what we feel is
this: for sometime now, there has been
carried on in the country a propaganda
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through a servile Press that a very large
section of the people in West Bengal
are in favour of the union. That is com-
pletely false; that is so much abracada:
bra. At the moment, there is going on
in Calcutta, a campaign for the election
to this House, in the place of the late
lamented Shri Meghnad Saha. I was
there in Calcutta till only the other day
and I can say, and I can challenge the
Home Minister to wait for a few days
and to find out how the people v

how the people in a constituency where
nearly 40 per cent. of the electors are
non-Bengalis, vote. I want him to wait
for a few days. .

Pandit G. B. Pant : [ am prepared to
wait even without a challenge.

Shri H. N. Mukerjee : In  Calcutra
as well as in other parts West Bengal
there has been going on a campaign.
There were two hartals all over West
Bengal, and particularly in the Calcutta
region, which has the largest, numeri-
cally largest, concentration of Hindi-
speakmg people anywhere in India. And ,

these two hartals were bigger hartals
than any hartal held in India in the best
days of the Gandhi age. 1 know Con-
gressmen have come to me in this
House and told me how they felt proud
that in today's conditions in Calcufta, a
hartal of this kind could be held succes-
fully, non-violently, peacefully. For
weeks now, satyagraha is going on, and
I find in the pa rs dated the 16th
April, that up to the 12th April, a total
of 7,548 demonstrators were arrested
in West Bengal in connection with the
movement to protest against the West
Bengal-Bihar merger proposals.

_[MR, DEPUTY-SPEAKER in the Chair]

. Now, this satyagraha is also conduc-
ted on the mos$t unexceptionable lines.
I know the Prime Minister goes out of
his way from tim= to time—only" too
often—to say that this is a kind of coer
cion ' of the administration. What is
sauce for the pander is not sauce for
the goose! This kind of discriminatory
approach to the people's problems, this
kind of failure to try to realise what is
at the back of the people’s minds, is

symptomatic of the' character of this ad-
ministration which, in spite of certain

good thi done—good things
with vuu']nlf]:ﬁs evcry%ody is willing to col-
laborate—demarcates itself away from
the people, is afraid of the people all
the time, is afraid of the people’s con-
sistent co-operation in the reconstruc-
tion of the country. And that is why



6099 States Reerganisation Bill

[Shri H. N. Mukerjee]

when the people practice this kind of
satyagraha in the most peaceful man-
ner imaginable, the news of the satya-
graha is blacked out in the all-India
papers, as far as I can make out, and
then we are told, “You are trying to
go:rce us”. What are we supposed to
o?

I remember the Prime Minister was
here on the day before the Calcutta har-
tal on the 24th February. He was
speaking on the 23rd February. Shrimati
Renu Chakravartty asked him a ques-
tion, and he made a cheap jibe at us
and said, “Tomorrow, we sg 1 find out
in Calcutta. You know more about
how hartals are done in Calcutta”, that
is to say, buses are burnt, trams are
broken and all kinds of enormities pra-
ctised. And when the hartal continu-
ed, not in the Delhi fashion where when
we had a bartal against the Goa inci-
dents buses were running all over the
place in the Capital—I was amazed to
see why—but in Calcutta till midnight

' everything was dead in a region which
ran for miles, and miles, when that har-
tal happened, not a ripple was caused
in the dovecots which prevail in this
place. That shows the kind of detach-
ment from the people that prevails here.

Any number of municipal elections
have been held in West Bengal—at least
ten—and in all those municipal elec-
tions, the Congress has been floored, in
some of them, the Congress has not
dared to appear, just as in the case of
Bombay, Congress does not dare to put
wp its candidates for the bye-elections.
In regard to the Calcutta Corporation,
which is a queer body, with a very limit-
ed franchise, which is possibly uncons-
titutional,—because few people
have the right to vete for the Calcutta
Corporation  elections—the  elections
were due this year, and Dr. Roy had
said late in Februvary, or perhaps in
March, that the elections would be held
~—they would nmedbe postponed.  But
they were postponed in spite of the open
challenge given by all non-Congress
parties in Calcutta and all over West
Bengal that these elections would be
an acid test. Those elections were post-
poned.

Today from Bihar, the Lok Sevak
Sangh, founded by Nibaran Chandra
Das Gupta—I do not see my friend,
Shri Satya WNarayan Sinha here; he
knows more about Nibaran Das Gupta
and his chargcter—this Sangh under
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Atul Chandra Ghosh—not, thank God,
our colourful colleague Shri Arulya
Ghosh, who sometimes opens his mouth
in this House—under Atul Chandra
Ghosh, the Lok Sevak Sangh is conduct-
ing a trek—he is 79 years of age—from
Manbhum to Calcutta in order to pra-
ctise satyagraha there. If you go and
ask the greatest Gandhi-ites who are liv-
ing, about Atul Chandra Ghosh—not,
fortunately, I say again Atulya Ghosh—
they would know who he is; and he is
going with a lot of his own people in
order to tell them how this merger pro-
posal is going to do harm to everybody,
and how the restoration to West Bengal
of those areas which indubitably belong
to her by linguistic right is the only and
proper solution of this problem. All
this is going on and we are being given
homilies about peace and non-violence.
Go to Calcutta and see how this move-
ment is being conducted. Every day,
every afternoon, crowds of people are
going to jail. People are enthused. Every
day, day after day, rain or shine, it
%):u on and people are going to jail.

is movement is being conducted. You
go and see the election campaign and
you will see how they are responding to
this idea. Why, in that case, if you have
a two-pennyworth of consideration for
the people’s desire, are you going to
make this imposition on Calcutta? This
is political blackmail; I call it dishonesty
of the worst water when Government
comes forward and tells Parliament that
it has got ready the a tus for in-
troducing a separate Bill for the purpose
of the amalgamation of West Bengal and
Bihar. But Government has not the

ts to say on the 16th March—I think
t was on that date—when the Prime
Minister made certain announcements,
or it was earlier?

An Hon, Member : January.

Shri H. N, Mukerjee : The Prime
Minister made certain announcements.
Certain definite s were made
about the boundaries of West Bengal
and Bihar, and these proposals have been
forgotten or withdrawn. How this hap-
pened, 1 do not know.

2 P.M.

I have got here a copy of the Amrita
Bazar Patrika, a stridently Congress
Iourna.l, which brings out with big head-
ines whatever Shri Atulya Ghosh has

to say. This Amrita Bazar Patrika,
m its Calcutta edition of the 19th April,
sgys that Maulana Abul Kalam Azad,
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one of the triumvirate which rules this
country, Maulana Abul Kalam Azad, a
member of the Congress sub-committee
on the S.R.C. Report had, in a special
interview, categorically stated that the
recommended areas for transfer 1o West
Bengal should come under the West
Bengal region of the Bengal-Bihar union.
Earlier, in a Press Conference, the
Maulana had said that the union propo-
sal was not an alternative to boundary
adjustment. He also said in that Press
Conference that in case the union pro-

posal did not materialise, the decision of ~

the Central Government for transferrin,
the recommended areas tp Bengal wouls
stand. [ would say that if Dr. Roy was
here and if he was really to speak his
own mind, he would tell the Maulana—

7% T aE A% feramar ?

what is all this, reminiscent of Delhi ka
laddu ?

feesft #1 agg o @ ag q=ET,
A T W@ ag | Tgarar

What is the point of all this? Why
mislead people? Why not come forward
and say, “we have got ready two alter-
native sets of goposa]s to be incorpo-
mlz:; into this Bill before this session is
out”

I think my hon. friend, Shri Basu put

a question—I was not here in Delhi at
that time—to the Home Minister as to
whether it would be done this session,
and he gave evasive answers. 1 do not
want him to give an answer now. But,
let him please, for Heaven's sake, think
of the matter; let him just ask himself
why he should be treating the people in
that rt of the country so shabbily. It
because you think that Dr. B. C.

ll.t:lge ;: on the top of the world? But

I remember that in September 1953,
when there was a discussion in this
House on the circumstances lea to
the death of Dr. Shyama Prasad

keerjee in Kashmir, I had occasion to
say about Dr. Roy, that, while he was
a very eminent doctor, politically he was
an imbecile. 1 repeat it. Depending upon
the position of this person, the presum-
ed, supposed and imagin. ;:?r posnuon of

this person in West Ben ed
ducks and drakes with the Imn]:h 4
the psople there.

I am sorry I have to mcmmhe

whatever I have to say in
West Bengal—I had lots to say aboul
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other areas like the Punjab, Bombay,
Orissa and Hyderabad, because I do not
want to give an impression that | am a
chauvinist Bengali; I am nothing of that
sort,—but [ want to say this.

Pandit Thakur Das Bhargava (Gur-
gaon): May I ask whether it is parlia-
mentary to speak of a person as an im-
becile when he is not here to defend
himself?

- An Hon. Member: He is here. (In

terruption.)

Mr. Deputy-Speaker : That should not
be settled among the Members them-
selves.

Shri H. N. Mukerjee: I do not say
this as a Bengali chauvinist. But I refer
to this only as an instance of the callous,
antj-people attitude of the Government
and also as an instance which illustrates
how Government is afraid of West Ben-
gal remaining as West Bengal, unhinder-
ed by the majority of Bihar, West Ben-
ﬁal remaining as a bastion of militant

ghters for the reconstruction of our
country according to the socialist pat-
tern—which Congress also parades to-
day. It is only because you are afraid
of the people’s movement in West Ben-
gal that you are taking these measures.
It is only because you have Jearnt
your lesson from the hartal in
West Bengal. 1 repeat—it is in
the largest single concentration of
Hindi-speaking people anywhere in
India—that js, Greater Calcutta—that
hartal was declared twice. Did it hap-
pen because the Biharis just succumbed
to the coercion of the Bengalis? I have
friends among the Biharis. If the Biha-
ris wanted to resist, they would have
done it; but they kept together to the
slogan Bengali Bihari Bhai, Bhai. We
want Bihar also to be h . We do not
want the united, me West Bengal-
Bihar to be a jumping ground for poli-
umanx.—powcr‘hun;ry pdmclm——trv
ing to take advantage of this intrigue
here or that intrigue there. We do
not want that. We do want the people
in Bihar as well as in West Bengal to
go ahead. And, that is why I said that
this is the symptom of the character of
Government and this is the kind of
thread running through this Bill. Why
this distrust of the people? That is
why I do not know whether I shall laugh
or I shall cry, when the Prime Minis-
ter talks as he talked only the day be-
fore yesterday about emotional integra-
tion. Of course, we want emotional
integration.
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But, how is that emotional inlegration
going to happen? We are all Indians :
we have no doubt it. We thrilled when
the Home Minister spoke of “this great
country of India”. We know that the
Himalayas are there as
feqa: ofgsar 53 wrodsw

“like the backbone of the world"”. We do
not want the backbone of our people to
be crushed and mangled and battered.
We want the people in different parts of
our country, who speak different lan-
guages but who, at the same time, share
mn the great totality, in the great entity
which 1s the culture of India, to live
together happily on equal terms of
friendship and co-operation. We rely
on the Central Government to obliterate
difficulties between the States when they
arise. That is why the Central Govern-
ment is given the charge of planning. It
is argu that the refugee problem
would be solved if Bihar and West Ben-
gal were combined; it is so much moon-
shine and nonsense. Bihar has no land
to spare. It is only in the Adivasi area,
where other people cannot go, that there
is some land.

I have here some documents which 1
once passed on to Shri Ajit Prasad Jain,
when he was Minister of Rehabilitation
and I think 1 showed these documents
also to Shri Mehr Chand Khanna, to
show how the present rulers of Bihar,
particularly the Minister called Shri
Krishna Ballabh Sahai, feel. Here is a
photostat copy of a letter which he sent
to an organisation called the Colonisa-
tion Society of India, which offered to
800 Bengali families land for settle-
ment in Bihar without any kind of
trouble or difficulty. This was resisted
and opposed by the Bihar Minister only
because he is one of the ruling clique of
Bihar and he did not like the idea of
Bengalis settling in that part of the coun-
try. Here, we find the statistics showing
that so many hundreds of thousands of
acres are there in Bihar, Madhya Pra-
desh, Karnataka and Hyderabad. Out
of that Bihar has a share of 12,000 atres
and that is not reclaimed. We t
blame Bihar (Inferruption). I can say
this that Bihar has no land and, there-
fore, the problem of refugee rehabilita-
tion

Shri M. P. Mishra (Monghyr North-
West): Will the hon. Member. ...

Mr. Deputy-Speaker : The hon. Mem-
ber is not giving in. .
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- Shri M. P. Mishra : I only want the
letter to be placed on the Table of the
House; he referred to the letter of the
Minister,

Mr. Deputy-Speaker: Has the hon.
Member any objection to the letter being
placed on the Table of the House?

Shri H. N. Mukerjee: 1 am pre-
pared if you direct me to lay it on the
Table of this House. This 1s a photo-
stat copy of the letter written by Shri
Krishna Ballabh Sahai to the Secretary
of the Colonisation Society of India, in
Mecluskieganj. The photostat copy of
the letter had already been sent by my-
self to Government in 1953—to Shri
Ajit Prasad Jain. If you direct me I
shall take this out of my file.

Mr. Deputy-Speaker: I think it can
be plaol:edp on the Table ([Placed in
Library, See No. §5-160|56).

Shri H. N. Mukerjee: 1 was only
trying to be fair to Bihar. I do not wish
to say that arguments like the possible
solution of the r:fugo: problem by mer-
ger are advanced deliberately in order
to mislead the ignorant population of
both Bihar and West Bengal. It is not
to hurt Bihar that I was saying this. I
was only saying this that it is necessary
to realise that there must be linguistic
States. That is why I feel that there are
some lacunae, that there are some de-
fects and deficiencies in the Bill. I do
not have the illusion that all these defi-
ciencies will be corrected in the Joint
Select Committee but I wish that they
are rectified as much as possible. I do
wish to conclude by expressing a hope
that when the Bill comes back to us
again, we shall find it in a very much
better shape than it is here at the mo-
ment.

& Wto ofto Tuiw (T77) :  SuTeEW
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Mr. Deputy-Speaker: Shri Rama-
nanda Tirtha. Now, I would request
the hon. Members from Bombay not to
make an attempt to catch my eye, to-
day.

Shri Nand Lal Sharma (Sikar): Is
there any zonal distribution ?

Mr. Deputy-Speaker: I have only
said this. I have advised them not to
make an attempt. Is there any objec-
tion?

Shri Nand Lal Sharma : Is there any
distribution of time?

Pandit Thakur.Das Bhargava: What
is the harm? Time may have to be dis-
tributed zonewise also.

Mr. Deputy-Speaker : I must be frank.
I do not propose to call Members from
Bombay today. Time may also have Lo
be allotted so far as this Bill is concern-
ed; there is no harm.

Shri Feroze Gandhi (Pratapgarh
Distt.—west cum Rae Bareli Distt.
—East): But there are some Members
who would like to speak on Bombay,
but who do not belong to Bombay. Can
they speak today ?

Mr. Deputy-Speaker: Certainly. I
cannot prevent that. Every hon. Mem-
ber has got a right to discuss the whole
Bill. I have only asked Members com-
ing from Bombay not to try to catch my
eye today.

. Swami Ramananda Tirtha (Gulberga):
Mr. Deputy-Speaker, we are discussing
one of the most important Bills in the
course of these three days. This Bill is
going to change the shape of India. It
will also determine the cohesion and the
depth of the democratic life of this great
Republic. 1, therefore, attach the great-
est importance to the provisions made in
this Bill and would deal with them as
best as I can with all the restraint and
responsibility that should be attached
o 1t

There are certain provisions in  this
Bill to which I cannot conscientiously
agree. There are others which every one
of us would commend. 1 would leave
some important aspects of the Bill to
the latter part of my speech, but some
of the minor points I would like to deal
with in the first instance.

3—93 Lok Sabha.
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At the very outset, let me congratu-
late the members of the Hyderabad
Assembly for having unanimously and
unitedly dealt with all the problems that
affected them in the wake of disintegra-
tion of Hyderabad. I would plead with
the members of the Select Committee
and with the Members of this hon.
House, that they accept the change in
the name of Andhra-Telangana into
Andhra Pradesh, which has been unani-
mously advocated by the Hyderabad
Assembly and also by the Andhra
Assembly. [ also take this opportunity
to congratulate my friends, who at one
time advocated the idea of a separate
Telangana, for having fallen in line with
the popular aspirations of the people
and would, even at this stage, urge them
not to stand on prestige and insist on
the name of Telugu Pradesh. That
would amount to betraying the small-
ness of the mind.

There is another point which I would
like to make here. 1 do not know why
the name of Mysore is being continued
for this new State. Why not Karnatak?
It is better name. It can inspire better
and greater hopes and will aps
deepen the democratic sense of peo-
ple of that region if this name is given
to it.

Shri M. S. Gurupadaswamy (My-

sore): You want it to be named Kar-
natak?

Swami Ramananda Tirtha: Yes. There
is one thing which is amazing in regard
to this Mysore State. I hardly refer to
any personalities, but in discussions we
have to refer to certain persons. The
present Chief Minister of Mysore State
was enthusiastic about the bilingual
State of Karnatak. Well, 1 would only
with him that this is not the stage when
these ideas have to be imported into the
minds of the people. There is a pro-
posal for consideration which has been
a by the Mysore Assembly  and,
in the fullness of time, if the people of
two or three States so desire they can
come together. Nobody in this demo-
cracy is going to be prevented from
amalgamating, merging or coalescing.

At the same time, it is necessary that,
when vast areas from one State are being
transferred or merged into other States,
you create a sense of secunty you create
a sense of ‘no-dislocation’ amongst
people of those areas so far as e.wr—
vices are concerned. I take strong objec-
tion to the statement made by the Chief

Minister of Mysore, when he says that
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the service conditions of those areas,
which are being merged in the present
Mysore State, cannot be guaranteed to
the people transferred. Here is a pro-
vision in this Bill which guarantees the
service conditions of the people who are
in the administration, and no Chief
Minister, howsoever highly placed, can
change the provisions in the draft Bill,
unless this august House agrees to do so.
Sir, 1 would like, on behalf of the
House, if the House permits me, to re-
assure the service personnel that in the
new dispensation the service conditions
will not be affected unless the succes-
sor State Legislatures decide so or the
President agrees to do that.

Shri M. §. G amy: You
want uniformity in conditions?

Swami Ramananda Tirtha: Yes.

Then there is a small matter in re-
gard to Karnatak. As one belonging
to a composite State, I have to plead
with the House: “Please retain the
headquarters of Bidar District in the

Bidar City”. In the present decision
Bidar District is being completely
wiped off. That would affect the

life of the people of that district very
greatly. The Hyderabad Assembly has
unanimously suggested an amendment
that Bidar District consisting of four
talukas should be retained as it is and
in the next phase, when Karnatak or
Mysore State is formed, district reorga-
pisations may be again undertaken and
certain parts from Gulbarga District
may be added to it. It is very neces-
sary. I draw the attention of the mem-
bers of the Select Committee to this
urgent need of the people of that area.

There are border disputes here, there
and everywhere; some may be genuine,
some may not be genuine. The enthu-
siasts of a particular region may be
very keen about certain parts. 1 do mot
want to go into the merits and demerits
of those claims, but I would urge upon
this House to make a provision in this
Bill, which I do not find so far, for the
appointment of a Boundary Commis-
sion or Commissions, so that all these
border disputes should be amicably
settled and whatever decisions are
reached by those Commissions should
be accepted by all concerned.

So far as the safeguards to the
linguistic minorities are concerned, I
would pleud one thing. It is of the ut-
most necessity that a sense of security
created, fostered in the minds of
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lingnistic minorities in every State. No
State is going to be created where there
is no linguistic minority. Let us reas-
sure them that in all the stages of evolu-
tion, as citizens of that particular area
they will get egual opportunities and
no domination of the linguistic majority
will be tolerated or allowed. That is a
very great responsibility devolving upon
us all. I am not enthusiastic about the
Regional Councils. It is—if 1 may use
that expression—a hideous proposal. 1
can understand Regional Councils in re-
gard to Punjab because conditions and
circumstances and the problems there
are different. 1 do not understand the
Regional Councils for Telangana or a
Regional Council for any other State.
Why this disintegrating force again?
Regional Councils in the context of the
Punjab are understandable, justifiable
and necessary. I fully support that idea.
But this idea of Regional Councils per-
taining to every region, to every new
State, is going to cut at the root of the
proper integration of these different re-
gions into a single State. 1 would, there-
fore, urge upon the House not to ex-
tend these provisions to any other
new State, That is all I have to say in
this regard.

In regard to the safeguards about the
linguistic minorities, I have to say one
point more. The other Bill—The Con-
stitution (Ninth Amendment) Bill—has
stated that the primary education will
be guaranteed to be imparted in the

mother-ton, of the particular section,
but there is no provision for higher
education. I would suggest a small

amendment for the consideration of the
Members of the Joint Committee. If
any private endeavour or enterprise
comes forward to impart higher educa-
tion in the mother-ton, of the area
concerned, necessary financial grants
and legal recognition should be accord-
ed to them. It would be difficult for the
State to take the whole responsibility
of imparting instructions in the mother-
tongue of the minorities through all
stages. But, if the minority sections
themselves come forward to shoulder
those responsibilities, they should be
permitted to do so and they should be
encouraged and assisted.

Lastly, I come to the question of
Bombay. I know that this question has
agitated the minds of many of wus in-
cluding myself. Arguments have been
advanced; they have been heard pati-
ently and necessary thought has n
given to them. Even then the agony is
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there as the Home Minister himself will live and die as friends and
said. From the utterances of the Prime brothers. I have no doubt about
Minister from time to time we feel—at thatt Whyv make this question of

least that feeling has dawned upon me
—that in regard to the decision about
the city of Bombay, justice has not
been done. I think that inkling, that
lurking idea, is in the mind of the
Prime Minister, I appreciate it. ]
would only say that if this House feels
the Maharashtrians’ claim for Bombay
is just, do not deny justice. If it is un-
just, say so.

Shri M. S. Gurupadaswamy: Who is
to decide it?

Swami Ramananda Tirtha: When you
say that geographically Bombay city is
surrounded by Maharashtra, when you
say that it may be considered to be a
part of Maharashtra, then I say, “why
deny the merger of Bombay city into
Maharashtra?” One day that idea will
come true. 1 take this last vpportunity
of making an appeal to the good sense
of all the Memﬂers of this House, be-
cause after all this is a sovereign body,
and I would not like to import any
heat in whatever I say or anybody else
will say in regard to the city of Bom-
bay. We know that it has injured the
sentiments of many. It is very difficult
to heal the wounds once they are inflict-
ed, and that is true. Therefore, none of
us should try to injure and inflict any
further injuries on the minds of any
section of the community in this great
land of ours.

‘There was the question of cosmopoli-
tan character. My friend Shri S. K. Pa-
til is here. 1 would like to appeal to
him and 1 would like to appeal to the
hon. Members of this House. If you
deny the just claim of a particular re-
gion on the basis of its being a cosmo-
politan city, you are creating a very

dangerous tendency. I say you are
Creating a very dangerous tendency.
Calcutta will  lose its cosmopolitan

character because it will be afraid that
tomorrow, or the day after tomorrow
or at any time in future it stands the
risk of being excluded from the hinter-
land of West Bengal. Hyderabad will
go the same way. Why not any other
cosmopolitan city in India be viewed
that way? Just give thought to this. Do
not commit the mistake of separating
Bombay city from Maharashtra. It is
not a question of Gujaratis or Maha-
rashtraians. They are the best of friends.
They can be the best of friends. They

Bombay city a tie between the Gujara-
ti and the Maharashtrian community ?
That is wrong. That is quite wrong.
Therefore, 1 would say that this ques-
tion of Bombay should be solved in a
manner which can satisfy the just aspi-
rations of the people of Maharashtra.
When [ say ‘people of Maharashtra’, I
do not mean Marathi-speaking people
but all those who reside in Maharashtra
including the Guijaratis.

I was thinking of saying a few words
of a personal note, though I am not
habituated to refer to any personality.
I would like to make a personal appeal
to the Prime Minister. He is not here
now, but I hope my feeble voice will
be conveyed to him. He is not a per-
son to stand on prestige. I know it.
I have been long associated with him
and I have the fullest faith in his sense
of justice. Therefore 1 appeal to him.
If you feel that Bombay is geographi-
cally surrounded by Maharashtra, that
it is a part of Maharashtra, then include
it in Maharashtra and give whatever
guarantees and safeguards you like to
the people of Bombay city, industria-
lists, financiers or whoever they may
be—belonging to this community or
that community.

Arguments are over. We cannot ad-
vance any more arguments. Whatever
we could do we have done. There is no
single argument left in our armoury.
We appeal to the good sense and jus-
tice. We only pray that in this demo-
cracy which is growing and which will
5:':;: more and more vigorously, let

not be a sense or a feeling of
justice being denied left in the minds of
a large section of the people. I am say-
ing it here and now. If anybody comes
forward to convince me that the claim
of Maharashtra over Bombay is unjust,
I will withdraw the claim. But if it is
a just claim, then do not deny it. 1
would say that justice delayed is justice
denied. The greater the delay, more
and more will be the feeling of injustice
being done to the people. Therefore, |
only pray—I do not argue—to the hon.
Home Minister to concede this justice.
Otherwise, if democratic methods are
not going to give the necessary results,
what is the use? Is it not the responsibi-
lity of this House to guide and direct
the energies of the people into
channels by taking the right decisions?
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Mr. Deputy-Speaker: That does not
matter. Even then, I have to choose the
speaker. I would request -hon. Mem-
bers to rise in their seats.

Shri Achuthan: This Bill is a - land-
mark in the history of this country.
Due to historical reasons, during the
last 200 or 300 years, or even prior
to that, there was no rational reorga-
nisation of the States even though many
kings ruled over this country. During
the British regime, though they were
foreigners, they thought of some reor-

ganisation, but it was not given effect to |

in all its aspects. The Congress, the
political organisation which wanted to
see India become independcm. had -its
own ideals. When India became inde-
pendent, the Congress has necessarily
to think not only on the lines in which
it was thinking before, but also in the
light of actual events, of unifying and
solidifying the country. Tt has got its
own experience as a fighting organisa-
tion for 40 or 50 vears. When the Con-
stituent Assembly was sitting in the Cen-
tral Hall, they appointed a Committee
called the Dhar Committee to examine
this  question  dispassionately. Even
some Congress leaders wére thinking
that linguistic States was a panacea for
all ills. So, this Committee was ap-
pointed so that a decision could be taken
whether Andhra, Karnataka etc. States
were to be formed  and whether they
should find a place even in the Consti-
tution. That mmittee” went into all
the aspects of the question and came to
the conclusion that language cannot be
the only consideration or even the
Number I consideration, but it can only
be a secondary matter, and that other
considerations must prevail. 1 think this
line of thinking was prevailing throug-
out the length and breadth of the coun-
try, not only among the politicians, but
also among the people. Then came the
J. V. P. Committee. The three leading
men of the country, who had the

fortune to have the confidence of the
people of the country, came to the con-
clusion that language cannot be the
foremost consideration in the reorgani-
sation of States, but convenience of ad-
ministration. Even though the J.V.P.
report had stated like that, yet the mat-
ter did not end.there. The feelings of
the people were there. As Shri H. N.
Mukeriee said, the hunger and thirst
were there. Then, in 1953, we saw the
formation of the Andhra State. Even
though the Prime Minister had stated
that the whole question was going to
be reviewed, we had the incident of
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Potti Sriramulu’s death, and soon after,
Government decided to form the An-
dhra State. All this is recent history,
and I hope hon. Members might not
have forgotten those things.

Even after the formation of the
Andhra State, the matter did not end
there. There was still agitation in the
country. In December 1953, the States
Reorganisation Commission was ap-
pointed. That commission toured the
whole country, took evidence, both oral
and written, and interviewed thousands
of leading associations, representatives
and members, and finally they sub-
mitted their report in October last year.
From October till 16th January, you
know what an amount of turmoil has
been there in the country ; all sorts of
discussions were held, and there were
representations made on various aspects,
and several views were put forward.
All these things were discussed by alt
sections of the people.

Then, on 16th January, somehow or
other, Government decided that States
were going to be formed along such and
such lines. In pursuance of that deci-
sion, we are having this new Bill before
us, and I welcome it

But one thing I have noticed is that
even after 16th January, up till this
day, people have not come to their
senses in thinking as to what we are to
do at this juncture. Are we to say even
now that language must be the sole
consideration for the administrative di-
vision of States? .

Shri Velayudhan: Do not blame the
people. Blame yourself.

Shri Achuthan: If that could be said,
why can we not say that religion must
be the main consideration? After all,
religion will be the strongest tie, and
people belonging to one religion may
say that they must have one separate
State. (Interruptions).

Mr. Deputy-Speaker : Hon. Members
who want to have their turn to speak
here should not inte_rfere in others’

speeches.

Shri Achuthan: If that argument can
be extended still further, why can we
not say that the whole world must be
divided into different systems of thought,
and each must have have supremacy
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[Shri Achuthan]

in its own territory? If language can be
taken to that extreme extent, then can
there be any logical objection to say
that the white people must have so
much of territory, and that the black
people must have so much? There also,
there can be that unity in diversity, and
SO on.

Therefore, 1 would say that let us
not behave like irrational beings. The
one primary consideration, as the Prune
Minister has always pointed out, in this
democracy of ours that has come into
being, is welfare of human feelings.
Let us all consider this problem in the
light of that aspect. Let all our young
men think that they do not belong to
one particular linguistic group or re-
ligious group only, but that they are all
human beings, and that as human
beings, they have to live properly in
this world, and promote human wel-
fare. It is in that light that I would
suggest that let us all put an end to
the controversies that have ‘been raging
for so long.

Let us take it for granted for a
‘moment that the Bill is passed. Even
then, as the Prime Minister has
stated on many occasions, there is no
finality in a democratic State. I appre-
ciate the Prime Minister's statement.
Let people with divergent views, let
people who even now hold firmly the
view that such and such a portion
must be given to them, and that such
and such a portion must be given over
to some other State, have this picture
before them. Let them take this into
consilleration that there is no finality in
a democracy. We can consider the mat-
ter coolly and calmly later on. Why
should we consider it in a hurry? Why
should there be this resort to hartals,
demonstrations, etc. to divert the peo-
ple's attention from the main pro-
gramme before them, as happened in
some other country? We are now going
to laurch our Second Five Year Plan,
and we want the maximum mobilisa-
tion of resources for improving the eco-
nomic standard of our people. At this
juncture, are we to distract the people
from the Plan on these pett issues,
and thus create difficulties in the way of
the implementation of the Plan? At
a time when we are talking of coexis-
tence and toleration, at a time when
we are saying that all nations must set-
tle their disputes péacefully, is this the
way in which troubles should be creat-
ed, and people should start saying, we
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must have this portion or that portion
and so on? If things are going to hap-
pen that way, then what is the guaran-
tee that even the States that are form-
ed in that manner will be stable? If
States are going to be formed on the
basis of language alone, then they can-
not stand together. Anybody can say,
no, at any stage, and e from the
rest. Suppose after the Kerala State is
formed, the Malayalee people come
and say that just like the Naga people,
they would like to secede from the rest
of the country then what could be the
objection to such a thing? I would sub-
mit, Sir, that there cannot be any logi-
cal explanation for all these things. I
very strongly oppose the moves on the
part of some persons to divert attention
from the Plan. At least, hereafter, we
should concentrate more on economic
developmen’, and we should think in
a united way. I would tell my hon.
friends, please do not distract the peo-
ple, and do not misdirect the people
into evil ways. That is what I would
like to say by way of introductory re-
marks.

1 find from this Bill that about fifteen
States are going to be formed. I am
glad to find that as recommended by
the States Reorganisation Commission,
the differentiation between Part A, Part
B and Part C States is being abolished.
That is a good sign. Further, the sys-
tem of Rajpramukhs is also going to be
abolished, and v.irl will be soon a story
of the past. e are very grateful to
the Government of India and to the
SRC for having decided that hereafter
there will be no distinction between the
different States. .

Even then, the States will not all be
uniform in size. Bigger States like the
Uttar Pradesh are going to be there.
Are we poing to grudge them? There
will be ba'g%:r States as well as smaller
States. So, let us consider things calmly,
and let us take measures, to see that
the country as a whole is united, not by
way of verbal utterances, but by way
of common thinking. Let us resort to
creative thinking, and let wus take to
constructive efforts, and let us all feel
that we are Indians first, and we are
Indians last. Let everyone say, even
though I may not know the other
languages of the country, but I feel that
I am an Indian first, and I am an
Indian last. That must be the way in
which the leaders of this country should
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work, rather than that they should in-
dulge in strengthening small groups this
way or that way and thus create more
troubles in the country. ’

In this Bill, I find that there is a
new innovation, which has not been re-
commended by the SRC, namely the
formation of the zonal councils. I
appreciate the idea. Five zonal coun-
cils are going to be formed. I would
request the Joint Committee to see
whether these zonal councils could be
given greater powers.

In this connection, I would like to
say that I do not apFraciate the way in
which the U.P. Chief Minister has spo-
ken about this matter. After the experi-
ence that we have had up to the time
of the announcement by Government
of their decision on 16th January, in
all parts of the country, I had expected
leading men to come forward and
strengthen the bonds of unity, and to
adopt methods by which people could
be brought together, saying, let us try
this experiment. But I am sorry that the
U.P. Chief Minister has adopted a diffe-
rent attitude. In today’s papers, we
find that he is reported to have stated
that these zonal councils are a fifth
wheel in the coach. What does that
statement mean? It is pot at all en-
couraging, that a man of his position
should have come and said that these
zonal councils are not worth anything,
and that they would simply hamper the
progress of the States.

Besides the States, we have got also
what are called the union territories. So
far as the union territories are concern-
ed, what is the jorum in which theit
people could express their opinions? So
far as the States are concerned, they
have got their own legislatures, and
their own systems of administration.
When they could have these things,
why should not the union territories
also be Kovided with similar things?
It may said that Parliament is
supreme, and that the representatives
pf these union territories will be there
in Parliament. But I would suggest thar
we should devise some method by
which even these union territories may
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I would suggest that the Joint Com-
mittee must devise some method for
this purpose. For instance, Bombay is

ing to be a union territory. How can
it be said that Bombay is a backward
area, and therefore it cannot have a
legislative forum in which its people
could express their views? I would sug-
gest that in all the union territories,
namely  Delhi, Himachal Pradesh,
Manipur, Tripura and so on, there must
be some popular organisatious set up
where the resentives of the people
and their leaders can come and voice
their grievances.

Coming to my own State, 1 under-
stand that at present, there is no Assem-
bly there. But from the Third Schedule,
I find that the new Kerala has got only
18 representatives in the House of the
People. Government themselves have
stated in the draft Bill that according
to the following formula, the number
of representatives for each State bas
been fixed:

“The quota for each State in the
House of the People has been
arrived at by dividing the popula-
tion of the State by the same gene-
ral average as was adopted by the
former Delimitation. Commission
(i.e. 732,983) and by rounding
to the nearest integer.”

Even then, I would submit that a
mistake has crept in here. Instead of
there being 19 representatives, only 18
are seen to be there from Kerala in the
Third Schedule. Th;l: fis nhmi.smh:. No
argument is needed for this 3
Mere arithemetical calculation will re-
veal that lhet;u! is a m’g;:::e i;las this b“lm:

rd. The ation ]
ﬁfven by thp: SRC in their report, and
even assuming that the Shencotta taluk
is taken away, the lation of the
new State of Kerala will be 13°6 mil-
lions. It can be seen that they are en-
titled tuv get 19 members. With regard
to Assembly seats, as it is, it has been
decidea on the basis of 1 to 7. I can-
not say that 7 is the most rational cri-
terion or multiple. It can be 8. As was
d by the Home Minister, when the

have some popular organisat or
some advisory councils, of an elected
nature, so that their opinions also may

voiced, and the administration may
he directed in such a manner that there
will be no strong agitation - saying that
their views have not been taken into
consideration.

Bill was introduced, let us have more
Members. What is the objection? Let
the Joint Committee examine this point
whether when we have only 18 or 20
from small States, the multiple should
be 8 or not. | am not much concerned
about that.
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[Shri Achuthan]

One thing I have noticed. In the new
States that are coming into being, a
large number of them have Upper
Houses. As against this, even now there
is a distinction made. Orissa has not got
a Council. Assam has not got a Coun-
cil. On the other hand, Madhya Pra-
desh, Punjab and other States have got
Councils and are retaining them. Let us
have some uniform formula. Either let
us have a bicameral legislature or let
us have a unicameral legislature. If
there is a possibility of having a bica-
meral legislature, matters can be discus-
sed thoroughly, views can be ascertain-
ed; and then-we will be in a position
to come to a decision.” When the Con-
stitution came infto being, there was no
bicameral legislature in certain States.
Now that ~we ‘are reorganising the
States de novo, that question must be
taken up. The Joint Committee may
consider whether it is necessary to have
bicameral legislature or unicameral
legislature throughout. ‘

I for one would say that for the time
being let us have one single legislature.
It can be tried. Let us have omly one
legislaturé in each State. To say that a
big State should have a-bicameral legis-
lature and that a small State should
have a' unicameral legislature does not
look verv nice. So that question must
be considered by the Joint Committee.

This Bill is a very important Bill
containing important provisions. The
part - dealing with * apportionment of
assets and habilities is very important.
With regard to the new Kerala State,
there is no legislature. Even now, many
leading men from that State belonging
to different * parties say that because
there is no legislature, it won't be advi-
sable to take up the question of forma-
tion now and the division of assets and
liabilities. So because there are no leaders
of the legislature or Cabinet, special
care must be taken by the Central Gov-
ernment to deal with this matter. Care
should be taken to see that in the mat-
ter of division of assets and liabilities
relating to Madras and Kerala, Kera-
la does not suffer on account of want
of a legislature or elected leaders. Seri-
ous precautionary steps should be taken
to see that Kerala does not suffer by
default. This is a very serious matter.
On this will depend many other things.

Malabar is going to be joined to Tra-
vancore-Cochin. Malabar is an undeve-
loped area. But we are not going to say
that because Malabar is not developed.
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we do not like it. It is not from that
aspect that I am speaking about Malabar.
But every care must be taken to see that
this consideration is kept in mind in the
division of assets and liabilities and that
jusfice and a proper deal are meted
out in that matter.

With regard to the Members of the
Rajya Sabha, in the Madras - Assembly
some objections have been raised. As it
is, Kerala is going to have 9 Members
in the Rajya Sabha. If it is found that
9 Members can be found in the existing
Rajya Sabha, well and good. As it is,
in the Bill, Kerala will have the right to
elect two more Members to the Rajya
Sabha. I think that it is a decision
arrived at after due consideration of all
aspects by the Government.

Part IX deals with inter-State agree-
ments and other matters. A lot of things
are now under construction, electricity,
water-supply schemes, multi-purpose pro-
jects, road transport e'c. All are Inti-
mately inter-connected. If there is any
dispute between States regarding this
matter which cannot be resolved, then
the Central Government will interfere.
Well and good, That must be so.

In the division of assets and liabilities,
the basis that they have adopted, was the
same when the Andhra State was form-
ed,viz., the population basis. We can
creditably say that by following that
basis there was not much of a hitch.
The only workable- solution or criterion
or yardstick which we can adopt is on
the basis of  population. It may not be
justified if we analyse it in all its details,
but it is the only basis we can have.
But, as Shri Sivamurthi Swami was say-
ing, particular care must be taken in all
these matters. What can we do? It.is not
a question as if it is to be analysed ina -
laboratory and the elements found out
or census taken out, and then division
effected. That cannot be done, that is not
possible to be done. So the only reason-
able criterion is the population basis;
that is the only perceptible criterion
which will be appealable to the people
concerned. .

Coming to services, I am not very
clear about what the position is. I find in
clause 106(4):

“The cadres of each of the said
services for the existing States
of Bombay, Madhya Pradesh, Pun-
jab and Vindhva Pradesh and for
the existing part B States shall, as
from the appointed day, cease to
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exist, and the members of each of
the said services borne on those
cadres shall be allocated to the State
cadres of the same. service for the
other existing States....”

If 1 understand it properly, the posi-
tion is this. There are a good number of
officers of the all-India services in a par-
ticular State. What is the difficulty in re-
taining them there? Are they to go to
other States? This may not be a good
practice, though the administration will
go on even with a demarcation.

Moreover, with regard to the central

services, in the Mysore Assembly a sug- -

gestion was made, and I have to con-
gratulate them on that. They said that
as regards the central officers drawing
higher pay, the Centre should meet that
expenditure, the extra pay must be paid
by the Centre. That is a good suggestion,
because when the States have got their
own difficulties in administering their
areas, they should not be saddled with
the additional burden of having ta, pay
higher pay to the officers concerned,
who belong to the all-India services.

Coming to integration of services, I
was raising the same question when the
Demands for Grants relating to the
Ministry of Home Affairs were discus-
sed. Now, we are going to have another
process of service integration. Advisory
Councils are going to be appointed.
When these Advisory Councils are
appointed, their duty must be not only to
sec that integration of services takes
place, but to review the integration of

services that took place when a State like ,

Cochin was added to Travancore. Whe-
ther the policy then adopted was rea-
sonable or not, there is heart-burning
among’ the officers concerned, because
even now we get representations from
the Cochin area that their cases are not
considered. This is an important mat-
ter, because unless the services are con-
tented, unless we instil in them that
spirit, we may not be able to take the
maximum good out of them, Whatever
we may do in the Legislative Assem-
blies or in Parliament, nothing will be
achieved unless we keep the services
contented. So that point also has to
be taken into consideration, and care
must be taken to see that Advisory
Councils look into this matter. The
Joint Committee should .also devote
Its attention to this matter and see if a
satisfactory solution cannot be found by
adequate provisions. This year 1956 is
important because this year we are going
to celebrate the 2,500th anniversary of
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Lord Buddha. Alopg with that celebra-
tion, in this auspicious year, if we oele=
brate the passage of this Bill also tor
the harmonious growth of a common
feeling among the Indian ple so that
there may not be any ill-feeling on ac-
count of the fact that people speak this
language or that language, it would be
good for the country and coming gene-
rations.

Shri Vallatharas (Pudukkottai) : Hav-
ing accepted the principle that the States
which had been thrown out of the de-
bris of the Moghul Empire and which
had been brought into existence by the
British rule are now sought to be turn-
ed into national arteries of our future
Welfare State, there is absolutely no
meaning in making subtle distinctions
and hair-splitting differences over cer-
tain additions of areas or reduction of
certain areas. But the Government faces
now a very very serious situation. It
must stand or fall on one or two.issues.

His'ory repeats itself. When Aurang-
zeb canvassed .a mighty empire. from
Kabul to Chimgung and from Kashmir
to Cauvery—(CAUVERY my place)
—the whole empire had to  crum-
ble because he had to face the Maha-
rashtrians, the Tamilians, the ‘North
Indian people. Without understanding
the psychological mentalities and aspira-
tions of the various peoples, he wanted
to bring them all under one empire. So
also, if the Congress Party should think
of bringing about an empire of India,
though it is a mnational government
without understanding the psychological
effects and the aspirations of the various
communities, certainly, it will crumble.
‘There is no doubt about it. -

Napolean once said that it was the
Spanish Ulcer that ruined him. Allowing
history to repeat itself, here the Bom-
bay r may ruin the present nation.
I am decided in my view that Bombay
must go to the Maharashtrians uncondi-
tionally. I voice forth the deliberate
decision of our party, the P.S.P., that
Bombay must go to Maharashtra. If
you do not give Bombay to Maha-
rashtra now, I can tell my friends that
Maharashtra won’t get it up for ‘ever.
This is my experience of my tour in
some places of Maharashtra on an op-
portunity given by my friend Shri Gad-
gil. T met workers and leaders of vari-
ous parties, What is the state of Bom-
bay? The state of Bombay is pitiable;
it is “Bleeding Bombay™; it is “wailing
Maharashtra”. In the neighbourhood it
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[Shri Vallatharas]

is resentful and kicking Travancore-

chin, it is murmuring Tamil Nad and
it is dominating U.P. which is a big
slice with 85 seats. There is great dis-
parity between this State and the rest
of the States. No stability or co-
herence can ever be maintained in the
conception of the Central authority
when there are such disparities in size
and strength of the several States.

What is the fate of Bombay and what
is the fate of Delhi? They are going to
‘be made Union territories. In page 9 of
the Constitution (Ninth Amendment)
Bill, article 240 reads:

“The President may make regu-
lations for the peace and good gov-
ernment of any Union territory
and any regulation so made may
repeal or amend any law made by
Parliament or any existing law
which is for the time being appli-
cable to any such territory and,
when promulgated by the President
shall have the same force and effect
as an Act of Parliament which ap-
plies to such territory.”

What has led to giving such wide
powers to the President even to over-
Tule Parliamentary Acts with regard to
these Union territories? Here is Delhi
with 16 lakhs of people, consisting of
various sections of intelligent men in
trade, business etc. There is also Bom-
‘bay, the Gateway .or window of the
‘world. What is the reason to make them
just like pocket-boroughs of the Presi-
-dent even screening Parliamentary con-
trol? This is very odd. I submit that the
independence we have gained and the
national stability which we have attained
«cannot, in any event, be allowed to be
-destroyed or annihilated either by the
States that are going to be constituted
-or by the Central authority which might
try to assert itself. So, I would very res-

tfully submit to this House that Bom~

y which has got contiguity to Maha-
rashtra should go to Maharashtra. I will
trace even the history behind. If you go
to the days of the Rashtrakutas and the
Chalukyas, you will find that south of
“Gujerat all the territory belonged to the
Maharashtras. I concede the historical
fact. Even now, unless there is any
‘special need or necessity for singling out
this portion from out of Maharashtra,
then, certainly, Bombay should go to
Maharashtra. Geographically and even
from historical tradition, it is nixrt of
‘Maharashtra. It has been linked up
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with Maharashtra culturally and lin-
Euis:ically. An{.body who resisted this
ad to succumb to its forces. You can
subdue it, but you cannot suppress the
Mabharashtrian spirit. They are valiant
and strong; they are a national unit.
We cannot discard that. It is under
these circumstances that I say that
Bombay should go to Maharashtra. I
also say that Delhi should never be
made a Union territory. These two
should never be denied the benefit of a
democratic set-up.

An Hon. Member: What about

- other areas which will become Union

territories?

Shri Vallatharas: During the short
time at my disposal 1 will allude only
to certain matters.

Mr. Deputy-Speaker : The - other ter-
ritories will be taken up by other hon.
Members.

Shri Vallatharas: In Tamil Nad also
there is a feeling against the present
Government, whether it is a party gov-
ernment or national overnment,
which is carrying on there. We are not
very much worried about Devicolam,
Peermede or Shencottah. But, we are
concerned with the principle on
which these areas were taken from
one State and granted to the other.
1 voice forth the feeling of the
Tamilian population. The entire por-
tion of the Devicolam and Peer-
mede should go to Tamil Nad. Any
safeguard that Kerala may want can

" be inserted. There is no question about

that in an all-comprehensive India. If
they want any protection let them have
it. Or else, what is the grinciple on
which an area, with about 76 per cent.
of the g;)pulation who are Tamilians,
should secede from Tamil Nad
and put into Kerala? By seceding this
portion from Kerala, is Kerala going
to suffer economic deterioration or

litical disintegration? What else can
g‘: apprehended out of that? The feel-
ing of the Tamilians is that the S.R.C.
has given a report and that Gov-
ernment need not accept it.

Shri A. M. Thomas (Ernakulam):
What is your party's view ?

Shri Vallatharas: I am Vallatharas'
party in Tamil Nad and Tamil Nad
is mine. I do not want to make

any distinction here. You cannot
separate us. You are my neighbour; you
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cannot escape me and I cannot escape
you; we are all members of one com-
munity.

Mr. Deputy-Speaker: Hon. Members
should not address each other directly.

Shri  Vallatharas : Keralites, the
Malabar people, and the Tamilians are
all Dravidians. The Andhras and even
the Rashtrakutas were all Dravidians.
Unfortunately, we have been divided.

An Hon. Member: What about the
Maharashtrians?

Shri Vallatharas: They are Dravi-
dians, no doubt; Rashtrakutas were the
people from whom the Maharashtrians
came.

Even the Moghuls wanted to esta-
blish an empire unit of India. It is
not as if this is a present strange idea.
Even before Christ was born, some
2500 years ago, Chandra Gupta wanted
to establish a Mauryan empire and,
Ashoka wanted to have an empire.
Even Raja Raja Chola afterwards
wanted to have a unified empire. We
had so many kings having the ideas of
unifying India. Aurangzeb was one of
those. We have now the experience of
the better British rule. Nothing can
prevent us from feeling ourselves a
national entity, whatever might be our
internal differences. So, we will have
to patch up all differences by negotia-
tion and persuasion, in such a way that
we will have to stick to something,
enjoy ourselves and leave to posterity
a peaceful era so far as the community
is concerned. '

. T will touch one or two points more.
The - matter of primary education in the
languages of the minorities is provided
for in the Constitution (Ninth Amend-
ment) Bill. The safeguards for mino-
rities, especially regarding their mother
tongue, 1s envisaged in the fourth part
of the S.R.C. Report. I would submit
that the Committee may be pleased to
study the situation and improve the ele-
ments that are stated in it. I find in the
Constitution (Ninth Amendment) Bill
that adequate consideration has not
been given to this proposal.

Clause 42 of the present S.R.C. Bill
deals with the question of Associates.
The Speaker is used to appoint these
Associates. He has a conception of the
Situation and from the people of all
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the parties has brought their represen-
tations. That is what we presume. But
now that power is taken away and the
Central Government is going to ap-
point. On whose advice they are going
to appoint? They are not going to as-
certain public opinion on the matter.
It may be that all the opposition may
be eliminated and that Associate mem-
bers of one party alone may be given
preference. is should be avoided.
There are certain Members who travel
from the blue bed to the brown, from
one party to the other—necessitated or
not necessitated. Suppose from one op-
position group, some Associate mem-
bers have gone over to the other side,
then they should not be counted as
opposition party members, but they
should be counted gs members of the
party to which they have gone. When
the numerical representation is given to
a particular party, it must get a deduc-
tion of the associate transferred mem-
bers. On this basis, the question of
associate membership is a very import-
ant one, and I would submit that the
Commitiec’s attention may deservedly
apply to this question.

Regarding the Rajputana State, I
should like to submit that special con-
sideration has to be given for it—the
political expediency, convenience and
strategic advantages. Of course, very
recently also, the hon. Home Minister
referred to the point that Rajputana
should be alert as against the o ing
forces on its border. Without Rajpu-
tana, the defence of this country can-
not properly be established. Of course,
there may be other factors, for in-
stance, Punjab, PEPSU and
things. Rajputana’s importance is con-
siderable and that was stated long ago
by Lord Hastings who gave it as his
considered opinion—it was on the prin-
ciple of J:volnical expediency, conveni-
ence and strategic advantage. Raj-
putana's affairs were considered at that
time. I would submit to the Committee
to enter deeply into this matter and see
whether the constitution of the Raj-
putana State cannot be improved in s
a manner that this principle is given the
greatest predominance in the formation
of it. Economically it may or may not
prosper; but, on the other hand, as a
strategic part of the defence of this
country, all the resources of the rest of
the nation have to be applied in mak-
ing Rajputana highly efficient in the mat-
ter of defence.
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Shri Velayndhan (Quilon cum Mave-
fikkara—Reserved—Sch. Castes) : What
is that State now?

Shri Vallatharas : Another thing that
1 wish to mention is about dispersicyg
revolutionary elements, on the score of
more manageable administration. These
tactics the Congress must avoid in Tra-
vancore-Cochin, where it is impossible,
of course, according to our ordinary per-
ception, to get the time-old popularity
for the Congress.

Shri S. V. Ramaswamy (Salem) : The
hon. Member may enlighten us where
he is reading from.

Shri Vallatharas : He must have some
confidence in me. Has he no confidence
in me?

Mr. Deputy-Speaker : He is consult-
ing his notes much too frequently, but
the hon. Member cannot say that he is
reading them.

i' Shri Vallatharas : He is also a Tami-
ian.

Shri K. K. Basu: The hon. Member
does not work on loose slips.

Shri Vallatharas : I believe—it is my
personal opinion, subject to correction
—that in order to dilute the opposition
in Travancore-Cochin, the sudden idea
of a merger of Travancore-Cochin with
Madras State had started. Apart from
other things, for the merger of Telan-
gana with Andhra, that is one of the
motives. Tamil Nad cannot, under the
present circumstances, ever envisage a
merger with Kerala.

Shri A. M. Thomas (Ernakulam):
Why?

Shri Vallatharas: The reasons are
definite, I refer to the JVP Report
where it is stated that “some of the
linguistic areas, notably the Karnataka
and Kerala, have rather suffered in their
association with large multi-lingual pro-
vinces”, This is on behalf of Kerala,
but nobody had expressed a word on
behalf of Tamil Nad. If you take a sub-
division in my district, the inspector is
a Malayalee, the sub-collector is a
Malayalee, the sub-magistrate is a Mala-
yalee and the lower officials are Mala-
yalees. What are we to do and where
are we to go ? It is inconceivable as to
what we can do. We want employment
in our own land, in our own country.
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Shri Velayudhan : We do not want to
exploit Tamil Nad.

Shri Vallatharas : We are bona fide
opposed to the merger with Kerala.
Kerala itself and suffered long before
by remaining in a multi-lingual area.
Madras State was formed in 1801 and
it has got about 155 years of experience.
After long years of remaining together,
the Andhras wanted to get out of the
group; the Karnatakas wanted to get out
of the group; the Keralas have wanted
to kick off and go in for Aikya Kerala.
We Tamilians resign ourselves to our
own lot, without any notice being taken
by anybody. Now, why should we be
disturbed? Once Shri Rajagopalachari
was necessary to get us Madras city and
now the present Chief Minister, Kama-
raj, deserves praise for preventing the
merger. But for Shri Kamaraj certain
proposals would have been agreed upon
and there would have been great re-
percussions in Tamil Nad. Some sort of
peace is there now. I am glad that the
Government has not pressed or proceed-
ed with those merger proposals and that
element has not been incorporated in
the Bill. T think, for long decades to
come the merger of Tamil Nad with any
other area may not be conceived for
our own benefit. We are not revolu-
tionaries. We are not going to protest
against all sorts of authority or upset all
sorts of authority; but we only want to
get employment in our own sphere, en-
joy the resources for ourselves. In the
entire districts of Madras State the
Malayalees occupy 65 per cent. of the
appointments in all cadres. Of course,
it 1s an unjust thing, and so, you must
relieve us from this injustice and give
us some justice (Imterruptions).

Mr. Deputy-Speaker: If the House
allows me, I will deduct the time that is
taken by interruptors when they them-
selves speak. I am taking a note of it.

Shri K. K. Basu : Those that have no
chance of speaking may interrupt then.

Mr. Deputy-Speaker: That might
make it a permanent record and when-
ever they stand up, 1 will note it and
not give them a chance.

Shri Vallatharas: So far as Zonal
Councils are concerned, the constituent
members are given here. T would like
to submit that certain Members of
Parliament in that area and certain
members of the Tocal legislatures also
must be made as members in those
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Councils. Or else, there will only be
a pure official consideration without
any relationship with the representatives
of the people. Though the Ministers
happen to be representatives of the
people, once they become Ministers,
the.r colour changes.

The Minister in the Ministry of Com-
munications (Shri Raj Bahadur) : Ques-
tion,

Shri Vallatharas: I do not mean any
insinuation against Ministers, because
they have to assert whenever people
make submissions. When hon. Ministers
make observations like “Sensible people
will heed to this”, the question of discri-
mination comes in. We have got confi-
dence in them, and they will have to
take us also into their confidence. Fur-
ther, when main decisions are made by
the Zonal Councils, they must be made
somewhat binding on the State and
Central Governments, or else the advi-
sory thing may go without any effect. So,
the Committee may consider whether
such decisions arrived at by the Zonal
Council may be made absolutely bind-
ing or binding to some extent on the
State and Central Governments, That is
a point for consideration. I welcome this
reorganisation. 1 am glad that the Bill,
despite its being very mechanical and
technical, is bereft of all the emotions
that can be attached to it. It envisages
2 ninety percent reality but is subjected
to a drop of poison, which may vitiate
the whole pot of milk. So, we should
be very careful about Bombay. In res-
Ezﬂ of Bombay, the policy should not

based on party feelings or such other
feelings. Consider the position of the
common man calmly and come to a
decision at the Joint Committee. The
Joint Committee may consider the pro-
blem and incorporate an amendment to
the Bill that Bombay should go to Maha-
rashtra, and then everybody will be
happy.

_Shri Mohinddin (Hyderabad City) :
Sir, this SRC Bill marks a very great
and important step in the history of in-
dependent India.

This is the moment when we
are passing through a phase of in-
tense economic velopment. Every-
one of us here realises that eco-
nomic development is of great and vital
importance. The standard of living of
the common man must have the first
Priority over all other considerations. At
this time, we are also undertaking the
internal reorganisation of India on lin-
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guistic basis. If we do both together, it
will involve a very heavy strain on the
people as a whole and also on the Cen-
tral and State Government departments.
In any case, we are taking that risk. I
am sure that we will go through it suc-
cessfully in as short a time as possible.

According to the recommendations of
the SRC, Hyderabad State is being dis-
integrated. The Prime Minister has more
than once said that he did not want
the disintegration of the State but he
has to submit to the recommendations
of the SRC or the general demand of the
public.

Shri B. S. Murthy (Eluru) : He said :
‘will of the people’.

Shri Mohiuddin : 1 said ‘general de-
mand of the public’; that is the will of
the people. Anyhow, the process of dis-
integration has got to be gone through.
But there are important features which
we have to examine very carefully and
we hope the Joint Committee will do so.

The Bill makes a differentiation bet-
ween the existing States and the pew
States. By reading through the explana-
tory memorandum and the cther notes,
it is not obvious as to why this distinc-
tion has been made. It a that it
is only a legal fiction. 1 suggest the
Joint Committee should consider whe-
ther it is desirable to do away with this
legal fiction and redraft the clauses in
such a way that the necessity for pro-
viding for this distinction between a new
State and an existing State may not re-
main any more.

1 shall give an illustration.. There are
two areas—Telengana area and the
Andhra area—and they are now being
merged. The Bill provides that certain
districts of Telengana will be merged
with the existing State of Andhra and
the Andhra-Telengana State becomes an
existing State. If it is provided, on the
other hand, by redrafting the clause
that Andhra-Telengana State—whatever
name may be given—will be created and
the boundaries of the State will be as
defined in the schedule, then there will
not be any great complications or legal
fictions.

It has also been provided in the Bill
that the existing outstanding loans will
be taken over by the Centre and the
concerned States will be responsible for
the repayment of the loan amount to
the Centre. Thdwutmlze an internal
arrangement. r this arrangement,
the loan, due by the Hyderabad State
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to the public, will be taken over by the
Centre and the new State will pay it to
the Centre.

[SHRIMATI SUSHAMA SEN in the Ch&ir}

It is of great importance that this new
State which comes into existence from
1st of October next should, as far as
possible, start on a sound financial basis.
Taking over of the existing loans will, no
doubt relieve the burden on the new
State of Andhra-Telengana. But, we
read, about two months back, with
shock that the Andhra Government had
borrowed over Rs. 10 crores or that it
had an overdraft account with the Re-
serve Bank of India for over Rs. 10
crores and that it was not in a position
to pay even interest on that account. I
am sure that some provision will be
made in the proposed Bill to the effect
that certain loans which may become a
burden on the new State may be
funded or consolidated or may be taken
over by the Centre. I do not know what
kind of overdraft. it was. What I am
afraid of is this. The new State coming
into existence on the 1st of next October
will have great difficulties in the matter
of development of that area wi'h this
burden.

Shri B. S. Murthy : What is the sug-
gestion?

Shri Mohiuddin : The Centre should
take over this burden just as it is tak-
ing over the existing loans from the
existing Hyderabad State and other
Siates. Similarly, this overdraft account
muy be consolidated and taken over
by the Centre so that the burden on
the new State will be as little as pos-
sible.

The Hyderabad Legislative Assembly
has passed a very long resolution sug-
ting various amendments to the SRC
ill. One suggestion is—and this diffi-
culty arises from the fact that it was
treated as an ‘existing State’—in regard
to the Hyderabad High Court and the
Judges. Because the Hyderabad area or
Telengana area is being merged in the
Andhra State, the Hyderabad High
Court is automatically abolished. But
there is no provision in the Bill as to
what would happen to the Judges of the
High Court there, The High Court
Judges have a special status.

4 P. M.

Shri Nambiar (Ma
be well cared for.
about the Judges.

) : They will
re is no worry
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Shri Mohiuddin : There must be a
provision in the Act itself. The High
Court Judges have a special status ac-
corded to them in the Constitution of
India and an assurance from the Mem-
ber opposite is not sufficient.

Shri B. S. Murthy : Very unreliable.

Shri Mohiuddin : Very; at least it is
not sufficient.

. Dr. Rama Rao (Kakinada): Regard-
ing a High Court at Hyderabad we sup-
port you.

Shri Mohiuddin : An amendment has
been proposed by the Chief Minister of
Hyderabad and accepted by the Hydera-
bad Legislative Assembly that a definite
provision should be made to the effect
that even though the High Court of
Hyderabad is abolished, the present
Judges of the Hyderabad High Court
will automatically become the Judges
of the Andhra High Court. Of
course, I am sure that the Government
has thought over the matter and they
may provide for the Judges in some
other ways, but still we regard it
as important that as far as the High
Court Judges are concerned, there
should not be any doubt as to the conti-
nuity of the services which is guaran-
teed to them by the Constitution of
India.

Shri B. S. Murthy : The Andhra High
Court has not got the required number
of Judges and, therefore, there is no
difficulty about the Hyderabad Judges
being taken.

Shri Moh;uddin : 1 ho htehnl Shri
B. S. Murthy has grasped t int.
When a High Court is abol?s.ilcd,
the Judges of that High Court have their
services terminated. They may be reap-
pointed, that is a different matter.

Swami Ramananda Tirtha : Sir, I rise
on a point of clarification. When the
Hyderabad High Court is abolished, ac-
cording to the provisions of this Bill,
the High Court Judges are not abolished.
Thei- services will be continued. That is
what 1 feel.

Shri Mohiuddin : I am afraid I do not
agree with Swamiji’s interpretation of it.
When a High Court is abolished, auto-
matically the services of the Judges are
terminated, unless there is also some
provision in the clause by which the
High Court is abolished, that the exist-
ing Judges will be deemed to be the
Judges of certain other High Courts.
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members of Telangana will also be held.
There is no doubt that we cannot ex-
tend the period beyond five years for
any Assembly or any part of the As-
sembly unless the Constitution is amend-
ed to that effect. Any provision in the
States Reorganisation ill will not be
sufficient. But I do su, t to the Joint
Committee that provision should be
made in such a way that in 1960 at
least or in 1961 or 1962, the general
elections for the Assembly as well as
for the Parliament are held simultane-
ously. I do not to make any
definite suggestion about it. I am only
suggesting to the members of the Joint
Committee that some provision should
be made so that in future simultaneous
elections would be held both for the As-
sembly as well as for the Parliament.

The States Reorganisation Commission
had made strong recommendations re-
garding the language of the minorities.
The Constitution (Ninth Amendment)
Bill has a certain clause in it with
to the protection of the language of the
minorities. It provides that President may
issue directives for imparting of educa-
tion in the mother-tongue of the mino-
rities. But I am sure the Joint
Committee will also consider  what
further measures, apart from _the
provisions in the Constitution (Ninth
Amendment) Bill empowering the
President for issuing ~directives could
be introduced in this Bill. Swami Rama-
nanda Tirtha had suggested some mea-
sures. There are certain other measures
which have been proposed by the vari-
ous amendments which have come from
the State Legislatures. I am sure that
the Joint Committee will give due
thought to these proposals and will pro-
vide measures for the protection of the
language of the minorities. One of the
minority languages is Urdu and in spite

the fact that the States are being
formed more or less on linguistic basis,
there will be large minorities of one
nrea living in the area of another State.
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Shri A. K. Dutt. (Calcutta South-
West): 1 thaunk you for giving me an
opportunity 10 speak on this States Re-
organisation Bill.

In the draft copy of the States Re-
organisation Bill, I do not find any pro-
vision for implementing the suggestions
made in the S.R.C. report which has
been accepted by the Cabinet with cer-
tain modifications. In the Statement of
Objects and Reasons annexed to S. R.
Bill, it is stated :

“In view of the proposal for the
amalgamation of Bihar and West
Bengal which is under considera-
tion, no provision has been made in
this Bill for any territorial adjust-
ments between these two States.”

I do not agree with that view. Whe-
ther there is amalgamation or union of
the two States or not, there will be neces-
sity for demarcation of the boundary
line between these two States. The for-
mation of the union or amalgamation is
in the negotiation stage. Some of the
terms of the said negotiation are that
there will be a right of secession, and
that there will be regional councils.
Unless the boundaries of the two States
are demarcated, it will be difficult to
implement those provisions. Under these
circumstances, whether there is union of
the two States or not, it will be neces-
sary to implement the suggestion of the
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SRC with the modification that has been
made by the Cabinet. If that is not done,
then the anti-union party will create
difficulties for us. Those who are against
the union or merger are already making
propaganda that this union is a mere
subterfuge to avoid meeting out the
small justice to West Bengal shown in
S.R.C. Report. 1 would therefore sug-
gest that unless the SRC recommenda-
tions are implemented with the modifi-
cation made by the Cabinet, in the

sent mood of the le of the West
Bengal, it will be difficult for us to
support the union of Bihar and Bengal
and to convince the people of the utility
of such union.

The Indian National Congress had de-
clared year after year that after the
achievement of Independence, all the

ovinces of India will be divided on a
Elr:gu.islic basis. They had also conceded
that the then existing divisions had not
been made on that basis, but that the
foreigners had made such divisions for
their own political purposes and for
their own administrative reasons. There-
fore, they had said that it would be
necessary to divide India on the linguis-
tic basis and to bring the le speak-
ing the same language umer, after
the attainment of [ndependence.

After Independence, there was an agi-
tation for this division. Then, the SRC
was appointed. The State of West Ben-
gal also put its claim before the SRC,
claiming the territories of Manbhum,
Dalbhum and various adjacent areas
along the border of West Bengal. The
SRC alter going into the matter deeply
did not, however, allow the claim of
Bengal on the linguistic basis. They
sugegested that Bengal may have about
4,000 square miles of land from Man-
bhum and Purnea - district for other
reazons. But West Bengal did not con-
sider that satisfactory enough. So there
were Statewide hartals, and there was
a lot of agitation. Ultimately, the Mat-
ter was taken up by a high-powered
committee consisting of important mem-
bers of the Cabinet. After going into
the matter deeply. that committee decid-
ed that West Bengal should get the
land suggested by the SRC report, less
about 500 square miles situated near-
about the Tata Iron and Steel Works.
This was very much resented to by the
people of West Bengal, They were in an
agitated and resentful mood.

It wus at this stage that the dprcposa.l
for the merger of Bihar and Bengal
came in, and the Roy-Sinha statement
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was made. The proposal was for the ad- '

vantage of the two States, but the people
in their agitated and resentful mood re-
fused to consider it, particularly when
they found that in the Bill, no provi-
sion had been made for transferring
land from Bihar to West Bengal, they
got very much frustrated. In this mood,
it is very difficult for people of West
Bengal to understand the implications of
the proposed union. Unless the SRC re-
port as modified by the Cabinet is im-
plemented, it would be difficult for us
to clear the atmosphere there. I would
appeal to the Home Minister to imple-
ment the SRC's suggestion as modiged
by the Cabinet and thus create a calmer
atmosphere so that we could convince
the people of both the States that it
would be beneficia! for both the States
to accept the union.

Shri Pocker Saheb (Mallappuram): I
thank you very much for giving me this
opportunity. It is too late in the day
to spend any time in discussing the wis-
dom or otherwise of this great enter-
prise upon which we have launched.
Anyhow, having begun the game, we
have to play it out in such a manner
that at least no harm is done to the
country in playing this great game.

First of all, I have to point out one
matter on which I had expected some
clarification from the Home Minister,
when he initiated the debate on this
motion, and that relates to my own dis-
trict, namely Malabar.

Under the Bill as it stands, Malabar

omes separated from Madras from
1st October, the appointed day; and it is
to become part of the new Kerala State
along with the Travancore-Cochin State.
The scheme of the Bill is that the Mala-
bar members who represent that dis-
trict in the present Madras State Legis-
lature shall join the Travancore-Cochin
State and become members of the Kerala
State Legislature.

But what has happened subsequent to
the introduction of the Bill or rather
the circulation of the draft Bill is that
the Travancore-Cochin State has been
taken over by the President and the
legislature has been dissolved. So, now,
Travancore-Cochin State is being ruled
by the President. From 1st October, I
would like to know what would happen
to Malabar? What will be the adminis-
trative structure of Malabar from 1st
October? No doubt, when the Bill was
framed, such a contingency did not exist.
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But having regard to the subsequent
events, I had expected that Government
would clarify the position as to what
Malabar’s position would be, what would
be the machinery which will govern
Malabar, and what will be the status of
the legislators representing Malabar in
the Madras State.

If it is to be imagined that it will
go along with the Travancore-Cochin
State under the President’s rule, I do
not think it will be proper; I do not
think that Government would seriously
consider such a thing because there is
no justification, so far as Malabar is
concerned, to take it over under Presi-
dent’s rule. The other alternative is that
Malabar should remain with the pre-
sent Madras State, and the appointed
day, so far as Malabar is concerned,
should be postponed to some other day.
In that case, the district of Malabar
will have to suffer under the rule of the

- present Madras State, under which it

has been suffering ever since the talk
of separation of Malabar started. Be-
fore then, there was not so much com-
plaint. But ever since the talk of sepa-
ration came, Malabar is being treated
in a very callous manner by the Mad-
ras Government, and therefore, it will
have to suffer further. Anyhow, if that
is to be the fate of Malabar for some-
time more, the Madras Government has
to be warned that it has to treat Mala-
bar fairly and squarely at least for this
temporary period. I am anxious to know
what is the policy of Government as
regards this question.

1 have to refer to one or two other
aspects so far as the Bill is concerned.
One is that about Gudalur which forms
part of Nilgiri district now. The SRC
1s entirely silent about it, I do not know
with what justification, when so much
representation has been made to it about
the necessity of its being included in
Kerala. A very large majority of the

pulation of that area speak Malaya-
f’° , and they have made very strong
representations that they should be in-
cluded in Kerala. But that was entirely
ignored by the Commission. I do sub-
mit that Government should have includ-
edu Gudalur in Kerala State in this
Bill.

The other matter is the much-talked
of question of the southern districts of
‘Travancore-Cochin. I do not want to
take the time of the House by dwelling
on the merits of that 1}ue:st10n. because
it is well known that it has been part
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of T.C. State all along and the Tamil
movement was only a creation of very
recent years when Dr. C. P. Ramaswamy
Iyer was the Diwan of Travancore. It
is all a political game and nothing else.
If at all that question is to be decided,
it can easily be decided by having a
plebiscite in that particular area. It will
then be found that they really are anxi-
ous to remain in Kerala State.

One other matter which I would like
to refer to in this connection is the ques-
tion of the islands—Laccadive, Minicoy
and Amindive islands. These islands are
isolated and are a few hundred miles
away from the mainland. A peculiar
feature of these islands is that no law
of the mainland applies to them except
Regulation I of 1912. They have no faci-
lities for education, medical relief or
anything. They are cut-off. They have
been looking to the mainland always for
help. It is very rarely they get the need-
ed help whenever they require it. Some-
how, under the Constitution, as i stands,
they have got the right of being repre-
sented by their elected representatives.
They are being deprived of that and they
are to be put directly under the Centre.
1 submit that this is not quite just to
the people of those islands. Of course,
if they are governed better by the
Centre, it should be their luck and 1
shall be very glad, But, at the same time,
that they should be deprived of the pri-
\vileges they possess now, is really- a
grave injustice. .

During the short time that I have, I
will refer to a few other points. One is
about the necessity for a common High
Court. If High Courts are created sepa-
rately for each of the small States, they
will command much lesser respect than
the High Courts now command. I find
that the people of Walabar will have
to come under the jurisdiction of a Hi
Court which is lesser in status than t
present High Court of Madras. Accord-
ing to the constitution of the High
Courts under this Bill, the High Court
for Kerala will be of a lower status (In-
terruption). It is not a question of rais-
ing the salaries. The salaries determine
the status. It is a question how far you
can afford to raise the salaries. You can
easily say that they can be raised. In
-order to keep united the contiguous
States and in order to keep up the dig-
nity of these High Courts, it is neces-
sary and advisable that a common Hi
Court should be maintained both for
Kerala and Madras States. 1 think the
Travancore-Cochin State will have no

23 APRIL 1956

-

States Reorganisation Bill . 6162
objection. In this connection, I would
like Government to take the opinion of
the High Courts concerned rather than
depend on the opinion of laymen.

One other matter which I would like
to refer to is about the constitution of
Zonal Councils. Of course, that is an
experiment and [ welcome it very much.
But, even at this experimental stage, we
should see that they consist of some
elected representatives also from the
Legislatures of the States composing the
zone
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“The suggestion that the Regional
Committees should be termed as
Regional Councils;..... I wish to
submit that the names of these
Committees should not connote any
spirit of separatism. However,
when these Regional Committees
are constituted they should give the
right to propose the name of the
region. In the meantime our Hindu
and Sikh brethren should try to
find out a suitable name, which
may be acceptable to one and all.”
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“Ultimately Himachal Pradesh
will be integrated with Punjab.”
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Shri Mathew (Kottayam) : Till some-

time ago this afterncon I had no idea
of participating in the debate today, but
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when I listened to the speech of m
friend Shri Vallatharas I thought
should make a few comments. He was
refreshingly frank on one point. He re-
ferred to what was once in the air—the
proposal of a merger between the pro-

sed Kerala State and the Madras
tate. Now, it has been left in the back-
ground and there is no reference to it
in the present Bill. Yet he thought it
worth-while and necessary to refer to
that proposal and to object to il very
forcibly. Once again let me say I am
very much appreciative of the frankness
with which he spoke.

What was his main ground of objec-
tion? Generally, the minority is appre-
hensive of the possibility of unfair treat-
ment at the hands of the majority. But
in this case it is not so. people
of Kerala will remain in a minonty al-
ways in the big State, if the merger
comes into existence at any time. But
Shri Vallatharas said, frankly enough,
that even in the present Madras State
there are far too many Malayalees in
the services and it will be far worse in
a Kerala-Madras State. I do not know
the facts, I have not got the statistics.
But I fail to see why there should be
this apprehension on the part of the
big majority i.e. on the part of the citi-
zens of the Madras State. Why should
there be any scope for—if I may frankly
say—this inferiority complex ? I for my
part have no corresponding conscious-
ness of any superior talents and intelli-
gence of the people of Kerala. We are
just on the same footing as our Tamil
friends.

So 1 do not think there is any need
for npfprehension. at any rate on the
part of the majority community. Leav-
ing aside this fear as unnecessary, un-
founded and baseless, I wish to say that
the main positive reason in favour of
such a merger, though it is not now be-
fore the House, is the obvious advan-
tage of an economic character. I need
not go into details, but it will be fairly
obvious to everyone that a merger bet-
ween the proposed Kerala State and the
Madras State at some time in the future
will be to the economic advantage of
both and in the light of this, every
other consideration should be allowed
to lapse into the background.

1 do not want to dwell upon the poli-
tical advantage of such a merger, but
1 only want to refer to that in passing
and say that a bigger State than either
the Madras State or the Kerala State by
itself would certainly be to the political
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advantage of the two States that are
merged together. 1 need not adduce
arguments, In certain matters we can
safely go by the verdict of our ablest
statesmen. of the ables! statesmen
in the whole of India is Shri Rajagopala-
chari and in the most unmistakable way
he has pleaded for this merger, deeply
convinced of its advantages. As the
Finance Minister of the Madras State
put it very recently, though the pr

1s now not before the country, it is to
be hoped that at a time not in the dis-
tant ture this idea will be revived,
and freed of all suspicion the people in
both the States will view it in the proper
light and perspective and realise the ob-
vious advantages for all concerned. I
am in entire agreement with him in
entertaining these hopes.

Incidentally, my friend Shri Vallatha-
ras referred to the question of Devico-
lam and Peermede. 1 thought that the
question had been once for all taken as
decided. The Commission itself went in-
to the matter very fully and if that was
not enough, in the discussion in Decem-
ber last on the floor of this House, that

uestion was thrashed out fully. I
thought it was taken as settled once for
all, but my friend thought it worthwhile
or necessary once again to refer to that.
Here again I do not want to enter into
details. As was said by a friend here,
the removal of the southern taluks is
something like cutting off the feet of the
Travancore-Cochin or Kerala State. If
Devicolam and Peermede were to  be
taken away, economically it will be
chopping off the head of that State as it
were. Anyhow, no one seriously enter-
tains such an idea at present. There are
things for which we, the people of
Kerala, pleaded before passionately,
hardly any of them has been conceded;
yet, we have to take certain things as
settled facts as it were. Therefore, for
my part I do not think it useful again
to raise the question of the southern
taluks of our State. As I said, certain
things decided on after thorough a

ments have been adduced on either side
have to be taken as accomplished facts
with all their limitations. Therefore, the
proposals in the Bill on the whole, in
the context of the present situation are
fairly reasonable and satisfactory and I
would heartily support the motion for
referring the Bill to a Joint Committee.

Shri Ramachandra Reddi (Nellore) :
Mr. Speaker, while welcoming this Bill,
let me pay my sincere tribute to the
Government, more especially to the hon.
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Home Minister and the Prime Minister,
for having conducted the affairs in re-
gard to this States reorganisation with
admirable statesmanship and also with
courage. They had to wade through
difficult times and amidst situations
created by linguistic passions and preju-
dices which blinded some of the states-
men in several parts of the country. I
am sure they have proceeded at times
very boldly though they receded very
adroitly at some other times. Of course,
they conceded generously and later on,
they succeeded very admirably. Having
created zonal bodies, they have solved to
a great extent the possibility of constant
squabbles between State and State,
There will be every possibility hereafter,
when these zonal bodies are constituted,
for the several States to come together
and agree upon certain things on which
there have been longstanding differences
of opinion. I do not want tomention
anything about the other States as I
do not want to tread upon others toes.
I would concentrate on certain aspects
of thl:dAudhra State as it has been con-
stituted.

While the Andhra State appreciates
the final settlement of the disputes bet-
ween Telangana and Andhbra, they have
been showing restlessness with regard to
the three taluks in Bellary district,
namely, Bellary, Siruguppa and Hospet.
You may remember that the hon. Prime
Minister, in the month of January or so,
made a statement that the future of Bel-
lary and the other two taluks will be
settled by mutual agreement between the
Andhra and Mysore States. Unfortu-
nately, agreement has not been arrived
at and the Chief Minister of the Andhra
State seems to have said openly in the
Andhra Assembly that no such agree-
ment has been possible. About 75 mem-
bers of Telangana in the Hyderabad
Assembly have signed and issued a state-
ment commending the conclusion that
was come to by the States Reorganisa-
tion Commission, namely, that Bellary
and the two other taluks should be taken
over bv Andhra. The hon. Prime Minis-
ter has been very carefully suggesting
to this House that the method of re-
organisation of States would be more to
satisfy administrative convenience rather
linguistic adjustments. When that is so,
Bellary and the other two taluks have
been recommended by the S.R.C. to be
placed in the Andhra State. If the
linguistic principle is commended to a
larger extent, Kolar must go to Andhra,
if Bellary and other places are ceded
to Mysore. In these circumstances, I
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[Shri Ramachandra Reddi]

would request the hon. Home Minister
and the entire Government to see that
this matter is reconsidered and Bellary
and the two other taluks, are given to
the Andhra State for the pur of
good administration and for the con-
venience of Rayalaseema which is
sought to be improved and developed
and helped by the Tungabhadra project.
It might be said, as has already
pointed out by the Home Minister this
morning, that sufficient arrangements
are made for the development of the
Tungabhadra project. The Andhra State
does not seem to have been satisfied
with these arrangements, because they
have passed a resolution recently. We
find in page 73 of the resume of the
discussions of the Andhra Assembly this
resolution :

“This House strongly urges on
the Government of India and the
Parliament to reconsider the case of
the areas of Bellary district pro-
posed by the States Reorganisation
Commission to be transferred from
the Mysore State to the State of
Andhra and to add the said terri-
tories to the State of Andhra as
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from the appointed date under
clause 3 of the States Reorganisa-
tion Bill.”

I need not point out that there is a
background behind  this resolution
which is vastly convincing. As early as
1953, about 86 members of the Mad-
ras Assembly who were Andhras had
issued a statement categorically stating
the need for keeping Bellary under
Andhra and not under Mysore. I have
no personal quarrel with Mysore at all,
if they think of having linguistic con-
tiguity. .......

Shri K. K. Basu: It is 5-30 p.M. now.
Can the.hon. Member not continue his
speech tomorrow morning?

Mr. Speaker: All right. The hon.
Member may continue his speech to-
MOITOW.

5-31 p.m.

The Lok Sabha then adjourned till
Half Past Ten of the Clock on Tues-
day the -24th April 1956,
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